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BEFORE THE HON’BLE NATIONAL GREEN 
TRIBUNAL 

SOUTHERN ZONE BENCH, CHENNAI 
IN  

O.A. NO. 93 of 2025 (SZ) 
 
IN THE MATTER OF: 
 
Pyaranagar Welfare and Development  
Association, Telangana and Ors.                         …APPLICANTS 
 

VERSUS 
 
Greater Hyderabad Municipal  
Corporation & Ors.                                            …RESPONDENTS                    
 
REPLY ON BEHALF OF M/S. HYDERABAD 

INTEGRATED MSW LTD./RESPONDENT NO. 3 IN THE 

CAPTIONED MATTER  

 
MOST RESPECTFULLY SHOWETH: 
 
1. That the present application has been filed by the 

Applicants challenging the construction and establishment 

of an Integrated Municipal Solid Waste Processing facility 

("Facility") in the Nallavally Reserve Forest in Pyaranagar 

Village, Sangareddy District, Telangana. The Applicants 

further challenge the laying down of approach road and 

felling of trees for the construction of the said facility 

through the reserve forest area. The Applicants have further 

alleged that the said construction has been undertaken 

without conducting an Environmental Impact Assessment, 

holding public meetings/conducting stakeholder 

consultation, obtaining requisite clearances and approvals 

and following the due process of law, inter alia. 
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2. That this Hon’ble Tribunal vide order dated 02.09.2025 

directed M/s Hyderabad Integrated MSW Ltd. (hereinafter 

referred to as “Respondent No. 3/Answering Respondent”) 

to file its reply to the captioned application and listed the 

matter for final hearing. Accordingly, in furtherance of the 

said direction, the Answering Respondent is filing the 

instant Reply.  

 
3. At the outset, it is submitted that although no specific or 

direct allegations have been made against the Answering 

Respondent in the present Application, however, the 

Answering Respondent is filing the present reply to place 

the relevant facts and record its bona fides. Nothing in this 

application may be deemed to have been accepted or 

admitted by the Answering Respondent for want of a 

specific denial or on the ground of non-traverse, save any 

averments which has been expressly admitted hereinafter.  

 
4. That the Answering Respondent is a Special Purpose 

Company (“SPC”) of M/s. Re Sustainability Ltd (RESL) 

(formerly known as M/s. Ramky Enviro Engineers 

Limited/REEL), a company incorporated under the 

Companies Act, 1956, having its registered office at Level 

11B, Aurobindo Galaxy, Hyderabad Knowledge City, 

Hitech City Road, , Hyderabad, Telangana, India - 500081. 

The Answering Respondent was incorporated for 

Integrated Municipal Solid Waste Management 

(“IMSWS”) for the city of Hyderabad. RESL is one of 

Asia’s leading providers of comprehensive environment 
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management services and is a pioneer in the field of 

environmental engineering activities including but not 

limited to Municipal Solid Waste management (MSW) 

services, services in collection, transportation, processing 

and subsequent disposal of MSW with extreme care and 

adherence to the various rules and regulations provided for 

environmental conservation.  RESL is India's foremost 

environmental company, which is evident from the 

following: 

 
i. Established India's First Municipal Solid Waste 

Management Facility; 

 
ii.  Managing Asia's Largest MSW processing Facility 

(Hyderabad and New Delhi); 

 
iii.  Established India's first Hazardous Waste 

Management Facility; 

 
iv.  Largest operator in MSW, IWM, Bio Medical Waste 

Management; 

 
v.  Established India's First Bio-Medical Waste 

Management Facility;  

 
vi.  Established India's Largest Waste to Energy Facility. 

  
5. That REEL (now RESL) and Greater Hyderabad Municipal 

Corporation (hereinafter referred to as the 

“GHMC/Respondent No. 1”) entered into a Concession 

Agreement date 21.02.2009 (“CA”), for establishing a 
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mechanism for development of the IMSWM system in 

Hyderabad. The CA was executed for establishment of a 

suitable and scientific mechanism to manage the collection, 

transportation, processing and disposal of MSW generated 

in the city of Hyderabad.  

 
A copy of the Concession Agreement, dated 21.02.2009, 

executed between Greater Hyderabad Municipal 

Corporation and M/s. Ramky Enviro Engineers Limited is 

annexed hereto and marked as ANNEXURE R - 1. 

 
6. Article 5.26 of the CA, empowers the Concessionaire, i.e., 

REEL, to incorporate a SPC as a limited liability company 

under the Companies Act, 1956, which entity shall 

undertake and perform the obligations and exercise the 

rights of the Concessionaire under the CA, upon receipt of 

permission from Respondent No. 1. Upon creation of such 

SPC, it shall be treated as a permitted assign of the 

Concessionaire and shall be bound to adhere all the terms 

and conditions of the CA.  

 
7. That in exercise of its power under Article 5.26 of the CA, 

the Answering Respondent was incorporated on 

23.04.2009, as a limited liability company under the 

Companies Act, 1956 to undertake and perform all its 

obligations and exercise the rights of the Concessionaire 

under the CA.  

 
8. That a Novation Agreement dated 01.02.2012 was executed 

between GHMC, Answering Respondent, and REEL. 
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Under the said agreement, GHMC agreed that the 

Answering Respondent shall duly discharge all the duties, 

obligations and responsibilities of the REEL under the CA. 

The relevant extracts of the Novation Agreement are 

provided herein below: 

 
“2. M/s. REEL has promoted and incorporated a SPC 
"Hyderabad Integrated MSW Limited" on 23.04.2009 as a 
limited liability company under the Companies Act, 1956 in 
terms of clause 5.26 of the CA to undertake and perform all 
its obligations and exercise the rights of the Concessionaire 
under the CA. 
 
3. M/s. REEL hereby undertake to hold at least 51% (fifty one 
percent) of the paid-up capital of the SPC throughout the 
Concession Period. 
 
4. M/s. REEL undertakes to hold itself principally responsible 
for all the duties and obligations under the CA throughout the 
concession period though the same is assigned in favour of 
the SPC. 
 
5. GHCM agreed that the SPC is a permitted Assign who shall 
do and cause to be done the implementation of CA duly 
discharging all the duties, obligations and responsibilities of 
M/s. REEL, and claiming the rights reserved for the 
Concessionaire. 
 
6. The Novation Agreement is only to facilitate the principal 
to execute the CA through its associate/assigns. It is not a 
contract for substitution of M/s. REEL with the assign and 
discharge the from its obligations.”  
 

A copy of the Novation Agreement, dated 01.02.2012, 

executed between Greater Hyderabad Municipal 

Corporation, Ramky Enviro Engineers Limited and 

Hyderabad Integrated MSW Limited is annexed hereto and 

marked as ANNEXURE R - 2. 
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9. That the scope of work of the CA is being entirely carried 

out by the Answering respondent since the execution of the 

abovementioned Novation Agreement. 

 
10. That on 14.06.2018, GHMC informed the Answering 

Respondent that the Hon'ble NGT has given directions to 

establish Treatment disposal facility centres in all corners 

of the city so as to reduce the burden on Jawaharnagar 

centre and in lieu of the same, GHMC identified certain 

lands and found the Ac 152-00Gts land at Pyaranagar (v), 

Gummadidala (M) [erstwhile Jinnaram (M)] Medak (D) as 

suitable for the purpose during the inspection. Since the 

said site required a direct access from the Narsapur main 

road through the forest land, the Answering Respondent 

was requested to conduct the DGPS and other necessary 

survey along with preparation of necessary formats and a 

conceptual plan for establishment of T&D facility 

including possible WTE plant on an immediate basis so as 

to acquire the required land parcel from Forest department 

to plan for a direct access to the site from Narsapur main 

road. 

 
A copy of the GHMC’s letter to HIMSW, dated 

14.06.2018, is annexed hereto and marked as ANNEXURE 

R - 3. 

 
11. That GHMC, vide letter dated 17.05.2022, informed the 

Answering Respondent that 152 acres of land at Pyaranagar 

(V), Sangareddy (D) is under advance possession of 

GHMC for establishing the alternate Solid Waste 
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processing facility to the existing MSW Treatment & 

Disposal facility at Jawaharnagar and that Ministry of 

Environment, Forest and Climate Change/Respondent No. 

12 herein has accorded in-principle approval (Stage-I) 

under Section 2 of Forest (Conservation) Act, 1980 for 

diversion of 0.6228 ha of forest land for laying the approach 

road, at Nallavelly(V), Nallavelly RF, Sangareddy (D). The 

Answering Respondent was further directed to commence 

the construction of the treatment and disposal facility 

including waste to energy plant, if required, in the above 

said Government land of 152 Acres, as per the applicable 

rules and the terms & conditions of CA. The Answering 

Respondent was also requested to lay the approach road in 

the above said forest land of 0.6228 Ha.  

 
A copy of the GHMC’s letter to HIMSW, dated 

17.05.2022, is annexed hereto and marked as ANNEXURE 

R - 4. 

 
12. That on 17.11.2022, a License Agreement was executed 

between GHMC and the Answering Respondent for 

licensing the premises/site namely, Integrated Municipal 

Solid Waste Processing and Disposal Facility located at 

Nallavally Village, Pyaranagar, for the purposes of 

development of the Facility. Under Clause 3 of the License 

Agreement, GHMC warranted that the site together with 

necessary right of way/ way-leaves  has  been  acquired  

through  due  process  of  law  and  belongs  to  and  vests 

in GHMC. Clause 3 of the License Agreement is 



8 
 

reproduced herewith for the ready reference of this Hon’ble 

Tribunal: 

 
“3. Peaceful Possession: 
 
GHMC hereby warrants that: 
 
a. The Site together with the necessary right of 
way/way-leaves has been acquired through the due process of 
law and belongs to and is vested in GHMC and that GHMC 
has full powers to hold, dispose of and deal with the same; 
consistent and interlaid with the provisions of this Agreement 
and that the Concessionaire shall, in respect of the Site, have 
no liability regarding any compensation payment on account 
of land acquisition or rehabilitation/ resettlement of any 
Persons affected thereby as warranted in the Concession 
Agreement. 
 
b. The Concessionaire shall, subject to complying with 
the terms and conditions of the Concession Agreement, 
remain in peaceful possession and enjoyment of the whole 
Site during the Term of Concession and in the event the 
Concessionaire is obstructed by any Person claiming any 
right, title or interest in or over the Site or any part thereof or 
in the event of any enforcement action including any 
attachment, distrait, appointment of receiver or liquidator 
being initiated by and Persons claiming to have any interest 
in/charge on the site or any part thereof, GHMC shall as called 
upon by the Concessionaire, defend such claims and 
proceedings at its costs and also keep the Concessionaire 
indemnified against any consequential loss or damages which 
the Concessionaire may suffer, on account of any such right, 
title, interest or charge.” 

 
A copy of the License Agreement dated 17.11.2022 

executed between GHMC and the Answering Respondent, 

is annexed hereto and marked as ANNEXURE R - 5.  

 
13. That vide letter dated 29.11.2022, GHMC issued an 

authorization letter to the Answering Respondent for 

setting up Municipal Solid Waste Processing and Disposal 

Facility at Pyaranagar under the IMSWM project of 

Respondent No. 1. The said letter further stated that the 
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Answering Respondent shall hand over the Facility to 

GHMC.  

 
A copy of the letter dated 29.11.2022 issued by GHMC to 

the Answering Respondent, is annexed hereto and marked 

as ANNEXURE R - 6. 

 
14. That on 06.02.2023, Telangana State Pollution Control 

Board (TSPCB)/Respondent No. 10 issued a Consent For 

Establishment to set up Integrated Municipal Solid Waste 

Processing facility comprising of Power Plant, Compost 

Plant, Bio Methanization and RDF etc., to the Answering 

Respondent. 

 
A copy of the consent order for establishment dated 

06.02.2023, is annexed hereto and marked as ANNEXURE 

R - 7. 

    
15. That on 20.02.2023, the Answering Respondent replied to 

GHMC’s letter dated 17.05.2022, stating that a detailed 

survey was conducted and a land measuring 120.12 acres 

in lieu of 152 acres was identified. The Answering 

respondent also informed GHMC that the land coordinates 

were marked only on the map and the same was submitted 

to the State Pollution Control Board (Respondent No. 10), 

which was subsequently approved, however, the land 

identified is not assigned a survey number, which can lead 

to potential future titular dispute. Hence, the Answering 

Respondent requested GHMC to write to the concerned 

revenue officials to arrange a survey and panchnama, for 
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identifying the extent of land for physically and officially 

handing it over to start the development activities. 

 
A copy of the letter dated 20.02.2023 issued by the 

Answering Respondent to GHMC is annexed hereto and 

marked as ANNEXURE R-8. 

 
16. That on 06.08.2025, the Forest Department, Govt. of 

Telangana issued a show cause notice to the Answering 

Respondent for clearance of tress in the Pyaranagar Village 

which is a government land and attracts the vigours of the 

Telangana (Protection Tress and Timber in Public 

Premises) Rules, 1989.  

 
A copy of the notice dated 06.08.2025 issued by Forest 

Department, Govt. of Telangana to the Answering 

Respondent is annexed hereto and marked as ANNEXURE 

R-9. 

 
17. That on 12.08.2025, the Answering Respondent issued a 

response to the show cause notice dated 06.08.2025 issued 

by the Forest Range Officer, Sangareddy, Forest 

Department, Government of Telangana denying the 

allegations of clearance of trees. The Answering 

Respondent clarified that it is the executing agency and 

Concessionaire for GHMC under the CA and the land and 

project/Facility ownership remains solely with Respondent 

No. 1 and the state government. The  Answering 

Respondent also informed that they have not initiated any 

activity independently or without explicit authorization 
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from relevant authority and gave reference of GHMC’s 

letter dated 17.05.2022 vide which permission was given to 

begin construction of the treatment and disposal facility at 

Pyaranagar and to lay down approach road through 

designated forest land, subject to the conditions outlined in 

the letter’s annexure. The Answering Respondent informed 

that subsequent to the directions by GHMC, the Answering 

Respondent, being the Concessionaire, engaged a 

contractor, namely, Zavni Constructions Private Limited 

(hereinafter referred to as the “Contractor”) to carry out the 

work on the site and that any deviation from the permitted 

activities are the responsibility of the Contractor. It was also 

informed that the Answering Respondent had immediately 

stopped all the construction activities, in compliance with 

the stay order dated 12.02.2025, extended through order 

dated 17.09.2025 passed by the Hon’ble High Court of 

Telangana at Hyderabad in Writ Petition No. 3917 of 2025. 

Accordingly, the Answering Respondent requested the 

Forest Officer to not initiate any actions against them, for 

the aforesaid reasons. 

 
A copy of the letter dated 12.08.2025 issued by the 

Answering Respondent to Forest Range Officer, 

Sangareddy, Forest Department, Government of 

Telangana, is annexed hereto and marked as ANNEXURE 

R - 10. 

 
18. That on 13.08.2025, Forest Department, Govt. of 

Telangana served a show cause notice to the Contractor for 

clearing the tree growth in the Government Land proposed 
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for Municipal Solid Waste Management Project in 

Pyaranagar village, Gummadidala Mandal adjacent to the 

Nallavally Reserve Forest. The notice further made 

reference to the show cause notice earlier issued to the 

Answering Respondent on 12.08.2025, in lieu of which it 

was informed that the Answering Respondent has engaged 

the Contractor to carry out the work and that any deviation 

from the permitted activities is the responsibility of the 

Contractor.  

 
A copy of the Forest Department, Govt. of Telangana’s 

show cause notice dated 13.08.2025 issued to Zavni 

Constructions Private Limited, is annexed hereto and 

marked as ANNEXURE R - 11. 

 
19. That on 19.08.2025, the Contractor issued a reply to the 

show cause notice dated 13.08.2025 submitting that 

removal of trees was not done intentionally and that it will 

comply and also pay the compounding fee as directed in the 

notice. 

 
A copy of reply dated 19.08.2025 issued by Zavni 

Constructions Private Limited is annexed hereto and 

marked as ANNEXURE R - 12. 

 
20. That on 20.08.2025, Forest Department, Govt. of 

Telangana issued a letter to the contractor, Zavni 

Constructions Private Limited imposing a total penalty of 

Rs. 31,09,306/- (Rupees Thirty-One Lakhs Nine Thousand 
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Three Hundred and six only) and requested the Contractor 

to remit the said penalty amount. 

 
A copy of the letter dated 20.08.2025 issued by Forest 

Department, Govt. of Telangana’s to Zavni Constructions 

Private Limited, along with the generated challan is 

annexed hereto and marked as ANNEXURE R-13 

(COLLY). 

 
21. That on 21.08.2025, the Contractor issued a cheque in 

favour of Forest Department, Govt. of Telangana, bearing 

the amount of Rs. 31,09,306/- (Rupees Thirty-One Lakhs 

Nine Thousand Three Hundred and six only) towards the 

imposition of penalty. 

 
A copy of the cheque issued by to Zavni Constructions 

Private Limited, dated 21.08.2025, in favour of the Forest 

Department, Govt. of Telangana is annexed hereto and 

marked as ANNEXURE R - 14. 

 
22. In light of the aforesaid, it is most respectfully submitted 

that, the Answering Respondent has not undertaken any 

activity of tree felling or clearing within the designated 

forest area and has at all times acted in good faith and under 

bona fide belief that all requisite permissions and approvals 

for use of land, including any forest clearances, were duly 

obtained by GHMC. The Answering Respondent reiterates 

that it has complied with all applicable laws within its 

scope, including, obtaining Consent for Establishment 

(CFE) from TSPCB/Respondent No. 10; ensuring 
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Between 

Greater Hyderabad Municipal Corporation 
( acting through its authorized officer on this behalf) 

And 

." RAIVK,," 

Ramky Enviro Engineers Ltd, Hyderabad 

For 

Integrated Municipal Solid Waste Management 
Project for the city of Hyderabad 

Andhra Pradesh 

Annexure R-1 17
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I 

SI. No.1 Lc6l{ ( Date.:0811 0/2008.Rs. : 100/­
Sold To i T leevan Kumar 
S/o. : 1 Mark Rio. Hyd. 
To Whomf ~ · /S. Ramky Enviro Engineers Ltd. 

ONE - -

HUNOREr:> RUPEES 

K. RAMA CHANDRAVATHI 
STAMP VENDOR (L. No:27f99, RL.No. 16/2008), 

6-3-387, Beside Banjara Durbar Hotel, Panjaguua 
HYDERABAD· 500 082. Phone. No. 23351 799 

I CONCESSION AGREEMENT 

I THIS AGREEMENT made thi s 2 1St day of February, Two Thousand and Nine at Hyderabad , 
Andhra Pradesh, India. 

BETWEEN 
I Creater J-I yderabad Municipal Corporation, establi shed under the Hyderabad Munic ipal 

Corporation Act, 1956. and having its registered office al Tank BUild, Hyderabad, acting through 

the Commissioner (hereinafter referred to as "GUMC', which expression shall, unless repugnant 
10 the context or meaning thereof, mean and include its successors and assigns) of the ONE PA RT 

I ~D 
Ramky Enviro Engineers Limited , a Compan y incorporated under the Companies Act, 1956 

~and having its registered office at Ramky House, Opposite Necklace Road Railway Station, 

'Rajbhavan Road, Somajiguda, Hyderabad - 500082 (hereinafter referred to as "Co ncessionaire" , 

Iwhich express ion shall, unl ess repugnant to the context or meaning thereof, mean and include its 

, associatel group companies, successors and pennitted assigns) of the OTH ER PART 

. GHMC and Concessionaire are here inafter referred to indi vidually as the " Party" and collecti vely 
as the " Parties" 

~G""'" HYd'''~n;,6 co,""",;on 
• Commissioner &. Special Officer, 

I 
Greater Hyderabad Municipal Corporation 

I 
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I 

ONE 
HUNDREI:> RUREES 

SI. No.'1~~ 'l- D.ate.:08/ 1012008. Rs.: 1001-
Sold To iT reevan Kumar 
S/o. . 1 Mark RIo. Hyd. 

K. RAMA CIIANDRAVATUJ 
STAMP VENOOR (L No:27199, RL.No. 1612008). 

6-3-387, Beside Banjara Durbar Hotel. Panjaguua 
HYDERABAD - 500 082. Phone. No. 23351799 To Whom i ~ '/S. Ramky Enviro Engineers Ltd. 

' WHEREAS, 

IA 
I 
I 

I 
I 

B. 

c. 
I 
I 
D. 

I 

G HMC is responsible for providing municipal and alli ed c ivic services, which include the 

coll ect ion, transportation, process ing and di sposa l of Munic ipal Solid Waste (MSW) 

generated in the ci ty. GHMC currentl y di sposes the co ll ected MSW in an unscientifi c 

manner of disposal. 

The Ministry of Environment and Forests (MoEF) under the aegis of Government of India 

(Go I), has formulated Ihe Municipal Solid Waste (MSW) Rules 2000 ("MSW Rules"), 

w hich makes it mandatory for every civic body to implement a scient ifi c sol id waste 

management system through which MSW is dul y processed and onl y waste that are not 

'su ilable either for recycling o r for processing are disposed in an engineered sanirary 

landfill . 

G HMC is desirous of establ iShing a su itable mechanism to manage the collection, 

transportation, process ing and di sposal of MSW generated from the G HMC area by 

utilizing the scientifi c advancements in the fie ld with a view 10 meet environment 

regulations a nd to improve public health & hygiene. 

With a vision to improve MSW management in the city of Hyderabad, G HMC is in the 

process of submiss ion of DPR for obtaini ng gra nt s un er ") Nehru Urban , 

'Greater ", YdCmbb iP' Corporntion 2 
I Commissio aT & Special Officer .. 

Grealer Hyderabad Municipal Corporallon 
I 
I . -
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Renewa l Miss ion (JNNURM)" a program under the Ministry of Urban Development, 
Government of India . 

E. The objective of GHMC is to develop and implement a viable & environmentally 
sustainable integrated MSW management system in Hyderabad (defined as the " Project"). 
GHMC desires that its MSW management system shall be a 'model system' for the 
Country, which would scientifically collect, transport, process and dispose the MSW, ha ve 
maximum recycling recovery, and create public awareness and participation through a 
Public Private Partnership (PPP) fonnat . 

F. To achieve these objectives, GHMC has transparently procured and selected the 
Concessionaire. 

G. GHMC and Concessionaire hereto are required to enter into Concession Agreement being 
these presents 10 record the temlS, conditions and covenants of the Concession. 

Greater Uyde ad Municipal Corporation 

CommisSioner & Special Officer, 
Grealer Hydera~'d ~, ",'p,. Corporalion 
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Concession Agreement for Integrate Municipal Solid Waste Management Project at Hydcrabad. Andhra Pradesh 

ARTICLE I 

DEFINITIONS AND INTERPRETATION 

L L Definitions 

In thi s Agreement, the following words and expressions shall , un less repugnant to the con text 

or meaning thereof, have the meaning hereinafter respective ly asc ri bed to them hereunder: 

"Acceptance of Concession" shall have the meaning asc ribed thereto in Clause 2.9. 

"Access Road" means the motorable approach road (minimum of 30 ft. wide) for the access 

to the s ite as detail ed out in the Schedule 2. 

" Additional Cost" shall mean the addit ional capital expenditure and/or the additional 

operat ing costs or both as the case may be, which the Concess ionaire would be required to 

incur as a result of Change in Law. 

" Adjusted Equity" means the Equi ty funded in Indian Rupees and adj usted on the first day 

of the current month (the " Reference Date"), in the manner set forth below, to reflect the 

change in its val ue on account of depreciation and variations in WPl, and for any Reference 

Date occurring: 

a. On or before COD-T &0, the Adjusted Equity shall be a sum equal to the Equity 

funded in Indian Rupees and expended on the Project, revised to the ex tent of one half 

of the variation in WPI occurring between the first day of the month of Appointed 

Date and the Reference Date; 

b. From COD-T &0 and until the 4th (fourth) anniversary thereof, an amount equal to the 

Adjusted Equity as on COD shall be deemed to be the base (the "Base Adjusted 

Equity") and the Adjusted Equity hereunder shall be a sum equal to the Base Adjusted 

Equity, revised at the commencement of each month following COD to the extent of 

variation in WPI occurring between COD and the Reference Date; and 

c. After the 4th (fourth) anniversary of COD-T&D, the Adjusted Equity hereunder sha ll 

be a sum equal to the Base Adjusted Equity, reduced by 0. 15% (zero point one five 

per cent) thereof at the commencement of each month following the 4th (fourth) 

anni versary ofCOD-T&D and the amoun t so arri ved at shall be revised to the extent 

of variation in WPI occurring between COD-T&D and the Reference Date; 

For the avoidance of doubt , the Adj usted Equity shall , in the event ofTennination, be 

computed as on the Reference Date immediate ly preceding the Transfer Date provided 

that no reduction in the Adjusted Equity shall be made for 

Gre't"~'l CO'POrut;on 
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Concession Agreement for Integrate Municipal Solid Waste Management Projcct at Hydcrabad. Andhra Pradesh 

duration, ifany, for which the Concess ion Period is extended, but the revision on 
accoum of WP I shall continue to be made 

"Affected Party" shall mean the party claiming to be affected by a force Majeure Event in 
accordance wi th the Article 8. 

"Agreement" means thi s agreement between GHMC and Concessionaire, including its 
schedules and annexure and includes any amendments and hereto in accordance with the 
provisions hereof. 

"Applicable Approvals" means all the authorizations, licenses, clearances, pennits, no­
objecti ons, sanctions and consents as requ ired by applicable Laws, to be procured by ei ther 
GHMC or the Concessionaire in connection with the implementation of the Project. 

"Applicable Law" shall mean all laws, Acts, ordinances, ru les, regulations, notifi cation & 
guidelines in force and effect, including MSW Rules, as of the date hereof and which may be 
promulgated or brought into force and effec t hereinafter in India including j udgments, 
decrees, injunctions, wri ts or orders of any court of record , as may be in force and effec t 
duri ng (he period of subsistence of thi s agreement and appl icable to the Project. 

"Appointed Date" shall mean the date of this Agreement. 

"Arbit ration Act" shall mean the Arbitration and conciliation Act, 1996 of India and shall 
include any amendmem to or any re-enactment thereof as in fo rce from time to time. 

"'Associates" shall mean any company(ies) which is (are) controlled by the Concess ionaire. 
For the purpose of th is defin ition, the tenn "control' means the power to direct the 
management or policies of such entity, di rectly or indirectl y, through the ownership of shares 
or other securiti es, by contract or otherwise, provided that the direct or ind irect ownership of 
fifty one percent (5 1 %) or more of its voting share capital is deemed to constitute control of 
such ent ity, and "controlled" shall be constructed accordingly. 

"'Change in Law" sha ll have the meaning ascribed thereto in Article 8.11 . 

"Commercia l Operation Date" or " COD" means the date notified by Concessionaire as the 
date on which the Plant is ready to commence commercial operations after successfull y 
completing the testing. The COD shall be for two parts: 
a. COD - C&T: For the collecti on and transportal ion system. This date shall be the date 

180 days from the date of th is Agreement; and 

Greater Hyderaba Munic ipa l Corpomtion 5 
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b, COD - T &0: For the Treatment & Disposal facility at lawahamagar. This date shall 
be the date 2 (two) years from the dale of this Agreement. 

"Composting" shall mean a con trolled process involving microbial decomposition of organic 
matter. 

"Concession" means collect ive ly all the rights granted by GHMC to the Concess ionaire 
under this Agreement with respect to designing, developing, implementing, constructing, 
operating and maintaining the Project for coll ection, transportation, processing and disposal of 
the Municipal Solid Waste generated from within the MSW supply area and reclamation & 
reuse of ex isting dumpsites, subject to all the tenns, conditions, covenants and obl igations of 
this Agreement 

"Construction Requirements" shall mean co ll ect ively the waste processmg facili ty 
construction requi rements and the landfi ll facility construction requirements in line with 
minimum specifications given in Project In formation Memorandum (PIM) of the Rfl) 
document. 

"Construction \Vorks" shall mean all works and things required to be constructed by the 
Concessionai re, pursuant to the construction requirements and O&M Requirements. 

"Contractor" sha ll mean any person with whom Concessionaire has entered into/may enter 

into any material contract in re lat ion with the construction works and O&M Requirements. 

" Daily Weight Sheet" sha ll have the meaning given to the term in Clause 5.18(a). 

"Debt Due" means the aggregate of the following sums expressed in Indian Rupees or in the 
currency of debt , as the case may be, outstanding and payable to the Senior Lenders under the 
Financing Documents: 

a. The principal amount of the debt provided by the Senior Lenders under the Financing 
Documents for financing the Project (the "principal") which is outstanding as on the 

Temlination Dale but excluding any part of the principal that had fallen due for 
repayment one year prior to the Termination Date unless such repayment had been 
rescheduled with the prior consent ofGHMC; and 

b. All accrued interest (calculated at a rate of 2% above the prevailing medium term 
lending rate per annum for loans with 1 (one) year maturity as fixed from time to time 
by the State Bank of India), financing fees and charges payable on or in respect of the 

debt referred to in sub-clause (a) above upto the date preceding the Termination Date 
but excluding (i) an y interest, fees or charges that had fall 

~ 
due one year prior to the 

Greater Hyderabad Municipal Corporation 6 
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Tennination Date, and (ii) penal interest or charges, payable under the Financing 

Documents to any Senior Lender. 

"DPR" shall mean Detailed Project Report of so lid waste management component prepared 
under JNNU RM scheme of GO I. 

""Effective Date" means the date of signing of this Agreement. 

~~ Emergency" shall mean conditions or situation that is likely to endanger the safety of the 
individuals on or about the Project Faci lities or which poses an immediate threat of material 
damage to any of the Project Facilities. 

'''Encumbrances'' means an y encumbrance such as mortgage, charge, pledge, lien, 
hypothecation, securit y interest or other obligations and shall also include physical 
encumbrances, including utiliti es both under and above the ground and encroachments on the 
site. 

'''Event of Defaul t" shal l have the meaning ascribed thereto in Article 9.1. 

"'Excl uded Waste" means waste material of the nature that the Project Facilities are not 
des igned or authorized to receive, manage, process and dispose which includes Hazardous 
Waste and Bio-medical Waste. 

"'Financia l Year" shall mean the period commencmg from April I of any given year to 

March 31 of the subsequent year. 

"'Financing Documents" or "'Financi ng Agreements" means the agreements executed by 
the Concess ionaire in respect of financial assistance to be provided by the Senior Lenders by 
way of loans, guarantees, subscription to non-convertible debentures, bonds, and other debt 
instruments, security agreements, and other documents relating to the financing (including 
refinancing) of the Project. 

"Force Majeure" or Force Majeure Event" shall mean an act, event condition or occurrence 

as specified in Article 8. 

"G HMC Area" is the area officially delineated by the Government of Andhra Pradesh as part 

of Greater Hyderabad Municipal Corporation. 

" GOAP" shall mean the Government of Andhra Pradesh. 

Greater Hyderabad Municipal Corporation 7 
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"GOI" shall mean the Government of India. 

"Good Industry Practice" means the practices, methods, techniques, designs, standards, 

skills, diligence, efficiency, reliability and prudence, which are generally and reasonably 
expected from a reasonably skilled and experienced operator engaged in the same type of 
undertaking as envisaged under this Agreement and which would be expected to result in the 
perfornlance of its obligations by the Concessionaire in accordance with this Agreement, 

Applicable Law, and Applicable Approvals, in a reliable, safe, economical, and efficient 
manner. 

"Government Agency" shall mean Gol, GoAP, GHMC or any State Government or 
gove rnmental department, commISSIon, board, body, bureau, agency, authority, 

instrumentality, cou rt or other judicial or administrative body, celllral, state or local , having 
jurisdiction over Concessionaire, the Site/Project Facilities or any portion thereof, for the 
performance of all or any of the services or obl igat ions of Concess ionaire under or pursuant to 
this Agreement. 

"Hand Over of Project Facilities" shall have the meaning ascribed thereto in Article 10. 

"Hazardous Waste" shall have the meaning as defined under the Hazardous Wastes 
(Management and Handling) Rules, 1989 and as amended thereto. 

"Implementation Period" sha ll mean the period from the Effect ive Date to COD. 

" Independent Engineer" shall be a third party, wh ich is ei ther a company, corporat ion, 
partnership, joint venture, trust, unincorporated organization, government body or any other 
legal entity as may be nominated who shall be the nodal person for supervision and 
monitoring of compliance by Concess ionaire with respect to the Construction Requirements 
and O&M Requirements, more particularly to undertake, perform, ca rry out the duti es, 
responsibilities, services and activities set forth in the bid documents consisting of thi s 
Agreement and the RFP. 

"Land filling" means the disposal of the Residual Inert Matter and Rejected Wastes at the 
Landfill Si te in accordance with the tenns of this Agreement. 

"Landfill Site" means the ex isting landfill s ite for disposal of solid waste located at 
Jawahamagar, Hyderabad, the location of which is indicated in the map in Schedule I, and 
any other alternate or additional landfill site notified by GHMC as being available for disposal 

of MSW pursuant to this Agreement. 

Gee"" ~, Co<pornt;o" 
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"MSW" or " Municipal Solid Waste" means solid waste generated by households, public 

serv ices, agricultural activities, commerc ial establishments and industries and shall include 

Solid Waste, and Organic Waste, but shall not include the Excluded Wastes. 

"MSW Rules" means the Municipal Solid Waste (Management and Handling) Rules, 2000 

framed by the Govemment of India under the Environment (Protection) Act , 1986 (Act 29 of 

1986) and includes any statutory Amendments! modifi cations thereto for re·enactments 

thereof, for the time being in force. 

"Material Adverse Effect" means a material adverse effect on (a) the ab ility of ei ther Party 

to exercise any of the rights to perform I discharge any of its duties / obligations under and in 

accordance with the provisions of this Agreement and / or (b) the lega li ty, validi ty, binding 

nature or enforceability of this Agreement. 

" Material Breach" sha ll mean a breach by either Party of any of its obl igations under this 

Agreement which has or is likely to have a Material Adverse Effect on the Project and which 

such Party shall have failed to cure. 

"O&M Requirements" shall mean the requirements as to operation and maintenance of the 

Project Faci lities set fo rth in Schedule 3. 

"Organic \Vaste" means such type of Waste that can be degraded by microorganisms, but 

shall not incl ude Excl uded Wastes. 

··Parties" shall mean the parties to this Agreement and " Party" shall mean either of them, as 

the context may admit or require. 

·'Performance Security" shall mean the gua rantee fo r perfonnance of its obligations to be 

furnished by Concessionaire in accordance wi th Article 5. 1. 

" Person" shall mean (unless otherwise specified or req ui red by the contex t), any individual , 

company, corporation, partnership, joint venture, trust, unincorporated organization, 

government or government body or any other legal en tity. 

"Plant" shall mean the apparatus and machinery for carrying on the activities required for the 

Project, fixed or movable, bUI excluding consumables and premises. 

" Post Closure Activities" shall mean the acti vit ies to be undertaken by Concessionai re after 

closure of landfill s ite. 

Greater Hyderabad Municipal Corporation 
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-- Power Plant" means a power generation plant that will generate electri cit y by using the 

MSW/ RDF and / or Supplementary Fuel, as the case may be. 

" Prelimina ry Notice" means the notice of intended Termination by the Party entitled to 
tenninate thi s Agreement to the other Party setting out, inter al ia, the underl ying Event of 

Default. 

" Project" means the project fo r enabling collection, tra nsportation, process ing and di sposal of 
MSW and rec lamation! altemat ive use of ex isting dump sites and fo r that purpose to des ign, 
develop, finance, construct, operate and maintain the Plant, under and in accordance with the 

terms and provis ions of thi s Agreement. 

"Project Completion Schedule" means the progress ive Project Mi lestones set forth in Clause 
5.4 (m) for completion of the Project on or before COD - T&D; 

" Project Facilities" means, as the context may require, either all or one or more of the 
following: (i) collection (ii ) transportat ion, inclusive of transfer stations (ii i) the Site (iv) the 
indi vidual facil iti es comprising the Plan t, namely the Compost Plant, RDF Plant, the Inert 
Management Facil ities, (if Concessionaire decides to develop the same) and the Power Plant, 
and (v) the landfill and (vi) Reclamation works for alternat ive use of ex isting dump sites. 

" RD F" means the solid fuel in the fonn of fluff or pell ets/ briquettes that is produced by 
drying and separat ion of combustible fractions from the MSW meeting the requirements of 
the boiler to generate electricity through the turbine that will be part of the Power Plant. 

" RD F Plant" means the Facil ity that will be constructed, operated and maintained as part of 

the Plant, for producing RDF from the MSW. 

" RFP" shall mean Request for Proposal document issued by GHMC. 

" Readiness Certifica te" shall mean the certificate issued by Independent Engineer certifying, 
inter-alia, that Concessionaire has constructed all the facilities so as to enable receipt of 
Municipa l Solid Waste Processing and Land fi ll ing, and the Concessionaire has obtained all 

approval necessary to receive the Municipal Solid Waste supp lied by GHMC. 

" Residua l Inert Matter" means the waste matter obtained after processing of the MSW by 

each of the relevant Project Fac ilities. 

" Rupees or Rs" re fers to the lawfu l currency of the republic of India . 

• 
Greater Hyderabad Municipal Corpora tio n 
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"spe B" Shall mean State Po ll ut ion Control Board: speci fica ll y, Andhra Pradesh Pollut ion 
Control Board. 

"Senior Lender" means the financ ial institutions, banks, multilateral lending agencies, trusts, 
funds and agents or trustees of debenture holders, including thei r successors and assignees, 
who have agreed to guarantee or provide fi nance to the Concessionaire under any of the 
Financing Agreements for meeting all or any part of the project cost and who hold parri passu 
charge on the assets, rights, title and interests of the Concessionai re. 

"Site" means the land admeasuring about 320 Acres located at l awahar Nagar, Hyderabad 
more part icularly described in Schedule 1. The term 'Si te' shall also include existing dump 
sites at located at Fathullaguda, Shamshiguda, and Gandhamguda, exist ing transfer stat ions 
sites located at Lower Tank Bund, Yousufguda, and Imliban and any new sites identified for 
development of transfer stations and treatment and disposal facilities that are subsequent ly 
handed over to the Concessionaire for the Project. 

"Successful Bidder" shall mean the party selected by GHMC, through a competit ive bidding 
process for implementing the Project as per Scope of Works de fi ned in Article 2.1. 

"Supplementary Fuel" shall mean any fuel as a supplement to the MSW to enrich the ROF 
and/or to directly support the operation of power plant. 

"Tax" Shall mean and includes all taxes, fees, cess, levies that may be payable by the 
Concessionaire under Applicable Laws(s). 

"Term" means the lime period of 25 years from the date of COO - T &0 and extendable 
thereafter on mutua l agreement between the successful bidder and GHMC. Post closure 
period of the landfill is fo r 15 years after the expiry of the active landfill period i.e, 25 years. 

"Termination" Shall mean early termination of th is Agreement pursuant to Termination 
Not ice or otherwise in accordance with the provisions of this Agreement but shall not, unless 
the context otherwise requires, include expiry of this Agreement due to effi ux of time in the 
normal course. 

" Termination Date" sha ll mean the date specified in the Termination Notice as the date on 
which Termi nation occurs I comes into effect. 

"Termination Notice" Shall mean the notice of termination by either Party to the other Party, 
in accordance with the applicable provis ions of this Agreement. 

Greater Hyderabad Municipal Corporation 
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"Termination Payment" means the payments payable pursuant to Article 9.2(1) of this 
Agreement. 

"Tests" shall mean the tests to be carried out in accordance with the Construction 
Requirements or the O&M Requirements and generally confonn to the nature of construct ion 
& operation as per standard practice. 

"'Tipping Fee" shall mean the amounts payable by GHMC 10 Concessionaire, as set out III 

Anicle 7. 

"Vacant Possession" means delivery to Concessionaire of possession of the lands 
constituting the Project sites free from all Encumbrances and the grant of all easement rights 
and all other rights appunenant thereto. 

"Waste generators" shall mean all residential , commercial establi shments, institutions and 
other sources located within GHMC area and as defined in MSW Rules, 2000. 

"Weighbridge" means the electronic weighbridge capable of perfonning the operations 
speci fi ed in Article 5.18. 

Greater Hyderabad Municipal Corporation 
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1.2 Inter pretation 

a. The words, phrases and expressions defined hereinabove in Clause 1.1 or 
defined elsewhere by description in {his Agreement, together with their 
respect ive grammatical variations and cognate express ions shall carry the 
respect ive meaning ass igned to them in the said Clause J. J or in this 
Agreement and shall be interpreted accordingly. Expressions which have not 
been defined in this Agreement shall carry the respective meaning assigned to 
them in their ordinary applicability read in context with {he manner of their 
usage in this Agreement or in their respecti ve technical sense, as the case may 
be; 

b. All words singular shall be deemed to connote their respective plura ls and 
vice· versa, unless the context suggests otherwise; 

c. The words "include" and "including" are to be construed without limitation; 
d. The heading of the clauses in this Agreement are merely for purposes of 

convenience and shall have no bearing on {he interpretation of this Agreement; 
e. The schedules and annexures of this Agreement fonn an integral part of thi s 

Agreement and shall be in full force and effect as though they were expressly 
set out in the body of this Agreement 

f. Any reference to any period commencing "from" a specified day or date and 
"ti ll " or "until" a specified day or date shall include both such days or dates. 

Greater Hyderabad Municipal Corporation 13 Ramky 
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2.1 Scope of the Project 

ARTICLE 2 
THE CONCESSION 

The scope of the Project (the "Scope of the Project") shall mean and include, during 
the Tenn of the Concession Period. 

a. Primary & Secondary Collection: To ensure waste collection from Waste 
Generators within GHMC Area, including primary and secondary co llection, 
and transportation of waste upto transfer stations. Initially, the two zones for 
which the Concessionaire, sha ll be vested with Ihis right and responsibi lity 
shall be the East Zone and West Zone of GHMC. The Concessionaire sha ll 
submit project implementation plan and the timelines for the remaining zones. 
The Independent Engineer shall assess the implementation in East and West 
zones to ascertain adherence to the perfomlance standards as set out in 
Schedule 4. GHMC shall assess and review the same and subject to 
sati sfactory performance by the Concess ionaire, pennit the Concessionaire to 
continue the services in East and West zones and extend the services to other 
zones in a phased manner, on the same terms and conditions as contained in 
this tender. 

b. Transportation of MSW: MSW generated in the GHMC Area and the silt 
collected from the street sweeping activity would be brought in at the transfer 
stations being operated and maintained by the Concessionaire and 
Concessionaire shall be required to transport the waste generated and the silt to 
the designated waste processing and disposal si te(s). While, in the East and 
West Zones, the Concessionaire shall be responsible for transportation of the 
waste collected from the generators to the transfer stations, in the balance 
zones the transportation of the waste collected from the generators to the 
transfer stations or secondary collection points shall be carried out by GHMC 
till the lime balance zones are handed over to the Concessionaire. For purposes 
of clarity, if certain zones (where GHMC is carrying out primary collection 
services) do not have transfer stations, GHMC shall transport the waste 
collected from the generators to the nearest transfer station or processing and 
di sposal facility being operated and maintained by the Concessionaire. 

Providing bin-less waste collection system in GHMC in a phased manner as 
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points and 10 ensure storage of waste from Waste Generators by providing 
suitable storage system at such locations. 

d. Upgrading, Operation & Maintenance and Management of Existing 
Transfer Stations: located at Lower Tank Bund, Yousufguda, and Imliban. 

e. Development of New Transfer Stations: at existing disposal si tes and other 
locat ion in accordance with GI-IMC: Tentatively, these are proposed al 
Fathullaguda, Shamshiguda, Gandhamguda. Serilingampally and Kapra. 

f. Recycle and Reuse of \Vastes . 

g. Processing & Treatment of MSW: To process MSW as per MSW Rules and 
other app licable regulations and to transport and dispose the Residual Inert 
Matter at the Landfill Site. 

h. Development, Operation, Maintenance, and Management of integrated 
processing and disposal facility at Jawaharnagar: Subsequently it is 
proposed to develop new facilities at Choutuppal (Nalgonda District), and 
Lakdaram (village) Patancheru MandaI (Medak District) and any others as 
identified by GI-IMC during the course of lime. 

I. Reclamation and Alternative Use of Existing Dump Sites: at Jawahamagar, 
Fathullaguda, Shamshiguda, and Gandhamguda. 

j. Fulfill all the obligations & requirements on behalf of GI-IMC as per the 
MOUst agreements signed by GI-IMC with the other developers operating 
waste process ing and di sposal facilities as indicated in the Schedule 9. 

k. Information, Education, & Communication (IEC) campaigns with the 
public and all stakeholders in GHMC Area to inculcate good MSW 
management practices, inc luding recycling, and segregation. 

I. Interfacing with existing organized and unorganized waste-collection and 
management systems to ensure that there is a smooth and hannonious working 
of the systems. 

The scope of the Project sha ll also include any and all other activities that are ancillary 
to the above mentioned scope of the Project 

~~=====> 
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2.2 Grant of Concession 

Subject to and in accordance with the leons and conditions set oul in this Agreement, 
GHMC hereby irrevocably grants to Concessionaire exclusive right and authority, 
during the Tenn, to investigate, study, design, engineer, procure, finance (to the 
remaining ex tent after accounting for avai lable Granls), construct, operate and 

maintain the Project Facilities and to exercise and! or enjoy the ri ghts, powers, 
benefi ts, privileges, authorizations and entitl ements granted under th is Agreement 
including: 

a. Collection of waste from Waste Generators within GHMC Area. 
b. Transportation of waste from secondary co ll ection points to transfer stations 

and thereafter to the MSW processing facilities. 
c. To develop the sanitary Landfi ll Site during the Teml of the project. 
d. To transport and di spose the Res idual Inert Matter at the Landfill Si te, 
e. To rece ive all the fiscal incentives and benefits accruing in respect of or on 

account of the Project including Certified Emission Reduct ions (CERs) under 
Clean Development Mechanism (COM), and also benefits from sa le of by 
products I recyclables. 

f. The present system penn its co llection and appropriation of Rs 25 from the 
individual households towards the service charge, excluding slum dwe llers and 
households below poverty line and fro m commercial establishments as per the 
Guidelines issued by the Commiss ioner and Director of Municipal 
Administration and Urban Development Department vide letter no DO ROC. 

No I I 299/2005fH2I2 dated 15-6-2005 . Concessionaire shall be permitted to 
co ll ect this amount in the areas where the Concessionaire takes the 

responsibility of primary co ll ection and necessary authorizations shall be 
issued by GHMC in this regard. However, amounts to be co ll ected shall be in 

accordance with the amounts specified in the guidelines issued by the 
Commissioner, GHMC and Director of Municipal Admin istration, GoA P. Any 
upward rev ision of serv ice charge, shall be done only with the prior approval 
ofGHMC. 

2.3 Rights Associated with the Grant of Concession 

Without prejudice to the generality of foregoing, the Concession hereby granted to 
Concessionaire shall include without being limited to the following and shall entitl e 

Concessionaire, without requiring any further authorization or authority from GHMC 
to enjoy, the following ri ghts, privileges and benefits 10 accordance with the 

provisions of this Agreement and Applicab le Laws: 

Greatcr Hydcrabad unicipal Corporation 
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a. To design, engineer, finance, procure, construct, install , commission, operate 
and maintain each of the Project Facilities either itself or through such Person 

as may be selected by it; 
b. Upon commissioning of a Project facility, to manage, operate and maintain the 

same either itself or through such Person as may be selected by it , provided 
that the ultimate obligation and responsibility for the perfonnance of thi s 

agreement shall continue to vest with the Concessionaire; 
c. To transfer the Project Facilities to GHMC at the end of the Tenn or on 

Termination, in accordance with the provisions of this Agreement; 
d. To borrow or raise money or funding required for the due implementation of 

the Project and mortgage, charge or create lien or encumbrance on the whole 

or part of the Project Facilities except the Site and immovable property created 
for Plant, and Landfill Site; 

e. To use, appropriate, process MSW at the Plant and dispose the Residual Inert 
Matter as per provisions of this Agreement and Applicab le Law. 

f. To store, use appropriate, market and sell or dispose all the components! 
products of the MSW, including but not limited to recyclables, electricity, 
methane, RDF, compost, Residual Inert Matter and to further retain and 
appropriate any revenues generated from the sale of such products! by­
products. 

g. To obtain the utilities required for enabling the construct ion of the Project 
Facilities, wi thout any additional cost or charges, other than the applicable user 
charges for the utilities. 

h. Exclusively hold, possess, and contro l the Site, in accordance with the tenns of 
the Concess ion Agreement for the purposes of the due implementation of thi s 
Project. 

J. To appropriate, possess and control and to further, at its sole discretion, utilize, 
renovate, modify, replace or demolish, free of any cost or charges or any 
liability for payment of compensation in respect thereof, all the buildings and 
structures and infrastructure that may be existing with reference to MSW 
management in the GHMC Area as of the date of this Agreement; 

J. To receive all the fiscal incentives and benefits accruing in respect of or on 
account of the Project including Carbon Credits! Certified Emiss ion Reduction 
(CERs) under Clean Development Mechanism (CDM). 

k. To sell power generated from the power plant to any buyer in accordance with 

Applicable Law. 
1. To utilize the existing infrastructure like dumper bins, vehicles, transfer 

stations, etc., on an 'as is where is' basis. 
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m. To adopt the ex isting system and upgrade, moderni ze and make user-fri endl y 
over a period of ti me. 

2.4 Use of Suita ble Technology 

GHMC des ires that it s SWM management system shall be a ' model system' for the 
Country, which would sc ientifi ca ll y collect, transport , process and dispose off MSW, 
have maximum recycl ing and recovery, and create publ ic awareness and parti cipation. 
Without prej udice to the generality of the foregoing, Concess ionai re shall have the 
ri ght to develop the Project Facili ties using such technology that it considers sui table 

and commerciall y viab le for the purposes of implementing the Project, in acco rdance 
with tenns of this Agreement and Applicable Law. It is acknowledged that it is the 
intention of Concess ionaire to use the technology associated with the concept of an 
integrated waste process ing plant , a process diagram of which is provided in Schedule 
7, and that Concessionai re shall have the right to modify, adapt, upgrade or change the 
technology, from time to time, based on actual operations of the Plant and 
requ irements of the Project. 

2.5 Use of Supplementary Fuel for Power Plant 

The Parties hereby agree that Concess ionai re shall have the right to use, at such times 
as it may deem fit and at its own costs, any fuel as a supplement ("Supp lementary 
Fuel") to the MSW to enrich the MSWIRDF and/or to directl y support the operation of 
Power Plant . 

2.6 Sale and Ma rket ing of Products from Processing MSW 

GHMC hereby confinns that Concessionai re shall be free to sell or otherwise dispose 
of an y components of MSW and products deri ved or produced from the Plant as a 
consequence of undertak ing the processing of the MSW including compost or 
electricity or RDF or fluff or gas or sludge or residual treated water or any other 
products or by-products, other material recovered or produced fro m MSW, without 

any interference or requi rement of an y additional report ing, clearance or approval in 
this regard from GHMC. Concess ionaire shall have the right to sell or otherwise 
dispose such products, at such price and to such persons and using such marketing and 

selling arrangements as it may deem appropriate. 
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2.7 Concession Period 

The Concession is granted to Concessionaire fo r a period of 25 years from the date of 
COD - T &0 and ex tendable thereafter on mutual agreement between the 
Concessionaire and GHMC. Provided that in the event of Tennination, the Concession 

Period shall end with the Tennination Date. Concessionaire has certain post-closure 
ob ligations for the Landfill , which it shall continue to fulfill for 15 years after the 
expi ry of the acti ve landfill period of 25 years. 

2.8 Renewal of Concession 

GHMC may agree to renew or extend the Concess ion after the expiry of the ini ti al 
Term, for another period of twent y to twenty fi ve years or such other period as may by 
mutua ll y agreed to and on such terms and condit ions as mutually agreed upon. 

2.9 Acceptance of Concession 

In cons ideration of the rights, privileges and benefits concurred upon Concess iona ire, 
and other good and valuable consideration expressed herein, Concessionaire hereby 
accepts the Concess ion and agrees and undertakes to perfomv discharge all of its 
obligations in accordance with the provisions hereof. 

2. 10 Exclusivity of the Concession 

The Concessionaire shall be the sole and exclusive person entitl ed to undertake the 
Project in the GHMC Area, and GHMC agrees that no agreement or arrangement 

pennitting such activities by any other party shall be entered into by GHMC directly 
or indirect ly during the Concession Period. Provided however, that the ex isting MoUs/ 
agreements of GHMC, as enclosed in schedule 7, vis-a.-vis waste disposal shall 
cont inue to subsist. 
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ARTICLE 3 
PROJ ECT SITE 

3. 1 Vesting of Site " 'ith Concessiona ire 

GHMC shall license the Site to Concessionaire at a nomina l license fee of Rs. 1000/­
(Rupees one thousand only) per annum for the Tenn. The license fee shall remain 
fixed for the entire Term and shall not be subject to any escalation. Furthermore, 
Concessionaire shall have (he full right to regulate the entry into and use of the Site. 
GHMC hereby agrees that the land constituting the Site shall be vested with 
Concessionaire under a license, for the purposes of the development of the Project 
Facilities for enabling GHMC to di scharge its function s of management, treatment, 
process ing and di sposal of MSW. 

The Concessionaire shall submit details with respect to land requirement for 
deve lopment of processing and di sposal facilities in the Implementation Plan. Upon 
finali zation of the same, GHMC shall , within 24 (twenty four) months from the date of 
finalization of the Implementation Plan, handover to the Concessionaire on as-is­
where-is basis, possession of the Site(s) for development of integrate processing an 
disposal facility at Lakdaram (village), Patancheru Mandai (Medak District) or any 
other sites as identified by GHMC, fo r the purpose of implementing the Project. 

3.2 Rights, Title and Use of the Site 

a. The Concessionaire shall have the right to the use of the Site in accordance 
with the provisions of this Agreement and for this purpose; it may regulate the 
entry into and use of the same by third Parties. 

b. The Concessionaire sha ll not part with or create any Encumbrance on the 
whole or any pan of the Site save and except with the written consent of 
GHMC. 

c. The Concessionaire sha ll not , without the prior written approval ofGHMC, use 
the Project Facilities for any purpose other than for the purpose of the Project 
and purpose incidental or anc illary thereto. 

d. The Concessionaire sha ll allow access to and use of the Site for laying! 
installing! maintaining telegraph lines, electric lines or for such other public 
purposes as GHMC may specify. Provided that such access or use shall not 
result in a Material Adverse Effect and that GHMC shall. in the event of any 
physical damage/ shift ing of the Project Facilities on account thereof, ensure 
that the Project Facilit ies are prompt ly restored at ost and expense ofGHMC. 

Ck > 
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e, GHMC will permit the Concessionaire to use the space available at the project 
facilities for display of advertisements du ly following the advertising policy of 
GHMC. 

3.3 Peaceful Possession 

GHMC hereby warrants that : 
a. The Site together with the necessary right of way/way- leaves has been 

acquired through the due process of law and belongs to and is vested in GHMC 
and that GHMC has full powers to hold, dispose of and deal with the same; 
consistent and interlaid with the provisions of this Agreement and that the 
Concessionai re shall , in respect of the Site, have no li ability regarding any 
compensation payment on account of land acquisi tion or rehabilitat ion! 
resettlement of any Persons affected thereby. 

b. The Concessionaire shall , subject to complying with Ihe terms and condit ions 
of this Agreement, remain in peaceful possession and enjoyment of the whole 
Site during the Term and in the event the Concessionai re is obstructed by any 
Person claiming any right, tit le or interest in or over the Site or any pan thereof 
or in the event of any enforcement action including any attachment , distraint, 
appointment of receiver or liquidator being initiated by any Person cla iming to 
have any interest in!charge on the Site or any pan thereof GHMC shall as 
ca lled upon by the Concessionaire, defend such cla ims and proceedings at its 
costs and also keep the Concess ionai re indemnified against any consequential 
loss or damages which the Concess ionaire may suffer, on account of any such 
right, title, interest or charge. 

c. The Concess ionai re is entit led to use all the existing project facilities of 
GHMC including pennanen t structures, vehicles, garbage stations, transfer 
stations, bins etc and maintain the same du ring the Term. 

3.4 Applicable Approvals 

The Concessionai re shall obtain and maintain the Applicable Approva ls in such 
sequence as is consistent wi th the requirements of the Project. GHMC shall provide all 
necessary co-operation! assistance for obtaining the permiss ion. The Concess ionaire 
shall be responsible to be in compliance with the terms and conditions subject to 
which Applicable Approvals have been issued. 
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ARTICLE 4 

INDEPENDENT ENGINEER 

4.1 Procedure for Appointment & Scope of Independent Engineer 

Independent Engineer shall be a third party agency, appointed within 6 (s ix) months of 
this Agreement. The broad scope of nature of work of the Independent Engineer is set 
out in Schedule 6, but shall be refined after discussions between the GHMC and the 
Concessionaire. 

GHMC shall invite expressions of interest from consulting engineering finns or bodies 
corporate and thereupon short li st 5 (five) qualified finns in accordance with pre­
detennined criteria. GHMC shall convey the afo resaid list of finns to the 
Concessionaire for scrutiny and comments, if any. The Concess ionaire shall be 
entitled to scrutini se the relevant records of GHMC to ascertain whether the select ion 
of finns has been undertaken in accordance with the prescribed procedure and it sha ll 
send its comments, if any, to GHMC within 15 (fifteen) days of receiving the 
aforesaid li st of finns. Upon receipt of such comments, if any, GHMC shall , after 
considering all relevant factors , finali se and constitute a panel of 5 (five) firms and 
convey its decision to the Concess ionaire. GHMC shall select one finn as Independent 
Engineer from the above li st, based on a transparent compet it ive bid process and a 
Quality and Cost based approach shall be adopted for the same. 

The Independent Engineer shall be appointed for the Concession Period. The initial 
tenn of the Independent Engineer shall extend upto 3 (three) years. On expiry of the 
aforesaid period, GHMC may in its discretion renew the appointment, or appoi nt 
another finn from a fresh panel to be the Independent Engineer for a term of 3 (three) 
years, and such procedure shall be repeated after expi ry of each appointment. 

4.2 Payments to Independent Engineer 

GHMC shall pay the Independent Engineer all fees, costs, charges and expenses 
payable to the Independent Engineer in accordance with the terms of its appointment 
(co ll ecti vely "the Remuneration"). However, GHMC and Concessionaire shall share 
thi s expense equally on a 50:50 basis. GHMC shall recover the pro-rated costs from 
amounts payable to the Concessionaire. 
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4.3 Replacement ofthe Independent Engineer 

a. GHMC may, in its di scretion , tenninate the appointment of the Independent 

Engineer at any time, but only after appointment of another Independent 
Engineer in accordance with Clause 4. I . 

b. If the Concessionaire has reason to be lieve that the Independent Engineer is 

not discharging its duties and functions in a fair, efficient and diligent manner, 
it may make a written representation to GHMC and seek termination of the 
appointment of the Independent Engineer. Upon receipt of such representation, 
GHMC shall hold a tripartite meeting with the Concessionaire and Independent 
Engineer for an amicable resolution of the Dispute, and if any difference or 
disagreement between GHMC and the Concessionaire remains unreso lved, the 
Dispute sha ll be settled in accordance with the provisions of the Dispute 
Resolution set out in Article II. In the event that the appointment of the 
Independent Engineer is terminated hereunder, GHMC shall appoint forthwith 

another Independent Engineer in accordance with Clause 4.1. 
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ARTI CLE 5 
CONCESSIONAIRE'S OBLIGATIONS 

In addition to and not in derogation or subst itution of any of its other obligations under 
thi s Agreement, the Concessionaire sha ll have the fo llowing obl igations: 

5.1 Performance Bank Guarantee (PBG) 

a. The Successful Sidder shall , for due and punctual performance of its 
obligations hereunder re lating to the Project, del ivery to GHMC, a bank 
guarantee from a scheduled bank in the fonn as set ou t in Schedule 5, 
("Perfonnance Security" ) for a sum of Rs. 18,00,00,000 I - (Rupees Eighteen 

Crores onl y). The PS G has to be furni shed by the Successful Sidder as per 
tenns of the bid docu ments (a long with acceptance of Letter of Intent) and the 
PSG has to be valid fo r a period of 120 days over and above the date of COD ­
T&D. 

b. The renewal of the PSG as and when requi red is to be done by the 
Concessionai re at least one month before the date of expi ry of the ex ist ing 
PSG, fa iling which, GHMC would be entitled to revoke the PSG. Provided 
that if the Agreement is tenn inated due to any event other than a 
Concessionaire Event of Default, the PSG, if subsisting as on the Tenninat ion 
date shall , subject to GHMC's right to receive amounts at preva iling time, if 
any, due from Concessionaire under this Agreement, be du ly discharged and 

released to Concessionaire within 30 days from the Tennination Date. 

S.2 Project Development Fee 

The Concessionaire shall , simultaneous with the execution of th is Agreement, pay to 
GHMC a non-adjustable, non-refundable project development charge of Rs. 
3,00,00,0001 - (Rupees Three Crores only) by way of demand draft in favour of 
Commissioner, Greater Hyderabad Municipa l Corporation payable at Hyderabad. 

5.3 Financing Arrangements 

a. The Concess ionaire sha ll at its cost; expenses and risk make such financing 

arrangements as would, be necessary to implement the Project and to meet all 
of its ob ligations under thi s Agreement, in a timely manner. 
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b. The Concessionaire shall , at its own costs endeavor to obtain the carbon credits 

for the project by adopting the greenhouse gas mitigation measures confonning 
with the specifications suggested and shall also carry out all such activities 

including preparation of design report under clean development mechanism. 
The Concessionaire shall enjoy the entire benefits of such carbon credits, 
accruing to the project during the Tenn. Further, any grants, subs idies etc. , as 
may be applicable and sanctioned to the Project by any governmental agencies; 
NGOs etc. , shall be availed by Concessionaire with the prior approva l of 

GHMC. 

d. The project is eligible for grants under the JawaharJal Nehru National Urban 
Renewal Mission (JNNURM) scheme of Go I. The grants for this project under 
this scheme are yet to be approved by Gol. The Concessionaire is entitled to 
receive the Grant under JNNURM scheme as may be approved for eligible 
components of thi s Integrated MSW Management project. The eligible Project 

cost under the JNNURM scheme as per the DPR prepared by GHMC is about 
Rs 500 Crores. It is to be noted that only 35% of the approved project cost will 
be funded by JNNURM, and 15% share by GoAP, and the same will be made 
available to the Concessaionaire. However, the Concessionaire has to make 
necessary arrangements for balance funds. Provided that the release of funds 
under JNNURM scheme is subject to Concessionaire following the DPR 
prepared under JNNURM and developing project components in accordance to 
the approved DPR. In case there is a change initiated by the Concessionaire, 
for whatever reason, leading to a decrease in disbursement under JNNURM, 

the Concessionaire shall be responsible for making necessary funding 
arrangements to the extent of such shortfa ll . The Concessionaire has to make 
best efforts, along with GHMC, to obtain the grants under JNNURM. 

In the event the grants are not obtained under the JnNURM scheme GHMC would be 
responsible for providing equivalent grants contributing to 50% (35% of JnNURM + 
15% ofGoAP) of the eligible project cost. 

Regarding disbursement of Grants by GHMC, upon receipt of Grants from JNNURM, 

the Grants shall be disbursed to the Concess ionaire on a pro·rata basis in rel ation to 
the total cost incurred by the Concessionaire till such time for development of Project 
Facilities, and sha ll be duly cert ified by the Independent Engineer,. In the event of 

occurrence of a Concessionaire Event of Default, disbursement of Grant shall be 
suspended till such Concessionaire Event of Default has been cured by the 

Concessionaire. 

~:!!::::::::::==--
Greatcr Hydcrabad Municipal Corporation 25 

SPECIAL COMMISSIONER 
GllA1U HYO£lA8AO MUNICIPAL COR1OItA11ON 

46



Concession Agreement for Integrate Municipal Solid Waste Management Project at Hydcrabad. Andhra Pradesh 

5.4 Project Implementation: Construction of Project Facilities 

a. Unless otherwise permitled by GHMC, no Construction Works shall begin 

until the Independent Engineer is in place and has assumed charge. 
b. The Concessiona ire shall adhere to the Construction Requirements and the 

Project Completion Schedule and achieve COD on or before the dates 

spec ified in this Agreement. 
c. The Concessionaire shall adhere to all the Construction Requirements as per 

Schedule 2 and shall adhere to the standards / guidelines for construction as 
per BIS, MS W Rules 2000 and other applicable standards / guideli nes. 

d. The Concessionaire may undertake Construction Works by itself or through a 
Contractor possessing requisite technica l, financial and managerial experti se ! 
capability; but in either case, the Concess ionaire sha ll so lely responsible to 

meet the Const ruct ion Req uirements. 
e. The Concessionaire sha ll , before commencement of construction of Project 

Facilities; 
L Have requisit e organization and designate and appo int su itable 

officers/representatives as it may deem appropriate to superv ise the 

Project, to interact wi th the Independent Engineer! GHMC and to be 
responsible for all necessary exchange of information required pu rsuant 
to th is Agreement; 

II. Construct, provide, and maintai n a reasonably fumished site office 
accommodation for the Independent Engineer, at the Project Site. 

f. For the purposes of determining that Construction Works are being undertaken 
in accordance with the requirements, the Concessionaire shall with due 
diligence carry out all necessary and periodical Tests with advance intimation 
to the Independent Engineer who either in person or through his representative 
may choose to be presem during the conduct of such tests. The Concessionaire 

shall maintain proper record of such Tests and the remedial measures taken to 
cure the defects or deficiencies, if any, indicated by the Test results and keep 
the Independent Engineer infonned. 

g. All Tests shall be conducted in accordance with Constructi on Requirements. If 
the Tests are successful and the Project Faci lities can be safe ly and re liably 

opened for operation , the Independent Engineer shall issue Readiness 
Certifi cate. 

h. Notwithstanding that certain works or things fonning part of Construct ion 

Works are not complete, if fo llowing Tests, the Independent Engineer 
detennines that the Project Facilities can be safe ly and reli ably opened for 

o eratLons, the Independent Engmeer may is~e ~rovjsional Readiness 

E.NG 
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Certificate to the Concessionaire, The Provisional Readiness Cert ificate shall 

have appended thereto a list of outstanding items signed jointly by the 
Independent Engineer and the Concessionaire ("Punch List") . All Punch List 

items shall be completed by the Concessionaire within such time as may be 
determined by the Independent Engineer, not exceeding 90 (ninety) days of the 
date of issue of the Provisional Readiness Certificate, Upon satisfactory 
completion of all Punch List items, the Independent Engineer shall promptly 
and in any caSe wi thin 15 days thereof, issue Readiness Certificate, 

J. If the Concessionaire fails to complete the Punch List items within the said 
period of 90 days, GI-IMC may, without prejudice to any other ri ghts or 
remedy available to it under this Agreement, have such items completed at the 
risk and costs of the Concessionaire, The cost incurred by GHMC in 
completing the Punch List items, as certi fied by the Independent Engineer, 
shall be reimbursed by the Concessionaire to GHMC within 7 days from the 

date of receipt of a claim in respect thereof from GHMC. Thereupon, 
Independent Engineer may issue Readiness certificate. 

J. The Independent Engineer, may, by written notice, require the Concessionaire 
to suspend forthwith the whole or any part of the Construction Works, if in its 
reasonable opinion the same is being carried on in a manner that is not in 
conformity with the Construction Requirements, in case the same is not 
responded to within 7 (seven) days of such notice. 

k. The Project shall be deemed to be complete and ready to receive Municipal 
Solid Waste onl y when the Provisional Readiness Certifi cate or the Readiness 
Certificate is issued by the Independent Engineer in accordance with the 

provisions hereof. 
I. The processing and Disposal faci lity shall be deemed to be complete and ready 

to receive Municipal Solid waste only when the Readiness Certificate is issued 
by the Independent Engineer in accordance with the provisions thereof. 

Provided if COD is delayed beyond 90 days after the Scheduled COD - T&D, 
GHMC shall , subject to the provisions of Article 9, be entitled to terminate 
this Agreement and to appropriate the Performance Security. 

m. The Concessionaire shall construct the Project Facilities in accordance with the 
Project Completion Schedule set out in the table ("Table") below, In the event 

that the Concess ionaire fail s to complete any of the activities I milestones 
("Project Milestones") within a period of60 (sixty) days from the date set forth 
for such Project Milestone ("Scheduled Project Milestone Date") in the Table, 

unless such failure has occurred due to Force Majeure or for reasons sole ly 
attributable to the GHMC, it shall pay damages ("Damages") to GHMC in a 
sum calculated at the rate of 0.1 % (zero point one per cent) of the amount of 
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achieved; provided funher that in the event COD - T &0 is achieved on or 

before 2 years from the date of thi s Agreement, the Damages paid under thi s 
Clause shall be refunded by GHMC to the Concessionaire, but wi thout any 

interest thereon. For the avoidance of doubt, it is agreed that recovery of 
Damages under this Clause shall be wi thout prejudice to the rights of GHMC 
under this Agreement, including the right ofTennination thereof. 

Proj«t DHcriplioD of Milnlones Scheduled Proj«1 

Mill'sionl' Completion I)ale 
(Days from 

Effeclh't Datt) 

I. Procurement of all the \·ehic1es. equipment. machinery and implements in 
accordance with 'ho Implementation Plan fo' provding collcction "d 

I 
transportation sl'I'Vices, 

160 days 
2. Completed upgradation of the existing transfer stations located at l.owlT Tank 

BUild. Yousufguda. and Imliban and construction of ncw Transfer Stations in the 
Lones where Site(s) has ba'Tl handed over by GHMC 

I. Obtained all Applicable Permits for the Projcct including licenses. consents. 
exemptions. pennissions "d approvals from ,"0 gOH:mment agencies 

180days II concerned necessary or desirable for development of Ihe ProJcct Facility at 
Jawaharnagar and as required under Applicable Law .. 

I. Completed provision of all the utlities sueh as watO". po\\Cf, internal roads. 

III boundary wall. lightmg facility. storm water drain and rain water har'l'estmg at 365 day~ 
Jawahamagar. 

I. Installed the plant and machinery inclduing installation of d cctrical. mechanical 
,.d mstrumentatlon facihties utilities fo< 'h' integnued processmg " Jal'o aharnagar. 

IV 2. Completed construction of landfill cell in all aspects 10 meet the landfillin g 630 days 
requIrements of atl c:ast I (one) year of operations at Jawaharnagar. 

3. Compleuon of construction works for collection. storage and treatment of 
leachate. 

5.5 Project Implementation : Opera tion and Maintenance 

a. The Concessionai re shall operate and maintain the Project Facilities in 

accordance with the O&M Requirements. 
b. The Concess ionaire may undenake operations and maintenance of the Project 

Facilities by itself or through a Contractor possessing requi si te technical , 
financ ial and manageria l expenise ! capability; but in either case, the 

Concessionai re shall remam solely responsible to meet the O&M 

Requirements. 
c. The Concessionaire shall, for Operations and Maintenance; 

I. Have requisite organisation and designate and appo int suitable officers! 
representatives as it may deem appropriate to supervise the Project, to 
deal with the Independent Engineer! GH C and to be responsible for 
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all necessary exchange of infonnation required pursuant to th is 
Agreement; 

II. Construct, provide and mai ntain a reasonably furnished site office 
accommodation for the Independent Engineer, at the Project Site; 

d. For the purposes of detennining that the Construction Works and Project 

Faci lit ies are being maintained in accordance with the Construction 
Requirements and O&M Requirements, the Concessionaire shall with due 
diligence carry out all necessary and periodical Tests in accordance with the 
instructions and under the supervision of the Independent Engineer. The 
Concessionaire shall maintain proper record of such Tests and the remedial 

measures taken to cure the defects or deficiencies, if any, indicated by the Test 
results. 

e. Conduct all Tests to ascertain compliance with Constructi on Requirements and 
O&M Requirements. 

f. Suspend forthwith the whole or any part of the Construction Works upon 
receiving a written notice from the Independent Engineer, who may require the 
Concessionai re to suspend the activities in whole or part if in the reasonable 
opinion of the Independent Engineer, the operations are being carried on in a 
manner that is not in confonnity wi th the O&M Requirements. 

g. In the event the Concessionaire has failed to operate and maintain the Project 
in accordance with the O&M Requirements, and such failure has not been 
remed ied despite a notice to that effect issued by the [ndependenl Engineer or 
GHMC ("Notice to Remedy"), GHMC may, wi thout prejudice to any of its 

other rights/remed ies under thi s Agreement, be entitled to operate and maintain 
the Project or cause to repair and maintain the Project Facilities, under the 
supervision of Independent Engineer, at the risk and cost of the 
Concess ionaire. The Concess ionaire shall reimburse all costs incurred by 
GHMC on account of such operation and maintenance or repair and 
mai ntenance, and as certified by [ndependent Engineer, with in 7 days of 
receipt ofGHMC's claim therefore. 

h. The Concessionaire shall be deemed to be in material breach of O&M 

Requirements if the [ndependent Engineer acting reasonably and in accordance 
with the provisions of this Agreement, has detennined that due to breach of its 
obligati ons by the Concessionai re: 

I. There has been failure/undue delay in carrying out sched uled/planned 
maintenance or the scheduled/planned maintenance has not been 

carried out in accordance with the O&M Requirements; 

-
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11. The maintenance of the Project Facilities or any part thereof has 

deteriorated to a level which is be low the acceptance level prescribed 
by the O&M Requirements; 

Ill. There has been a serious or persistent let up in adhering to the O&M 
Requirements and thereby the Project Facilities or any part thereof is 
not safe for operations; 

IV . There has been persistent breach ofO&M Requirements. For avoidance 
of doubt, persistent breach shall mean : 

• Any breach of O&M Requirements by the Concess ionaire 
which has not been remedied by the Concessionaire despite a 
Notice to Remedy in respect thereof issued by the Independent 
Engincer/GHMC; 

• Recurrence of a breach by the Concess ionaire, during the 
pendency of Notice to Remedy by the Independent 
Engineer/GHMC requiring the Concessionaire to remedy a 
breach, and 

• Repeated occurrence of a breach notwithstanding that earl ier 
breaches have been remedied pursuant to Notice to Remedy or 
otherwise, 

Upon occurrence of a material breach of O&M Requirements, GHMC shall , 
without prejudice to and notwithstanding any other consequences provided 
therefore under this Agreement, be entitl ed to tenninate thi s Agreement. 

5.6 Insurance 

The Concessionaire shall at its cost and expense, purchase and maintain by due re­

instatement or otherwise, during the Concession Period all insurances in respect of the 
Project Faci lities in accordance with the Good Industry Practices. The Concessionai re 
shall maintain a register of entry in order of premiums paid towards the Project 
Facilities and proof of payments made shall be submitted to GHMC whenever 

requested for. 

5.7 Application ofinsurance Proceeds 

Subject to the provisions of the Financing Documents and unless otherwise provided 
herein, the proceeds of all insurance policies rece ived shall be promptly applied by 

Concess ionaire towards repair, renovation, restoration or re-instatement of the Project 

~~! ~ 
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Facilities or any part thereof which may have been damaged or destroyed. The 

Concessionaire shall designate GHMC as the beneficiary for the assets under 
ownership of GHMC as per Clause 10.1 and may designate the Senior Lenders as the 

beneficia ries for the assets under the Concessionaire ownershi p as per Clause 10. 1 or 
assign the insurance policies in their favor as securit y for the financial ass istance 
provided by them to the Project. The Concessionaire shall carry such repai r, 
renovation. restorat ion or re· instatement to the extent possible in such manner that the 
Project Facilities after such repair, renovation, restoralion or re·instatement 10 the 

extent possible in the same condition as it were prior to such damage or destruct ion, 
nonnal wear and tear excepted. 

5.8 No Breach of Insurance Obligation 

If during the Tenn, any risk which has been previously insured becomes un·insurable 
due to the fact that the insurers have ceased to insure such a risk and therefore 
insurance cannot be maintained I re·instated in respect of such risk, Concessionai re 
sha ll not be in breach of its obl igations regarding insurance under this Agreement. 

5.9 Environmental Clearance 

The Concess ionaire shall , at all times, ensure that all aspects of the Project Facilities 
and processes employed in the construct ion, operat ion and maintenance thereof shall 
confonn wi th the laws pertaining to environment, hea lth and safety aspects including 
rules such as MSW Rules, poli cies and guidelines related thereto. The Concess ionaire 
shall obta in and maintain from time to time all necessary clearances from the Pollution 
Control Board or any other similarly empowered Government Agency and fo r thi s 
purpose shall carry ou t the necessary environmental impact assessment stud ies and 
implement appropriate environment management plans in respect of the Project 
Facilities. 

5.1 0 Land Use 

The Concess ionaire sha ll ensure optimum utili zat ion of the Site and land available and 
sha ll not use the same for any purpose unconnected or which is not incidental to the 
Project or re lated activities, unless otherwise penni tted under this agreement. For 

avo idance of doubt , any land given by GHMC to the Concessionaire for thi s project 
shall not be used for development of residential or commercial facilities or premises 

for rent, lease or similar purpose. 
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5. 11 Primary Collection of MSW 

The Concess ionaire shall be responsible for co llection of MSW from all Waste 
Generators fo r door-to-door collect ion of MSW initially in the East and West zones of 
GHMC, which may be subsequently extended as specified in Clause 2.I (a). 

5.12 Street Storage of MSW at Secondary Collection Points 

Concess ionaire sha ll be responsible for providing desired number of road-side 
containers at secondary collection points to ensure segregated storage biodegradab le 
(dry and wet), non-biodegradable, and tox ic waste and achieve bin less system over a 
period of time as speci fi ed in Schedule 3. While this activity penains to the East and 
West zone, it shall be subsequently extended as spec ified in Clause 2. I(a). 

Concessionaire shall adhere to operational standards for operation and maintenance of 
Secondary Collecti on Points. Concessionaire shall not be respons ible for street 
sweeping and management of construction & demolition waste. 

5.13 Transportation of Waste (Routing) 

Concessionaire sha ll be solely responsib le for transponation of waste to the Project 
Site in line with the gu idelines for transportation of MSW, and Applicable Law. 
Concessionaire shall adhere to operational standards for operation and maintenance of 
the transponation system, as per guidelines and as well as applicable regulations 
indicated in Schedule 3. 

Concess ionaire sha ll ensure that all vehicles used for transportation of waste sha ll be 
fitted wi th automatic position identification systems using appropriate techno logy, 
which can enable the automatic tracking and recording of vehicle identificat ion and 
movement data. This data shall be made available to the Independent Engineer. 

Concessionai re shall supply MSW to other developers as per sched ule on behalf of 
GHMC as per the MOUs signed by GHMC with the Olher deve lopers operat ing waste 
process ing and disposal faci lities as indicated in the Schedule 9. In an event of failure 
on part of Olher developers to accept MSW being supplied, the Concessionai re shall be 
responsible for treatment and di sposal of such MSW. 
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5.14 Processing of Waste 

Without prejudice to the generality of the foregoing, Concessionaire shall have the 

right to develop the Project Facilities using such techno logy that it considers suitable 
and commercially viable for the purposes of implementing the Project, in accordance 

with tenns of thi s Agreement and Applicable Law. It is acknowledged that it is the 
intention of Concessionaire to use the technology associated with the concept of an 
integrated waste processing plant, a process diagram of which is provided in Schedule 
7 and that Concess ionaire shall have the right to modify, adapt, upgrade or change the 
Technology, from time to time, based on actual operations of the Plant and 

requirements of the Project. 

5.15 Landfill Site 

The Concessionaire shall carry out land fi ll ing, including carrying out of relevant tests, 
in accordance with 0 & M requirements. Concessionaire shall we igh the landfill waste 
prior to disposal of the same in the land fill facility. If during the tenn of the 
agreement, the avai lable site is expected to fall short of the land fill requirements, 

then, the Concessionaire shall duly infonn GHMC of the additional land requirement 
for Land fill at least two (2) yea r prior to the exhaustion of ex isting Land fill and 
GHMC shall handover additional land to the Concessionai re within 18 (e ighteen) 
months of such intimation. Under such scenario Concessionaire shall close the 
exhausted land fill site in accordance with the applicable Rules/Laws fonnulated by 
appropriate authorities including but not limited to MSW Rules 2000. 

Without prejudice to the generality of the foregoing, Concessionaire shall have the 
right to deve lop the Project Facilities using such Technology that it considers suitable 
and commerciall y viable for the purposes of implementing the Project, in accordance 
with terms of thi s Agreement. It is acknowledged that it is the intention of 

Concess ionaire to use the Technology associated with the concept of an integrated 
waste processing plant, a process diagram of which is provided in Schedule 7 and that 

Concessionai re shall have the right to modify, adapt, upgrade or change the 
Technology, from time to time, based on actual operations of the Plant and 

requirements of the Project. 
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5.16 Post Closure Activities 

The Concessionaire shall maintain the capped and closed portion of the landfill as per 
the technical requirements and standards, and Applicable Law. 

5.17 Reclamation and Alternative Reuse of Existing Dump Sites 

The Concessionaire shall be responsible for reclamation and alternative use of the 
existing three dump Sites located at Fatullaguda disposal site, Shamshiguda disposal 
site, and Gandham guda di sposal site in accordance to the speci fications given in the 
annexed schedules. For avoidance of doubt, any land given by GHMC to the 
Concess ionaire for this project shall not be used for development of residential or 
commercia l faci lities or premises for rent, lease or similar purpose. However, 
Concess ionaire can utili ze the land reclaimed from the existing dumpsites for 
development of parking facilities. 

The Concessionaire sha ll , upon closure of the existing waste dumped by GHMC at the 
existing dump sites at Jawaharnagar, Fathullaguda, Shamshiguda, and Gandhamguda 
prepare a Base Line Report sett ing out the quality standards for ground and surface 
water, air and soil. The Base Line Report shall be prepared in adherence to the manual 
issued by Central Public Health & Environmental Engineering Organization 
(CPH'EEO) and as per Applicable Laws. The Concess ionaire shall ensure that there is 
no deterioration in the parameters set out in the Base Line Report. In an event of any 
legal proceedings on account of contamination with respect to parameters set out in 
the Base Line Report , GHMC sha ll as called upon by the Concessionaire, defend such 
claims and proceedings at its costs. In an event of any further deterioration in the 
parameters vis-a-vis those set out in the Base Line Report, the Concessionaire shall be 
responsible to defend such cla ims and proceedings at its costs. 

S.t8 Measurement of MSW 

a. For measurement of MSW, a Weighbridge will be constructed at each transfer 
slation and the Site by Concessionaire. The Weighbridge shall have an 
electronic disp lay unit and suitable techno logy, duly calibrated, having the 
maximum possible accuracy, to carry out the following operations: 

I. Weigh the trucks to detennine the weight of the consignment, 
II. Generate and maintain an electronic data base for each consignment 

during the day, as stated in sub-clause (i) above (such print out IS 

hereinafter referred to as "Daily Weight Sh t"). 
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Ill. Provision ofCCTV cameras shall be arranged at Weighbridge 

b. The Weigh bridges shall be constructcd, operated and maintained by 
Concessionaire. 

c. Each consignment to the transfer station and the Site shall be sc reened and 
we ighed at the Weighbridge. Similarly, each consignment arriving at a 
treatment and disposal faci lity operated by other agencies on agreement wi th 
GHMC, shall be weighed and recorded at the respective facility. 
Concessionai re shall also keep a record of weight and volume of each empty 
delivery truck , in order to detennine the density of the consignment. 

d. GHMC shall have the option to depute a responsible person from GHMC 
("CliMe Representative") to monitor the operat ions of the Weighbridges. 

e. The Weighbridges shall be monitored and inspected regularl y to ensure due 
calibrat ion and accuracy and any errors shall be rectified immediately. 

f. The Daily Weight Sheet shall be final and binding on the Part ies. 
g. In the event the Weighbridge is not operat ional , the weight of the MSW 

delivered at the Site during such time shall be measured by an appropriate 
al ternate arrangement established by Concessionaire and agreed to by GHMC, 
to weigh the MSW being delivered. 

5.19 Maintenance of Records & Operations Plan 

The Concessionaire shall maintain records of the quantum (measured in tons) of waste 
reaching the transfer stations, Site, and other facilities under agreements with GHMC. 
The record shall comprise waste processed, rejects disposed to the Landfill Facility, 
daily counter checked by the Independent Engineer or hi s representative and provide 
monthly, quarterly and annual reports of the same to the Independen t Engineer and 
GHMC along with any other sought by Independent Engineer/GHMC. 

Concessionaire shall with in 30 days of the appointment ("Effecti ve Date") also 
submit an operations plan to the Independent Engineer and to GHMC, in conformity 
with the guidelines indicated in Schedule 3 ("Operations Plan"). 

Within 15 days of receipt of Operations Plan from Concessionaire, the Independent 
Engineer shall review the Operations Plan al so keeping in view the comments of 
GHMC, if any. The Independent Engineer should provide its observations/comments 
on the Operat ions Plan to Concessionaire wi th in such specified period of 15 days, 
Concessionaire shall after discuss ions, finalise the Operations Plan after tak ing due 
considerations of comments/observations from the Independen t Engineer. If 
Independent Engineer does not provide its comments w· hin 15 days, Concess ionaire 
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shall be entitled to go ahead with the proposed Operations Plan. Notwithstanding any 
rev iew or failure to review the operations plan by the Independent Engineer or 

GHMC, Concess ionaire shall be solely responsible fo r the adeq uacy of the Operations 
Plan and the confonnity thereof with the guidelines for 0 & M Requirements, and the 
Concessionai re shall not be relieved or absolved in any manner whatsoever of any of 

its ob ligat ions hereunder. 

5.20 Disposal of Hazardous Waste 

GHMC and Concessionaire hereby agree that at times, some hazardous waste may get 
mixed with MSW and as Concessionaires is not authorized to process/dispose of 
hazardous waste in the project, such hazardous waste sha ll be separated out from 

MSW and shall be handed over to GHMC for appropriate disposal/storage. 
Concess ionaire shall infonn GHMC of having fou nd any such hazardous waste and it 
shall be GHMC' responsibility to co llect and transport such hazardous waste from the 
site, wi thin 24 hours of such infonnation by Concessionaire. However, small 
quantities of domestic hazardous waste, which is unidentifiable! inseparable, may be 
di sposed of in the Landfill. 

5.21 Sale/Distribution of Compost /Manure IEnergy and Other Recyclables 

a. The Concess ionaire may adopt such processes and methods as it considers 
necessary or expedient for processing of MSW at the Project Faci lities, subject 
to meet in the construction requirements and 0 & M requirements. 

b. The Concess ionaire shall be free to sell or otherwise dispose of the recyclables, 
compost or organic manure, energy (Power) and other material recovered prior 

to or after processing the MSW, at such price and to such persons and using 
such marketing and selling arrangements and strategies as it may deem 

appropriate. 
c. The Concessionaire is free to choose the processing technologies/options in 

line with MSW Rules 2000 and is entitled to receive the revenues so generated 
through the products produced out of such processing like Compost, 

recydables, energy/power, RD F, biogas, Carbon credits, metals etc and is 
entitl ed to have its own marketing tie up for the same. 

d. The Concessionaire is entitled 10 receive all the revenue that may be generated 

thro ugh Advertising using the movable, fixed assets of the Project including 
those transferred from GHMC, subject to the adviertising policy ofG HMC and 

Applicable Law. 
e. The ex isting three dumping sites shall be taken up fo r remediation, reclamation 

and alternati ve use by the Concessionaire, and all on such facil ities will 
I c;2 ---
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be to the account of the Concessionaire, subject to Article 3 and Clause 5.10 of 

this Agreement. 

5.22 Penalty for O&M Breach 

The Concessionaire recognizes that the services under th is Agreement consti tute a 

pub lic health issue and concerns the we llbeing and qua li ty of life of the citizens. 

Accord ingly, the Concessionaire shall perfonn the services wi th dili gence and 

promptness, attend to customer complaints, and generally manage the MSW system of 

GHMC as a model for the Country. To ensure due perfonnance and guard against 

perfornlance breaches, Schedule 4 sets out certa in penalties for non-compliance to the 

O&M Requirements of this Agreement. GHMC shall start levying the penalties only 

after 6 (s ix) months from COD - C&T. 

5.23 Drawings 

a. Preparation of Drawings 

l. The Concessionaire may, subject to the Construction Requirements, 

adopt with or without modifications the drawings made ava il able by 

GHMC, if any, or adopt its own drawings. Provided that the 

Concessionaire shall in any event be solely responsible for the 

adequacy of the drawings. 

II. If the Concess iona ire proposes any modificat ions to the drawings made 

available by GHMC, if any, or submits alternate drawings or drawings 

in respect of any item for which no drawings are made available by 

GHMC, the same shall be subject to rev iew by the Independent 

Engineer as hereinafter provided in Clause (b). 

b. Review of Drawings 

I. The Concessionaire shall promptly and in such sequence as is 

cons istent with the Construction Requirement s, submit a copy of each 

of the drawings to the Independent Engineer and GHMC. 

II. By forwarding the drawings to the Independent Engineer and GHMC 

pursuant to the preceding Clause (i), the Concess iona ire shall be 

deemed to have represented that it has verified and detennined that the 

drawings forwarded are in conformity with the Construction 

Requirements. 
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111. Within 15 days of receipt of the drawings, Independent Engineer shall 
review the same taking into account , inter-alia, comments ofGHMC, if 
any, thereon, and convey its comments/observat ions to the 
Concessionaire on the confonnity of drawings with Constructi on 
Requirements. If . the comments/observations of the Independent 
Engineer indicate that the drawings are not in confonnity with the 
Construction Requi rements, such drawings shall be revised by the 
Concessionaire to the extent necessary and resubmitted to Independent 
Engineer for further review. The Independent Engineer sha ll give its 
observations and comments, if any, wi thin 15 (fifteen) da ys of receipt 
of such revised drawings, which shall be taken into account by the 
Concessionaire while finali sing the drawings. 

IV. If, within the period stipulated in the preceding Clause (iii), the 
Independent Engineer does not respond to the drawings submitted to it 
by the Concess ionaire the Concess ionaire shall be entitled to proceed 
with the Project on the basis of such drawings submitted by it to the 
Independent Engineer, and intimate the same to GHMC. The same 
should be highlighted in the periodic reporting by the Concessionaire. 

v. Notwithstanding any review or failure to review by or the comments / 
observations of the Independent Engineer or GHMC, the 
Concessionaire shall be solely responsible for the adequacy of the 
drawings and their confonnity with the Construction Requirements, and 
shall not be relieved or absolved in any manner whatsoever of any of its 
obligations hereunder. 

VI. The Concessionaire shall be responsible for dela ys in meeting the 
Construction Requirements caused by reason of any drawings not being 
in confonnity with the Construction Requirements, and shall not be 
entit led to seek any relief in that regard from GHMC. 

VII . The Concessionaire shall in consultation with the Independent Engineer 
finalise an implementation schedule for the Project in accordance with 
the Construction Requirements as set out in Schedule 2. 

VIII. Within 90 (ninety) days of issue of Readiness Certificate or Provisional 
Readiness Certificate, as the case may be, the Concessionaire shall 
furnish to GHMC three copies of "as built" drawings of the 
Construction Works which have been completed as on COD, in a 
manner as set out in Construction Requirements. 

Greater Hyderabad Municipal Corporation 

SPECLAL COMMISSIONER 
GaIA1D ttYI)ERAIAO MUNICIPAl CQlilPOtlATION 

38 

59



Concession Agreement for In tegrate Municipal Solid Waste Management Project at Hyderabad, Andhra Pradesh 

5,24 Repair and Maintenance work of the Plant 

Concess ionaire shall have the right to suspend processing of MSW, if required, for 
undertaking maintenance or repair of any of the project facilit ies. Concessionaire shall 
however infonn GHMC at least I week in advance of any planned repair or 
maintenance work of any of the project facilities that may resul! in the suspension of 
operati ons of the plant or a reduct ion in the capacity of the plant to process the MSW 
provided however, know such infonnation would be required in the event of any 
unplanned repair or maintenance caused by any Emergency or any accident or any 
such unforeseeable event. 

During such periods, Collection and Transportation of MSW shall be carried oul as 
usual by Concessionai re and MSW may be temporarily stored at the site to be 
processed later. 

5.25 Additional Obligations of Concessionaires 

In addition to and wi thout prejudice to the other obligations of Concessionaires 
spec ified in other provisions of thi s agreement, Concessionaire shall also di scharge 
add itional obligations: 

a. Development of Site 

Concessionaire shall , after obtaining the vacant possess ions of the Site in 
accordance wi th the provisions of the Article 3 above and subject to the other 
provisions of thi s Agreement, commence development and improvement on 
the Site as required to implement the Project and to construct the Project 
Facilit ies in accordance wi th the provisions of this Agreement, including 
construction of internal roads at the site, fencing, greenery, etc. Concessionaire 
may use, free of any charge, any debri s that may be ava ilable at the Site for 
constructing internal roads, as al so the building/struclUres and infrastruclUre 
existing on the site. 

b. General Obligations! Concessionaire Undertakings 

The Concessionaire undertakes 

I. To investigate, study, design, construct/renovate, operate and maintain 
the Project Facilities in accordance with the provisions hereof. 

• 
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II. To obtain all Applicable Approvals as required by or under the 
Applicable Law and be in compliance thereof at all times during the 

Tenn. 
III. To comply with Applicable Law governing the operations of MSW 

processing units and engineered sciemific landfill s at all times during 

the Tenn. 
IV. To sell or otherwise dispose recyclables in a manner, which is not 

detrimental to the environment. 
v. To procure and maintain in full force and effect, as necessary, 

appropriate proprietary rights, licenses, agreements, pennissions for 
materials, methods, processes and systems used in or incorporated into 

the Project. 
VI. To make efforts to maintain harmony and good industrial relations 

among the personnel employed in connection with the perfonnance of 
its obligations under this Agreement and shall be solely responsible 
with all complaints with all labor laws and so lely liable for all possible 
clients and employment related liabilities of its staff employed in 
relation with the project and hereby indemnifies GHMC against any 
clients, damages, expenses or losses in this regard that in no case and 
sha ll for no purpose shall GHMC be treated as employer in this regard. 

VII. To make its own arrangements for construction materials and observed 
and fulfill the environmental and other requirements under the 

Applicable Law and Applicable Approvals. 
Vlli. To be responsible for all the health, security, environment and safety 

related aspects of the Projects at all times during the Concess ion 
Period. 

IX. To ensure that the Project facilities remain free from all encroachments 
and take all steps necessary to remove encroachments, if any with the 
support/ass istance from GHMC. 

x. Upon rece ipt of a request thereof, access to the Project Faci lities to the 
authorized representatives of GHMC for the purpose of ascertaining 
compliance with the tenns, covenams and condi tions of this 

Agreement. 
XI. To pay all Taxes, duties and outgoings, including utility charges 

relating to the Project Facilities. 

c. Compliance to Environmenta l Laws 

Concessionaire undertakes to establish a fully equipped laboratory to monitor 

the quality of Water, Air, Soi l and impact of the prokc~ . 
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d. Implementation Plan 

Concessionaire shall ensure that it undertakes the Construction and 
Commissioning of the plant in accordance with the implementation plan that 
shall be submitted to GHMC by Concess ionaire within 180 (One Hundred and 
Eighty) da ys of the signing of Concess ion Agreement of the Concessionaire. 

5.26 Assignment of Concession to Special Purpose Company (SPC) 

In the event of Ramky Enviro Engineers Limited promoting and incorporating a SPC 
as a limited liability company under the Companies Act, 1956 wi thin 6 (s ix) months of 
the EfTective Date, Ramky Enviro Engineers Limited shall request GHMC to accept 
the SPC as the ent ity which shall undertake and perform the obligat ions and exerc ise 
the right s of the Concessionaire under the Agreement. Ramky Enviro Engineers 
Limited shall hold atleast 51% (fifty one percent) of the paid up capital of the SPC 

throughout the Concession Period. GHMC agrees that upon incorporation of the SPC, 
the SPC shall be treated as a pemlitted assign of Ramk y Enviro Engineers Limited and 
shall , within 15 days, enter into a novation agreement with the SPC. The SPC shall be 
bound to adhere to all the tenns and condit ions of the Agreement. 
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ARTICLE 6 
GHMC's OBLIGATIONS 

In addition to and not in derogation or substi tution of any of its other obligations under 
this Agreement, GHMC shall have the following obligations: 

6.1 Specific Obligations 

a. GHMC shall gram 111 a timely manner all such approvals, permissions and 
authorizations which Concessionaire may require or is ob liged to seek from 
GHMC under this Agreement, in connection with implementat ion of the 
Project and the perfonnance of its obl igations. Provided where authorization 
for avai ling pennits for utilities such as power, water, sewerage, 
telecommunications or any other incidental services/utilities is requ ired, the 
same shall be provided by GHMC within 120 (One Hundred and Twenty) days 
from receip t of request from Concess ionaire to make avai lable such 
authorizat ion, subject to the conditions of the app licalions / details submitted 
being complete and correct. 

b. Wi thout prejudice 10 the generality of Clause 6.1 (a) above, GHMC shall : 

I. Recommend and forward to the relevant authority/ministry/department, 
any application of Concessionaire to obtain any Applicable Approval , 

II. Co·ordinate grant of the App licable Approval with the relevant 
authorit y/ministry/department 
necessary clearances from 
departments. 

and assist Concessionaire in getting 
the relevant authorities! ministry/ 

III. Ensure that the building plans for the Project Faci lities at Site are duly 
and expedit iously approved by the concerned authorit ies under the 
relevant Acts! build ing by·laws / other re levant by-laws or regulations. 

c. GHMC agrees, for the purposes of the Financ ing Documents, to intimate to the 
Senior Lenders by such not ice as required under the Financing Documents: 

I. Of the happening or likely happening of an Event of Default on the part 
of Concessionaire; 

II. Of the tennination of thi s Agreement by GHMC; 
III . Of the occurrence, continuance and cessation of any fo rce majeure 

cause; Or 
I V. Other breach or default on the part 

~Agree':nt. 
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d. GHMC shall pay Tipping Fees to Concess ionaire for collection, transportation, 
transfer station management, and transportation of waste from transfer stat ion 
to processing facilities, process ing of MSW, di sposa l of Residual Inert Malter 

to Landfill . The Tipping Fee shall be paid on a monthly basis equivalent to the 
amount ca lculated as per provisions of Clause 7.1 and subject to necessary 
approval by the Independent Engineer. 

e. GHMC sha ll declare and maintain, or cause to declare and maintain, a no­

development· zone around the Site in accordance with Applicable Laws. 
f. Water, power and approach road to the Project Facility at Jawahamagar, 

Hyderabad shall be provided by GHMC at applicable user charges . 
g. If during the Tenn of this Agreement, the ava ilable Site falls short of the actual 

Landfill requirements, then, upon request fro m Concessionaire for additional 
land and due recommendation by the Independent Engineer, GHMC shall 
provide additional land for development of Sanitary Landfi ll at a locat ion 
wi thin 60 km from the GHMC office at Tank Bund. 

h. GHMC hereby agrees that if there is any financial or tax benefits or other-vise 

in respect or on account of the Project (incl uding but not limited to viability 
gap funding, ca rbon credits and tax benefits), they shall accrue directly and 

exclusively to, Concessionaire alone and not to GHMC and GHMC hereby 
undertakes that it shall not claim or file and application claiming such benefits 
to the prejudice of Concessionaire. GHMC agrees to facilitate the receipt of all 
such benefits by Concess ionaire, whether on it s own behalf or on behalf of 
GHMC and for the purpose to give all needed recommendations, no­
objections, authorizations, etc. 

\. GHMC shall endeavor to dispose bio-medical waste and hazardous waste 
separately, in an environmentally benign way. 

J. GHMC endeavors to set up four integrated waste management facil ities for 
safe disposal of municipal waste generated in the MSW suppl y area. The first 
facility is to be set up at Jawhamagar and as and when the land is available for 

the other three facilities, GHMC shaH transfer the land to the Concessionai re 
for development of the integrated waste management facilities. 

k. GHMC shall handover the ex ist ing infrastructure like dumper bins, vehicles, 
transfer stat ions, etc., deployed in a Zone, on an 'as is where is' basis, to the 
Concessionai re wi thin the time frames as set out in a handover plan finalized based 
on mutual consent. 
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6.2 General Obligations 

GHMC shall : 

a. Provide necessary support to Concess ionai re in securing Applicable 
Approvals; 

b. Observe and comply wi th all its obl igations set forth in this Agreement. 

c. Ensure timely payments to Concessionaire 

6.3 No GHMC Taxes on Project Facilities 

Having rega rd to the nature and importance of the Project aimed at reducing 
environmental pollution and being implemented in sa id di scharge of the statutory 
liabilities and socia l responsibi lity of GHMC, it is agreed that for the purposes of thi s 
project, the Concess ionaire shall be exempt from the levy, assessment and payment of 
all municipal taxes, levies, and propert y tax . In respect of (he Project Faci lities from 
the Effective Date until expi ry of the Term and such exemption(s) shall also be 
applicable on all add itional waste management faci lities as allowed upon case to case 

basis by the Commiss ioner, GHMC. 

6.4 Covenant of Non-Interference by GHMC 

a. GHMC covenants with Concessionaire that GHMC or any of its officers, 
employees or workmen shall not, at any time, during the Term of this 
Agreement interfere wi th or obstruct in the functioning, running and the 
overall management of the Project and in any matter in relation to or connected 
therewith. 

b. GHMC shall have no right, title or interest to the technology that would be 
used by Concessionaire in the development, operation and maintenance of the 
Project Faci lities. GHMC agrees that any technology that may be employed by 
Concessionaire in the development, operation and maintenance of the Project 

Facilities would be proprietary technology obtained under specific license and 
GHMC hereby undertakes that it shall not violate or cause a breach of the 
li cense arrangements of Concess ionaire for such technology. 

> 
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7. 1 Tipping Fcc 

ARTICLE 7 
T IPPING FEE 

Subject to the provisions of thi s Agreement and bid documents, and in consideration 
of Concessionaire accepting the Concession and undertaking to perfonn and discharge 

its obligalions in accordance wilh Ihe terms, conditions and covenants set forth in this 
Agreement, GHMC agrees and undertakes to pay to Concess ionaire, the Tipping Fee, 
which shall be the only fee paid by GHMC to the Concess ionaire for perfonning the 
serv ices under this Agreement. The quoted Tipping Fee is Rs, 1431 per ton of MSW 
(a lso called as the base Tipping Fee) received and weighed at the gate of disposal 
facilit y. The total paymelll would be a product of number of tons of MSW received at 
the gate of the disposal facility and the Tipping Fee. 

a. The Concessionaire shall , on the 7th day of every month or in case the t h day 
of a month is a holiday then on the following working day of such month, 

submit to Independent Engineer I GHMC a month fee statement. 
b. As the Tipping Fee covers three main components of work, break up of 

Tipping Fee for each of the component is given below: 

I . Primary and secondary co ll ection & transportation of waste upto 
transfer station: 40% of the Tipping Fee. 

II. Transfer station management and transportation of waste from 
transfer station to the processing facilities: 20% of the Tipping Fee. 

111 . Treatment & disposal: 40% of the Tipping Fee. 

The base Tipping Fee shall be increased annually, without compounding, by 

5% thereof. For illustration, the base Tipping Fee of Rs 1431 , would be Rs 
1502.55 in the next year and Rs, 1574.10 in the year after and so on . 

In addition to the annua l revision, the applicable base Tipping Fee shall be 

adjusted and revised annually on April I of each year to reflect the variation 
in the Wholesale Price Index (WPI) occurring between the first week ending 
of January and the week ending on or immediately after January I of the year 
in which such revision is undertaken. The revision shall be undertaken such 

that on every 1st April every year (the date of revision"), the Tipping Fee 
applicable shall be adjusted and revised to reflect 60% rate of inflation 

___ o,-c~c.u rring during the aforesaid period. 
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The fonnula for determining the Tipping Fee due and payable shall be as Tipping 

Fee ~ z + {z(WPlb/WPla) - z}O.6 
Where 

z is the basic Tipping Fee approved 
WPlb is the WPI of the week ending on or subsequent to January I of 

the year of revision. 
WPla is the WPI of the week ending first week of January for the 

year. 

c. In the event of allocation of other three new Sites to the Concessionaire by 
GHMC for establishment of processing and disposal facilities there would be 
no escalation in Tipping Fee to be paid by GHMC (for any of the 
components) if the si tes are located wi thin a distance of 60 Km from the 

center of the city - centre being recognized as GHMC office located at Tank 
Bund. However if the sites are located al distance grea ter than 60 km fee 
towards Transfer station management and Iransponation of waste from 
transfer stat ion to the process ing facilities (20% of the Tipping Fee)shall be 
increased on pro-rata basis of the distances involved. 

d. There shall be no esca lation in the Tipping Fee incase of allocation of land 
by GHMC for establishing new transfer stations within the GHMC area 

e. It 's the responsibility of the Concessionaire to fulfill all the obligations & 

requirements on behalf of GHMC as per the MOUs signed by GHMC with 
the other project developers treating! dispos ing waste, as on date of issue of 
thi s tender notice. In the event such off takers do not accept the waste it 
would be the responsibility of the Concessionaire to provide additional 
facilities to meet the processing and di sposal requirements of such quantities. 
Tipping Fee for the same would be paid as per the above quoted price for 

each ton (excluding the treatment and di sposa l component) of waste 
processed and disposed. However GHMC shall stabilize the offtake by other 
agencies and give a confinned requirement of the quantity of waste that 
wo uld be accepted by them within two years from the date of signing of this 
Agreement between GHMC and the Concessionaire. 

f. In the event of the GHMC Area being ex tended during the Concess ion 
Period, the Concess ionaire shall fulfill all obligations and requirements under 
thi s Agreement for such extended area under the same tenns and conditions. 
Provided that such extended areas shall be located within a distance of 60 km 

from the GHMC Office at Tank Bund. 
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7.2 Mechanism of Payment during Term of Concession 

a. Tipping Fees sha ll be paid to Concessionaire by GHMC within a period of 
60 days from the date of submiss ion of Monthly Statement by 
Concessionaire, dul y certified by the Independent Engineer, If there is a 

delay in the payment beyond 60 days, GHMC shal1 pay an interest of 2% 
above the co rresponding State Bank of India (Medium Ternl) Lending Rate. 

b. GHMC deduct! withho ld the following charges: 

1. Statutory deductions, such as Income Tax and Service Tax. 
11. 10% of the Treatment Disposal revenues recei vable from GHMC. This 

amount sha ll be held in escrow towards post-closure ob ligations. The 
mechanism shall be operated through an escrow account wi th a 
nationalized Bank. The amounts shal1 be utilized for the purpose of 
Post-Closure obligat ions on ly, and released to the Concessionaire in 
equal quarterly instal1ments during Post-closure period, and to be 
detailed out in the escrow agreement with the bankers. In an event of 
Tennination due to any reason whatsoever, the amounts in the escrow 
account will be appropriated by GHMC to be utili zed towards post­
closure obligations 

111 . Any penalties for operational breaches, which is determined to be due and 
payable, as specified in Schedule 4. 

IV. Any other recoveries under the tenns of this Agreement. 

All payments to the Concessionaire by GHMC shall he made by way of cheque 

payable at par at Hyderabad. 
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ARTIC LE 8 
FORCE MAJ EUR E 

As used in thi s Agreement. the expression "Foree Majeure" or "Force Majeure: Event" 
shall mean occurrence in India of any or all of on-Polit ical Event, Indirect Politi cal 

Event and Polit ica l Event, as defined in Clauses 8.1, 8.2 and 8.3 respecti vely, if it 
affects the perfonnance by the Party claiming the benefit of Force Majeure (the 
"Affected Party") of its obligations under th is Agreement and which act or event (i) is 
beyond the reasonab le contro l of the Affected Part y, and (ii ) the Affected Part y could 
not have prevented or overcome by exerc ise of due diligence and fo llowing Good 

Industry Practi ce, and (i ii) has Material Adverse Effec t on the Affected Party, 

8.1 Non-Political Event 

A Non-Politica l Event shall mean one or more of the following acts or events: 

a. Act of God, epidemic, extremely adverse weather cond itions, lightn ing, 
earthquake, landslide, cyclone, fl ood, vo lcanic eruption, chemica l or 
radioactive contamination or ionizing radiation, fire or explos ion (to the ex tent 

of contamination or radiation or fi re or explosion originating fro m a source 
external to the Site): 

b. Strikes or boycotts (other than those invo lving contrnctors, or their respecti ve 
employees/representati ves, or attributable to any act or omiss ion of any of 
them) interrupt ing supp lies and selVices to the Project for a continuous period 
of 24 (twent y four) hours and an aggregate period exceeding 7 (seven) days in 
an Accounting Year, and not being an Indirect Political Event set fo rth in 

Clause 8.2; 
c. Any fai lure or delay of a Contractor but onl y to the ex tent caused by another 

Non-Poli tical Event and which does not result in an y offse tting compensation 
being payable to Concess ionaire, by, or on behalf of such Contractor; 

d. Any judgment or order of any court competent jurisdicti on or statutory 

authori ty made against the Concessionaire in an y proceedings fo r reasons other 
than (i) failure of the to comply wi th any Applicable Law or Applicable 
Pennit, or (i i) on account of breach of any Appl icable Law or Applicable 

Penn it or of any contract, or (iii) enforcement of thi s Agreement, or (iv) 
exerc ise of any of its ri ghts under this Agreement by the Government: 

e. The di scovery of geo logical conditions. toxic contamination or archaeological 
been expected to be 

di scovered through a site inspection; or 

~ 
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f. Any even t or circumstances of a nature analogous to any of the foregoing. 

8.2 Indirect Political Event 

An ind irect Political Even shall mean one or more of the following acts or events: 

a. An act of war (whether declared or undeclared) , invasion, anned confl ict or act 

foreign enemy, blockade, embargo, ri ot, insurrection, terrorist or military 

action, civil commotion or polit ically motivated sabotage; 

b. Industry-wide or State-wide strikes or industrial action for a con tinuous period 

of 24 (twenty four) hours and exceeding an aggregate period of? (seven) days 

in an accounting Year; 

c. Any civi l commotion, boycott or po liti cal agit ation which prevents co ll ection 

of Tipping Fee by Concessionaire for an aggregate period exceeding 7 (seven) 
days in an accounting Year; 

d. Any failure or de lay of a Contractor to the extent caused by any Ind irect 

Po litical Event and which does not result in any offsetting compensation being 

payable to Concessionaire by or on behalf of such Contractor; and 

e. Any Indirect Politica l Even t that causes a Non-Political Event; 

8.3 Political Event 

A Politi cal Event shall mean one or more of {he follow ing acts or events by or on 

account of any Government Instrumentality: 

a. Change in Law, on ly if consequences thereof cannot be dealt with under and in 

accordance with the provisions of the Clause 8.1 J; 
b. Compulsory acquis ition in nationa l interest or expropriation of any Project 

Assets or rights of Concess ionai re or of the Contractors; 

c. Unlawfu l or unauthorized or without jurisd iction revocation of or refusa l to 

renew or grant without valid cause, any clearance, license, pennit, 

authorization, no objection certificate, consent, approva l or exempt ion requi red 

by Concessionaire or any of the Contractors to perfonn their respect ive 

obligations under this Agreement and the Project Agreements ; provided that 

such delay, modifi cation, denial , refusal or revocat ion did not result from 

Concessionaire or any Contractor's inabil ity or failure to compl y with any 

condition relat ing to grant, maintenance or renewal of such clearance, license, 

authorization, no objection certificate, exemption, consent, approval or penn it; 
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d. Any failure or delay of a Contractor but only to the extent caused by another 
Political, Event and which does not result in any offsetting compensation being 

payable to Concessionaire by or on behalf of such Contractor; or 
e. Any event or circumstance ofa nature analogous to any of the foregoing. 

8.4. Duty to report Force Majeure Event 

8.4.1 Upon occurrence of a Force Majeure Event, the Affected Party sha ll by notice report 
such occurrence to the other Party forthwith. Any notice pursuant hereto shall include 
full particulars of: 

a. The nature and extent of each Force Majeure Event which is the subject of any 
claim for relief under this Article 8 wi th ev idence in support thereof; 

b. The est imated duration and the effect or probable effect wh ich such Force 
Majeure Event is having or will have on the Affected Party's perfonnance of 
its obligations under this Agreement; 

c. The measures which the Affected Party is taking or proposes to take for 
alleviating the impact of such Force Majeure Event; and 

d. Any other infonnation relevant to the Affected Party's claim. 

8.4.2. The Affected Party shall not be entitl ed to any relief for or in respect of a Force 
Majeure Event unless it sha ll have notified the other Party of the occurrence of the 
Force Majeure Event as soon as reasonably practicable, and in any event not later than 
14 (fourteen) days after the Affected Party knew, or oughl reasonably to have known, 

of its occurrence, and shall have given particulars of the: probable material effect that 
the Force Majeure Event is likely to have on the performance of its obligations under 
this Agreement 

8.4.3. For so long as the A ffected Party continues to claim to be materially affected by such 
Force Majeure Event, it shall provide the other Party with regular (and not less than 
weekly) reports con taining infonnation as required by Clause 8.4.1, and , such Olher 
infonnation as the other Party may reasonably request the Affected Party to provide. 

8.5 Effect of Force Majeure Event on the Concession 

Upon the occurrence of any Force Majeure Event prior to the Appointed Date, the 

period set forth for achieving Financial Close shall be extended by a period equal in 
length to the duration of the Force Majeure Event. At any time after the Appointed 
Date, if any Force Majeure Event occurs before COD, the Concess ion Period and the 
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dates set forth in the Project Completion Schedule sha ll be extended by a period equal 

in length to the durat ion for which such Force Majeure Event subsists; 

8.6 Allocation of costs a rising out of Force Majeure 

Upon occurrence of any Force Majeure Event prior to the Appointed Date, the Parties 
shall bear their respective costs and no Party shall be required to pay to the other Party 
any costs thereof. 

a. Upon occurrence of a Force Majeure Event after the Appointed Date, the costs 
incurred and attributab le to such event and directly relating to the Project the; 
"Force Majeure Costs") shall be allocated and paid as follows: 

I. Upon occurrence of a Non-Polit ical Event, the Parties shall bear their 
respective Force Majeure costs and neither Party shall be required to 
pay to the other Party any costs thereof; 

11. Upon occurrence of an Indirect Political Event, all Force Majeure costs 
attributable to such Indirect Political Event, and not exceeding the 

insurance cover for such Indi rect Polit ical Event, shall be bome by, and 
to the extent Force Majeure costs exceed such insurance cover, one half 
of such excess amount shall be reimbursed by the GI-IMC to 
Concessionaire; and 

Ill. Upon occurrence of a Political Event, all Force Majeure costs 
attributable to such Polit ical Event shall be re imbursed by the GHMC 
to Concessionaire. 

b. For the avoidance of doubt, Force Majeure costs may include interest 
payments on debt, O&M Expenses, any increase in the cost of ConstTUction 
Works on account of innat ion and all other costs directly attributable to the 

Force Majeure Event, but shall not include loss of Tipping Fee revenues or 
debt repayment obligations, and for determining such costs, information 
contained in the Financing Documents may be relied upon to the extent that 
such infonnation is relevant. 

c. Save and except as express ly provided in this Arti cle 8, neither Part y shall be 
liable in any manner whatsoever to the other Pa rt y in respect of any loss, 
damage, cost, claims, demands and proceedings relating to or arising out of 
occurrence or existence of any Force Majeure event or exerc ise of any right 

pursuant hereto. 
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8,7. Termina tion Notice for Force Majeure Event 

If a Force Majeure Event subsists for a period'of'180 (one hundred and-eighty) days or 
more within a continuous period of 365 (three hundred and sixty live) days, either 
Party may in its discretion terminate this Agreement by issuing a Termination Noti ce 
to the other Party without being liable in any manner whatsoever, save, as provided in 

this Arti cle 8, and upon issue of such Tennination Notice, thi s Agreement shall , 
notwithstanding anything to the con trary contained herein , stand terminated forthwith ; 
provided that before issuing such Termination Noti ce, the Party intending to issue the 
Termination Notice shall infonn the other Party of such intention and grant IS 
(fifteen) days time to make a representation, and may after the expiry of such IS 
(fifteen) days period, whether or not it is in receipi of such representation, in its sole 

di sc retion issue the Tenninat ion Notice. 

8.8. Te r mination Payment for Force Majeure Event 

a. If Termination is on account ofa Non-Political Event, the GHMC sha ll make a 
Termination Payment to Concessionaire in an amount equal to 90% (ninety per 
cent) of the Debt Due less Insurance Cover for assets under Concessionaire 
ownership. The Concessionaire shall be entitled to wi thdraw the Performance 
Security, if subsisting, 

b. If Tennination is on account of an Indirect Political Event, the GHMC shall 
make a Termination Payment to Concessionaire in an amount equal to: 

I. Debt Due less Insurance Cover for assets under Concessionaire 

ownership; provided that if any Ln surance claims fonning part of the 
Insurance Cover are not admitted and paid, then 80% (eighty per cent) 

of such unpaid claims shall be included in the computation of Debt 
Due; and 

II. 110% (one hundred and ten percent) of the Adjusted Equity. 

The Concessionaire sha ll be entitled to withdraw the Performance Security, if 

subsisting. 

c. If Tennination IS on account of a Politica l Event, the GHMC shall make a 

Termination Payment to Concessionaire in an amount thaI would be payable 
under C lause 9.2 as if it were a GHMC Default. The Concessionaire shall be 
entitled to withdraw the Performance Security, if subsisting. 

~ 
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8.9. Dispute Resolution 

In the event that the Parties are unable to agree in good faith about the occurrence or 

existence of a Force Majeure Event, such Dispu te shall be finally settled in 
accordance with the Dispute Reso lution Procedure; provided that the burden of proof 
as to the occurrence or ex istence of such Force Majeure Event shall be upon the 
Party claiming re lief and/or excuse on account of such Force Majeure Event . 

8.10. Excuse from Performance of Obligations 

If the Affected Party is rendered wholl y or part ially unable to perfonn its ob ligations 
under thi s Agreement because of a Force Majeure Event, it shall be excused from 
perfonnance of such of its obligations to the extent it is unable .to perform on 
account of such Force Majeure Event; provided that ; 

a. The suspension of perfonnance sha ll be of no greater scope and of no longer 
duration than is reasonab ly required by the Force Majeure Event; 

b. The Affected Party shall make all reasonable effort s to mitigate or limit 
damage to the other party arising our of or as a result of the ex istence or 
occurrence of such Force Majeure Even t and to cure the same with due 
diligence; and 

c. When the Affected Party is able to resume performance of its ob ligations under 
th is Agreement , it shall give to the other Party not ice to that effect and shall 
promptly resume perfonnance of its obligat ions hereunder. 

8.11. Changes in Law 

a. Change in Law shall mean the occurrence or coming into fo rce of any of the 
following, after the Appointed Date: 

I. The enactment of any new Indian law; 

II. A change in the interpretation or application of any Indian law by a 
court of record 

Ill . Any order, decis ion or direct ion of a court of record. 

Provided that Change in Law shall not include: 

1. Coming into effect, after the Appoi nted Date, of any provIS Ion or 
statute which is already in place as of the Appointed Date, 

M 
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11 , Any new law or any change in the ex isting law under the active 

consideration of or in the contemplation of any govemmelll as of the 
Appointed Date which is a matter of public knowledge, 

III. Any change in the rates of the Taxes and introduction I levy of new 
Taxes. 

b. Subject to Change in Law resulting in Material Adverse Effect and subj ect to 
the Concessionaire taking necessary measures to mitigate the impact or likely 
impact of ChaJl ge in Law on the Project, if as a direct consequence of a 
Change in Law, Concessionaire is obl iged to incur Additional Costs, and 

GHMC shall subsequently re imburse to Concessionaire 50% of such 
Additional Costs, provided such Additional Cost in any manner as may be 
mutually agreed upon by Parties. 

c. Upon occurrence of a Change in Law, Concessionaire may, notify GHMC/thc 
Independent Engineer of the following; 

I. The nature and the impact of Change in Law on the Project. 
II. In suffi cient detail , the estimate of the Additional Cost like ly to be 

incurred by Concessionai re on account of Change in Law. 
III. The measures, which Concessionaire has taken or proposes to take to 

mitigate the impact of Change in Law, including in part icular, 
minimizing the Additional Cost. 

IV. The relief sought by Concessionaire. 

d. Upon receipt of the notice of Change in Law issued by Concessionaire 
pursuant to preceding sub-clause, GHMC and Concess ionaire shall along wi th 
the Independent Engineer hold di scussions and take all such steps as may be 
necessary including determination by the Independent Engineer/GHMC of the 
quantum of the Additional Cost 10 be borne and paid by GHMC. 

e. GHMC shall within 30 days from the date of detennination of quantum of 
Additional Cost, provide relief to Concess ionai re in the manner as mutually 
agreed upon by the Parties. 

Grealcr l'lydcrabad Municipal Corporation 54 

SPECIAL COMMISSIONER 
GREATER HYDERAMO MUNICIPAL CORPORATION 

75



Concession Agreement for Integrate Municipal Solid Waste Management Project at I-lydcrabad, Andhra Pradesh 

ARTICLE 9 
EVENTS OF DEFA ULT AND TERMINATION 

9.1 Events of Default 

Event of Default shall mean either Concessionaire Event of Default or GHMC Event 

of Default or both as the context may admit or requi re. 

a. Concessionaire Event of Default. 

Any of the following events shall const itute an Event of Default by 

Concessionaire ("Concessionaire Even t of Default") when not caused by a 
GHMC Event of Default or Force Majeure Event: 

1. Concessionaire is in breach of any of its material obligations leading to 
material adverse effect under this Agreement and Ihe same has nol been 
remedied for more than 60 days from the date of not ice from GHMC 
seeking curing of the defect. 

11. A resolut ion for voluntary windi ng up has been passed by the 
shareholders of Concess ionaire. 

III. Any petition for winding up of Concessionai re has been admitted and 
liquidator or provisional liquidator has been appointed or 
Concessionaire has been ordered to be wound up by Court of 

competent jurisdiction, except for the purpose of amalgamation or 
reconst ruction, provided that, as part of such amalgamation or 
reconstruction and the amalgamated or reconstructed entity has 
unconditionally assumed all surviving obligations of Concessionai re 

under thi s Agreement. 
IV, The equity holding of the Concessionaire is not in line with Clause 5.26 

at any point during the Tenn . 
v. The Concessionai re has failed to ac hieve any of the Project Milestones 

beyond 180 (one hundred and eighty) days of the respective Scheduled 

Project Milestone Date, as set in the Table in Clause 5.5 (m), for any 
reason whatsoever. 

VI. The Concess ionai re has fail ed to achieve COD - T&D within 30 
(thirty) months of til e Effecti ve Date for any reason whatsoever. 
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b. GHMC Event of Defau lt 

Any of the following events shall const itute an event of default by GHMC (" 

GHMC Event of Default ") when not caused by a Concess ionaire Event of 

Default or Force Majeure Event: 

I. GHMC is in Material Breach of any of its obligat ions under this 

Agreement and has fa iled to cure such breach within (sixty) days of 

receipt of notice thereof issued by the Concessionai re. 

II. GHMC has unlawfull y repudiated this Agreement or otherwise 

expressed its intention not to be bound by this Agreement. 

9.2 Termination due to Event of Oefault 

a. Termination for Concessionaire Event of Defa ult 

J. Without prejudice to any other right or remedy which GHMC ma y have 

in respect thereof under th is Agreement, upon the occurrence of a 

Concess ionaire Event of Default, GHMC sha ll , subject to the 

provisions of the "Substitution Agreement" (if any, wi th the Senior 

Lenders, pursuant to which, in case of Defaul t by Concess ionai re, 

Senior Lenders shall be allowed to take charge of Concessionaire's 

roles and responsibilities under this Agreement), be entitl ed to 

tenninate thi s Agreement in the manner as sel out under C lause 

9.2(a)(ii). Provided however that upon the occurrence of a 

Concess iona ire Event of Default as speci fi ed under Clause 9.1 (a)(iii), 

GHMC may tenn inate th is Agreement by issue of Tennination Not ice 

in the manner set out under Clause 9.2(c). 

11. If GHMC dec ides to tenninate thi s Agreement pursuant to preceding 

clause (i), it shall in the fi rst instance issue Preliminary Notice to 

Concessionaire. Within thirty (30) days of receipt of the Preliminary 

Not ice, Concess ionaire shall submit to GHMC in sufficient detail and if 

applicable the manner in which inter-alia it proposes to cure the 

underlying Even t of Default (the "Concess ionaire Proposal to Rectify"). 

The same shall be reasonably considered by GHMC. In case of non­

submiss ion of Concessionaire Proposa l to Rectify within the said 

period of 30 days, GHMC shall be entitl ed to tenninate this Agreement 

by issuing Tennination Not ice, and 10 appropriate the Perfonnance 

Security, if subsist ing. In case Concess iona ire has made a Proposal to 
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further period of 60 days to remedy! cure the underl ying Event of 

Default. If, however the Concessionaire fails to remedy! cure the 
underl ying Event of Default within such further period allowed, 

GI-IMC shall be entitl ed to terminate thi s Agreement, by issue of 
Termination Notice and to appropriate the Perfonnance Security, if 
subsisting. 

b. Termination for GHMC Event of Default 

I. Without prejudice to any other right or remed y which Concess ionaire 
may have in respect thereof under this Agreement , upon the occurrence 
of a Concessionaire Event of Default, Concess ionaire shall be entitled 
to tenninate th is Agreement by issuing Termination Notice. 

II. If Concess ionai re decides 10 terminate Ihis Agreement pursuant to 
preceding clause (i) it shall in the firsl instance issue Preliminary 
NOlice 10 GI-IMC. Within 30 days of receipt of Preliminary Notice, if 
applicable, GI-IMC shall forward to Concessionaire its proposa l to 
remedy! cure the underl ying Event of Default (the "GI-IMC Proposal to 

Rectify"). In case of non-submiss ion of GHMC Proposal to Rectify 
within the period stipulated therefore, Concess ionaire shall be entitled 
to terminate thi s Agreement by issuing Temlination Notice. 

111 . In case GI-IMC Proposa l to Rectify is forwarded to Concessionaire 
wi thin the period stipulated therefore, GHMC shall have further period 
of 45 days to remedy/ cure the underl ying Event of Default. If, however 
GHMC fail s to remedy! cure the underl ying Even t of Default within 
such further period allowed, Concessionaire shall be entitled to 
tenninate th is Agreement by issuing Termination Notice. 

c. Termination Notice 

If a Party having become entitled to do so decide to terminate this Agreement 
pursuant to the preceding sub article (a) or (b) , it shall issue Tennination 
Notice setting out: 

I. In sufficient detail the underlying Event of Default; 
11 . The Termination Date which shall be a date occurring not earlier than 

90 days from the date of Termination Notice; 

Ill. The estimated tennination payment including the detail s of 
computation thereof; and , 

IV. Any other relevant information. 

QA. _ , 
Greater Hyderabad Municipal Corporation 
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The Parties hereby agree that any Termination Notice shall also be sent to all 
Senior Lenders , by regi stered post/courier and a public not ice of default of the 

Concessionaire in leading dail y newspaper (of both English and the prevalent 
loca l language) of Hyderabad. 

d. Obligation of Parties 

Following issue of Tennination Notice by either Party, the Parties shall , 
subject to the provision of the Financ ing Documents and the rights of the 
Senior Lenders provided therein, promptly take all such steps as may be 
necessary or required to ensure that: 

I. Until Termination the Parties shall , to the full est ex tent possible, 
discharge their respect ive obligations so as to maintain the continued 
operation of the Project Facilities. 

II. The Termination Payment , if any, payable by GHMC in accordance 
with the sub-clause (f) is paid to Concessiona ire on the Termination 

Date and 
Ill. The Project Facilities are handed back to GHMC by Concessionaire on 

the Termination Date free from any Encumbrance along wi th any 
payment that may be due by Concessionaire to GHMC 

e. Withdrawal of Termination Notice 

Notwithstanding anything inconsistency contai ned III thi s Agreement, if the 
Party who has been served with the Termination Notice cures the underlying 
Event of Default to the sat isfaction of the other Party at any time before the 
actual Termination occurs, the Termination Notice shall be withdrawn by the 

Party which had issued the same. 

Provided that the Party in breach shall compensate the other Party for any 

direct costs/consequences occas ioned by the Event of Default which caused the 
issue ofTennination Not ice or as mutually agreed upon by both part ics. 

f. Termination Payments 

Upon Termination of thi s Agreement on accou nt of GHMC Event of Default, 

the Concessionaire shall be entitled to the following termination payments in 
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addition to payment fro m GHMC that may have accrued to Concessionaire 

prior to the Tennination: 

g. GHMC Event of Default: 

Upon Temlination of thi s Agreement on account of GHMC Event of Default, 

the Concessionaire sha ll receive from GHMC, 
Tennination payment = Debt Due + 150% of Adjusted Value of the equity on 
Tennination Date. 

The Concessionaire shall be entitled to withdraw the Perfonnance Security, if 
subsisting, provided that the Perfonnance Security shall be withdrawn only 

after substitution of the Concessionaire in accordance with the provisions of 
Subst itut ion Agreement , ifany. 

h. Concessionaire Event of Default: 

Upon Termination on account of a Concess ionaire Default after COD - T&D, 
GHMC shall pay to the Concessionai re, by way of Termination Payment, an 
amount equal to 90% (ninety per cent) of the Debt Due. For the avoidance of 
doubt, the Concess ionaire hereby acknowledges Ihat no Tennination Payment 
shall be due or payable on accoun t of a Concessionai re Default occurring prior 
toCOD - T&D. 

Upon Tennination of thi s Agreement on account of Concessionaire Event of 
Default the Perfonnance Security, if subsist ing, shall be invoked by GHMC. 

9.3 Rights of GHMC on Termination 

a. Upon Tennination of this Agreement for any reason whatsoever, GHMC shall 
have the power and authority to: 

I. Enter upon -and take possession and con trol of the Project Facilities, 

Plant, and Site, forthw ith free from any encumbrances; 
II . Prohibit Concessionaire and any person claiming through or under 

Concessionaire from entering upon dea ling with the Project Faci li ties, 

Plant , and Site or pemlit as required for pendi ng reso lution of any 
issues to a limited number of represen tati ves of Concessionaire. 
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b. Notwithstanding anything contained in thi s Agreement, GHMC shall not, as a 

consequence of Tennination or otherwise, have any obligation whatsoever 
including but nol limited to obligations as to compensation for loss of 

employment. con tinuance or regularization of employment, absorpti on or re­
employment on any ground, in relation to any person in the employment of or 
engaged by Concessionaire in connect ion with the Project, and the handover of 
the Project Facilities by Concess ionaire to GHMC shall be free fro m any such 

obligation. 

9.4 Accrued Rights of Parties 

Notwithstanding anything to the contrary contained in this Agreement , Tennination 
pursuant to any of the provisions of this Agreement shal l be without prejudice to 
accrued rights of either Party including its right to claim and recover money damages 

and other ri ghts and remedies which it have in law or contract. The rights and 
obligations of either Party under thi s Agreement, including without limitation those 
relating to the Tennination Payment, shall survi ve the Tennination but only to the 
extent such surv iva l is necessary for giving effect to such ri ght s and obligations. 

~~==> 
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ARTICLE 10 
HANDOVER OF PROJECT FACILITIES 

10.1 Ownership during the term of Concession 

Without prejudice and subject to the Concess ion, the ownership of the Project 
Facilities, including all improvements made therein by Concessionaire, during the 
tenn of the Concession sha ll at all times remain as mentioned below: 

a. That of all immovable assets including site and civil structures created for 
compost plant, Project fac il ity and landfi ll site shall remain with GHMC. 

b. That of all movable assets including equipments & machinery and vehicles 
shall remain with Concessionaire and in accordance with the Financing 
Documents and first prior charge to Senior Lenders privileges. 

10.2 Concessionaire 's Obligations 

a. Waste Processing Facility 

Concess ionaire shall on the date of expiry of the agreement ternl , hand back on 
as-is where-is basis, peaceful possess ion of the Project facility to GHMC free 

of cost and free from all encumbrances and in good operable condition. 

At least 12 months before the expiry of the term of agreement a joint 
inspect ion of the Project Facil ities shall be undertaken by Independent 
Engineerl GHMC and Concessionaire. Concessionai re shall prompt ly 
undertake and complete such works! jobs as may be required by GHMC at 
least three months prior to the expiry of agreement tenn and ensure that the 
Project Facilities may con tinue to meet such requirements even afier the same 
are handed back to GHMC. 

h. Landfill Facility 

At least 12 months before the expected expiry of the Landfi ll Life, the Parties 

jointly with the Independent Engineer shall , d iscuss and jointly prepare the 
closure plan for sc ientific closure of the Landfill Facility, under the provisions 
of the prevailing Applicable Law ("Closure Plan"). 

Ck=. 
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Upon the Closure of the landfill Facility, Concessionaire shall maintain the 
Landfill Faci lity in accordance with an appropriate Post-closure Maintenance 
Plan and hand back peaceful possession of the Landfill Facility to GHMC free 
of cost and in reasonable condition at the end of 15 (fifteen) years from the 
Closure of the landfill Facility, 

c. All Vehicles, \Vorkshop, Offices, Communication Ar rangements etc., and 
Immovable Infrastructure! Facili ties: 

On completion of the Agreement Tenn, un less it is ex tended, the 
Concess ionaire wi ll transfer all movable infrastructure and faci lities incl uding 
vehicles, equipment, workshop, offices, communication arrangements etc. and 
immovable infrastructu re! facilities to GHMC, in working condit ion and 
certified by Independent Engineer, free of cost. 

10.3 C lIM C's obligations 

GHMC shall , subject to GHMC's ri ght to encash bank guarantees towa rds carrying 
out wo rks/jobs listed under Article 10.2, which have not been carri ed out by 
Concess ionaire, or any outstanding dues, which may have accrued in respect of the 
project du ring the Concess ion Period, duly di scharge and re lease to Concessionaire 
any amounts / bank Guarantees due to Concess ionaire. 
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ARTICLE II 
DISPUT E RESOLUTION 

11 .1 Amicable Resolution 

Save where express ly stated to the contrary in thi s agreement, any di spute, difference 
or controversy of whatever nature between the part ies, howsoever arising under, out of 
or in relation to thi s Agreement (the "Dispute') shall in the first instance be attempted 
to be resolved amicably in accordance with the procedure set fo rth in Clause (b) 
below. 

a. Either Party may require such Dispu te to be referred to the Commissioner, 
GHMC (or the Person holding charge) and the Chief Executive Officer of 
Concess ionaire fo r the time being, fo r amicable settlement. Upon such 
reference, the two shall meet at the earliest mutual convenience and in any 
event wi th in 15 days of such reference to discuss and attempt to amicab ly 
resolve the Dispute. If the Dispute is not amicably settl ed within 15 (fifteen) 
days of such meeting between the two, either party may refer the Dispute to 
arbitration in accordance with the prov isions of Article l 1.2 below. 

11 .2. Arbitration 

a. Procedure 

Subj ect to the provisions of Article 11.1 , any Dispute which is not resolved 
amicabl y shall be finally sett led by binding arbitration under the Arbitration 
and Conciliation Act, 1996. The arbitration shall be by a panel of three 
arbitrators, one to be appointed by each Party and the third to be appointed the 
two arbitrators appointed by the Parties. The Party requ iring arbitration shall 
appoint an arbitrator in writing, infonn the other Party about such appointment 
and call upon the other party to appoint its arbitrator. If with in 30 days of 
receipt of such intimation, the other Party fail s to appoint its arbitrator, the 
Pa rty seeking appointment of arbitrator may take fu rther steps in accordance 
wi th Arbitration Act. 

b. Place of Arbit ration 

The request for arbitration shall ordinarily be Hyderabad but by agreement of 
the Parti es, the arbitrat ion hearings, if required, he elsewhere. 

~---.., 
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c. Language 

The request for arbitration, the answer to the request, the tenns of reference, 
any writlen submissions, any orders and awards shall be in Engli sh and , if oral 
hearings take place, English shall be the language to be used in the hearings. 

d. Enforcement of Award 

The Part ies agree that the decision or award resulting from arbitration shall be 
final and binding upon the Parties and shall be enforceable in accordance wi th 
the provisions of the Arbitration Act subject to the rights of the aggrieved 
parties to secure relief from any higher forum . 

11.3. Performance During Dispute 

Pending the submiss ion of and/or decision on a Dispute and until the arbitral award is 
published; the Parties shatl continue to perfonn thei r respective obligations under this 
Agreement without prejudice to a final adjustment in accordance wi th such award. 
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ARTICLE 12 
REPRESENTATIONS AND WARRANTIES 

12.1 Representations and \Varranties of Concessionaire 

Concessionaire represents and warrants to GHMC that: 

a. It is duly organized, validity existing and in good standing under the laws of 
India; 

b. It has full power and authority to execute, de liver and perfonn its obligations 
under this Agreement and to carry out the transactions contemplated hereby; 

c. It has taken all necessa ry corporate and other action under Appl icable laws and 
its constitutional documents to authorize the execution, delivery and 
perfomlance of this Agreement; 

d. It has the financial standing and capacity to undertake the Project; 
e. This Agreement constitutes its legal , va lid and binding obligation enforceable 

against it in accordance with the tenns hereof; 
f. The execution, delivery and performance of th is Agreement will not conflict 

with, result in the breach of, const itute a default under or accelerate 
perfonnance required by any of the tenns of Concessionaire's 'Memorandum 
and Articles of Association ' or any of the Applicable laws or any covenant, 
agreement, understand ing, decree or order to which it is a party or by which it 
or any of its properties or assets are bound or affected; 

g, There are no actions, suits, proceedings or investigations pending, or to 
Concessionaire 's knowledge, threatened against it al law or in equity before 
any court or before any other judicial, quasi judicial or other authority, the 
outcome of which may constitute Concessionaire Event of Default or which 
individually or in the aggregate may result in Material Adverse Effect ; 

h, It has no knowledge of any violation or default with respect to any order, writ, 
injunction or any decree of any court or any legally binding order of any 
Government Agency which may resulting Material Adverse Effect; 

L It has complied with all Applicable Laws and has not been subject to any fines, 
penalties, injunctive relief or any other civi l or criminal liabilities which in the 
aggregate have or may have Material Adverse Effect; 

J. Without prejudice to any express provision conta ined in this Agreement, 
Concessionai re acknowledges that prior to the execution of this Agreement, 
Concessionaire has after a complete and careful examination made an 

q;:::tion of the required r roieCRt,mlky,·Ie1it,ile;hScmand the infonnation 
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provided by GHMC, and has detennined to its satisfaction the nature and 
extent of risks and hazards as are likely to rise or may be faced by 
Concessionaire in the course of performance of its obligations hereunder; 

k. Concessionaire also acknowledges and hereby accepts the risk of inadequacy, 
mistake or error in or relating to any of the matters set forth above and hereby 
confirms that GHMC sha ll not be liable for the same in any manner 
whatsoever to Concess ionaire; 

1. Concessionaire agrees to indemnify and hold indemnified the GHMC against 
all cost, expenses, penalties arising out of: 

L Operations of the project facilities under this Agreement. 
II. Compliance with all labor laws and all possible claims and employment 

related liabilities of its staff employed in relat ion with the project. 

12.2 Representations and warranties of GHM C 

GHMC represen ts and warrants to Concessionaire that: 

a. That it is duly incorporated under the laws of India and has the power to 
conduct its business as presently as presently conducted and to enter into this 
Agreement; 

b. That it has full power, capacity and authority to execute, deliver and perform 
thi s Agreement and has taken all necessary sanctions and approvals and 
followed all the procedure required to authorize the execution, delivery and 
performance of thi s Agreement; 

c. Nothing in thi s Agreement conflicts with its constitutional authority, mandate, 
or any law or any other agreement, understanding or arrangement or any 
judgment, decree or order or any statute, rule or regulation applicable to it; 

d, All approvals and permissions as are necessary for the execution of this 
Agreement have been obtained and all the required procedure for the due 
execution of this Agreement have been adhered to and further that this 
Agreement will be valid, legal and binding against it under the Indian law. 

12.3 Obligation to Notify C hange 

In the event that any of the representations or warrant ies made! given by a Party ceases 
to be true or stands changed, the Party who had made such representat ion are given 
such warranty sha ll promptly notify the other of the same. 
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13.1 Assignment and Charges 

ARTICLE 13 
MISCELLANEOUS 

a. Concessionaire shall not ass ign in favor of any person this Agreement or the 

rights, benefits and obl igat ions hereunder save and except wi th prior consent of 
both GHMC & Senior Lenders. 

b. Concessionaire shall not create nor pennit to subsist any Encumbrance over the 
Project Facilit ies except with prior consent in writing of GHMC and Senior 

Lenders. 
c. Restraint set forth in clauses (a) and (b) above shall not apply to: 

I. Liens! encumbrances aris ing by operation of law (or by an Agreement 
evidenc ing the same) in the ordinary course of business of 

Concessionaire. 
II. Pledges! hypothecation of goods! stocksl movable assets, Revenue and 

receivables as securi ty for indebtedness, in favor of the Senior Lenders 
and working capital providers for the Project. 

III. Assignment of Concess ionaire 's rights and benefits under this 
Agreement to or in favour of the Senior Lenders as security for 
financia l assistance provided by them. 

13.2 Intcrcst and Right of Sct Off 

Any sum which becomes payable under any of the provisions of this agreement by one 
Pany to the other Party shall , if the same be not paid with in the time allowed for 

payment thereof, shall be deemed to be a debt owned by the Party responsible for 
payment thereof to the Party entitled to receive the same. Such sum shall until 
payment thereof carry interest at prevai ling prime lending rate of State bank of India 
per annum from the due date for payment hereof until the same is paid to or otherwise 
rea li zed by the Party entitles to the same. Without prejudice to any other right or 
remedy Ihat may be availab le under Ihis Agreement or otherwise under Law, Ihe Pany 

entitled to receive such amoun t shall also have the right of set ofT. 

Provided the st ipulat ion regarding interest for de layed payments contained in this 

Artic le 13.2 shall neither be deemed nor construed to authorized any delay in payment 
of any amount due by a party nor be deemed or conSlrlH:d to be a wa iver of the 

underlying breach of payment obligation. 
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13.3 Governing Law and Jurisdiction 

This agreement shall be governed by the laws of India. The Courts at Hyderabad sha ll 
have jurisd iction over all matter arising out of or relati ng to thi s Agreemen t. 

13.4 \ Vaiver 

Waiver by either party of any default by the other party in the observation and 
perfonnance of any provis ion of or obl igation under thi s Agreement: 

a. Shall not operate or be construed as a wavier of any other or subsequent 
default hereof or of other provis ions or obl igation under th is agreement; 

b. Shall not be effect ive unless it is in writing and executed by a duly autho rized 
representative of such Party; and 

c. Shall not affect the validity or enforceabili ty of this agreement in any manner. 

Neither the fa il ure by either Party to ins ist on any occasion upon the perfonnance of 
the ternls, conditions and provisions of this agreement or any obl igation hereunder nor 

time or other indulgence granted by a Party to the other Part y shall be treated or 
deemed as waiver! breach of any tenns, conditions or provis ions of this Agreement. 

13.5 Survival 

Tennination of thi s agreement shall not re live GHMC of any obligations already 
incurred hereunder which expressly or by impl ication surv ives Tenninat ion hereof, 
and expect as otherwise provided in any provision of th is agreement expressly limiting 
the liability of either party, shall not relieve either party of any obligations or li abilit ies 
for loss or damage to the other party arisi ng out of or caused by acts or omissions of 
such party prior to the effecti veness of such tennination or aris ing out of such 

tennination. 

13.6 Amendments 

This Agreement and the Schedules/ Annexures together const itute a complete and 

exclusive understanding of the ternlS of the Agreement between the parties on the 
subject hereof and no amendment or modification hereto shall be valid and effect ive 
unless agreed to by all the part ies hereto and ev idenced in writing. 
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13.7 Notice 

Unless otherwise stated, notices to be given under this Agreement including but nol 

limited to a not ice of waiver of any tenn, breach of any tenn of this agreement and 
tennination of this Agreement, shall be in writing and shall given by hand deli very, 
recognized intemational courier, mail , telex or facsimile transmission and del ivered or 
transmitted to the Parties at their respective addresses set forth below; 

If to G HMC : 

The Commissioner 
Greater Hyderabad Municipal Corporation. 
Tank Bund, 
Hyderabad. 

If to Concessionaire: 

Ramk y Enviro Engineers Limted 

Ramk y House, 
Opposite Necklace Road Railway Station, 
Rajbhavan Road, 
Somajiguda, 
Hyderabad - 500082 

Or such address, telex number, or facsimile number as may be dul y notified by the respect ive 
Parties from tome to time, and shall be deemed to have been made or delivered: 

a. In the case of any communication made by leiter, when deli vered by hand, by 
recognized intemational courier or by mai l (registered, retum receipt 

requested) at that address, and 
b. In the case of any communication made by telex or facsimile, when transmitted 

properly addressed to such telex number or facsimile number. 

13.8 Severabili ty 

If for any reason whatsoever any provision of this agreement is or becomes invalid, 

illegal or unenforceable or is declared by any court of competent jurisdiction or any 
other instrumentality to be invalid, illegal or unenforceable, the validity, lega lity or 
enforceability of the remaining provisions shall not be afl'ected in any manner, and the 

parties shall negotiate in good faith with a view to upon one or more 
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provis ions which may be substituted for in va lid, unenforceable or illegal provis ions, as 
nearl y as is practicable, provided failure to agree upon any such provisions sha ll not be 
subject to dispute resolution under this agreement or otherwise. 

13.9 No Partnership 

Nothing contained in this agreement shall be construed or interpreted as constituting a 
pannership between the Panics. Nei ther Pany shall have any authority to bind the 
other in any manner whatsoever. 

13.10 language 

All noti ce required to be given under this agreement and all communications, 
doc umentat ion and proceedings which are in any way relevant to thi s Agreement shall 
be in writ ing and in Engli sh language and (rue translation into English language if 
other than Engli sh is used at user's costs and expenses. 

13.11 Exclusion of Implied \Varranties etc. 

This Agreement expressly excludes any warrant, condition or other undenaking 
implied at law or by custom or otherwise arising out of any other agreement between 
the Panies and any representation by any Party not contained in a binding legal 
agreement executed by the Panies. 

13.12 Counterparts 

This agreement may be executed in two counterparts, each of which when executed 
and delivered shall constitute an original of this agreement but shall together constitute 
one and only the Agreement. 

Greater Hyderabad Municipal Corporation 
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IN \VITNESS \VHEREOF the parties through their duly authorized representatives 
have executed this agreement with the Schedules appended hereto as follows;-

SIGNED SEALED AND DELIVERED 

For and on behalf of Greater Hyderabad For and on behalf of Ramky Enviro 
Municipal Corporation. Engineers Limited. 

(Signat"re)~:;:=:;:==='" 
(Name) SPECIAL COMMISSIONER 
(De~ MUNO"" COOI'OOAT1ON 

Greater Hyderabad Municipal Corporation 
SPECIAL COMMISSIONER 

GREAnR HYDERABAD MUNICIPAL CORPORATION 

(Signature) 

(Name) 
(Designation) 
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Concession Agreement for Intcgrated Municipal Solid Wastc Management ProjlX:t at l-Iydcrabad, Andhra Pradesh 

Schedule 1 

CONSTRUCTION REQUI REMENTS 

I. Ge neral 

The minimum fac ilities to be provided in the Landfill Facility which is to be implemented 
by the Concessionaire as part of the Project have been highlighted in this Schedule. 

The concessiona ire shall follow all the applicable ru les, regu lations, acts, guidelines. 
standards and laws which are applicable for this project. Some important rules, 
regulations, acts, guidelines, standards, etc. need to be followed are; 

L All applicable rules, regulations, acts, guidelines, standards and laws of 
Government of India 

II. Recommendations of Honorable Supreme Court of India and Honorable High 
Court of Andhra Pradesh, time to time 

III. All applicable Indian Standards (IS) 
IV. All applicable standards by the Bureau of Indian Standard (B [S) 
v. All norms of the Indian Road Congress (IRC) 

VI. All norms of the National Building Code (NBC) 
VI I. Mun icipal Solid Wastes (Management and Handl ing) Ru les, 2000 

Vl1 l. Environ ment (Protection) Act, 1986 
LX. Environ ment (Protection) Rules, 1986 
x. S.O. 1533: EIA Notification, 2006 

XI. Guidelines and recommendation of Central Public Health & Environ mental 
Engineeri ng Organisation, MoU D, Gol 

XLI. Electricity Rules, 2005 
XIL I. Electr icity Act, 2003 
XIV. All applicable norms of the Cent ral Electricity Authority (CEA) 
xv. All applicable rules, regulations, acts, guidelines, standards of Central Pollution 

Control Board (C PCB) 
XVI. Motor Vehicle Act and Vehicle Emission Control 

XV II. Labour Laws - Minimum Wages, Contract Labour Aboltion and Regu lation 
XVIII . All applicable rules, regulations, acts, guidelines, standards and laws of 

Govern ment of Andhra Pradesh 
XIX. All applicable rules, regula tions, acts, guideli nes, standards of Andhra Pradesh 

Pollut ion Control Board (APPCB) 
xx. Construction standards by Andhra Pradesh Public Works Department and 

Greater Hyderabad Munic ipal Corporation and any other GoAP departments 
XXI. Good Industry Practices 

XXII. Di rectives on MSW Management in the Act for GHMC, Governi ng the Civic 
Services 

The concess ionaire shall adhere to all the applicable and above mentioned rules, 
regulations, acts, guidelines, standards and laws updated/modified/revised time to ti me. 

2. Sto rage Facil iti es 

The storage facili ties shall be in the form of containers or bi 
facilit ies shall be allowed to provide. The storage fac ilities sha 

Greatcr ~pa i co~ration 
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HO PE for small containers upto 150 liters capac ity and/or MS Steel for above 150 liter 
capacity, 

2. 1 HDPE Containers 

(a) If the containers are manual ly lined the capaci ty of the container shall not be more than 
20kg. 

(b) If the containers mechanica lly lifted the capacity of the conta iner shall be to suit the 
collection and transportation system 

(c) The containers shall have cover 
(d) All the contai ners shall be coded 

2.2 Meta l Containers 

(a) The container shall be used for storage of municipal solid wastes. The containers shall be 
of suitable capacity made of reinforced steel frame and cladded with sheets. The lifting 
hooks wou ld be integrated into the frame and be capable of taking the loads specified. 

(b) The container shall have adequate strength to handle a weight of MSW. 
(c) The containers shall have a top hinged door with locking arrangement wi th provision for 

tipping of the wastes. 
(d) The material for the container should be steel conforming to IS 2062. 
(e) Adequate provis ion for corrosion should be included in the design. 
(f) The container shall be made of MS sheets of above 3.0 mm thickness except bottom 

plate which sha ll be 4.0 mm or above. 
(g) The suppon channels shall be minimum 3 mm thickness. 
(h) Top door hi nges, tail gate hinges, top flap support, top, bottom fra me supports, angles, 

channels, tee, anchor pins, locking arrangements of tailgate shall be heavy duty of rugged 
steel. 

(i) The top of the container shall have a hinged door(s) for closing which can be kept in 
open position using hooks. 

(j ) The tail gate of the container shall have hinges at top to open automatically. 
(k) The hooks fo r lifting the bin would be imegral 10 the structure of the bin. [t shall be 

provided with the necessary reinforcement to handle the design weight for lining with 
adequate fac tor of safety. 

(I) The whole container should be sand blasted prior to coating/painting. The inside of the 
containers to be coaled with two-coat fibre reinforced plastic resin or equivalent 
polyurethane resin. The outside shall be painted with 2 coats of anti corrosive paint to 
ensure long lasti ng structure suitable for use of handl ing MSW under corrosive 
condit ions. 

(m) The capacity and design of the container shall be of approved by GHMC. 
(n) All the contai ners shall be coded 

3. Ve hicles 

The concessionaire shall use tipping autos for collecting the MSW from source. If there 
are some lanes/by-lanes where the tipping autos access is not possible, a rickshaw having 
two compartments / atleast 6 bins may be used by the concessionaire. 

In specific, all the veh icles should conform to Bharat Stage II I / Euro III standards o f 
emission and above - up graded from time to time as per statutory quirements. 

~-Greater Hydcrabad Municipal Corporation 
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A wireless Communication net work shall be provided by the concessIOnaire for the 
supervisors as well as on the vehicles and equipment for drivers with a base station at the 
control room at workshop. 

All vehicles shall be equipped by advanced vehicle tracking system and shou ld be 
capable of being monitored from the control room, transfer station and integrated facility. 

The type of system shall be two way communication wireless or mobile phone 

3.1 Auto Tippers 

(a) The auto tipper shall be well maneuverable. 
(b) The auto chassis shall be equipped with tipping hopper which can be tipped using a 

hydraulic arrangement. 
(c) The auto tipper shall be suitable for moving in narrow lanes. 
(d) The auto tipper shall have factory made with provision for seating driver plus one 

person. 
(e) The container shall be made of steel confirming to IS 2062 to carry organic and 

inorganic waste separately. 
(f) The auto tipper shall be painted with superior quality and anti-corrosion paint to ensure 

handling of MSW under corrosive conditions. 

3.2 Other Vehicles - Seeondary Collection and Transportation 

(a) The vehicle shall be of a standard make with company bui lt cabin with all standard 
fittings and control panel. The GYW of the vehicle shall be sufficient enough to transport 
the MSW. 

(b) The vehicles shall be hydraulicall y operated and designed for a sufficient payload with a 
tipping angle of70 degree. 

(c) Direct engine driven hydraulic pumps with tank mounted so as to ensure constant oil 
flow. Equipped with easily visible level read-out gauge and replaceable filter cartidge 
elements. Cylinder, central valve, pump and hoses of reputed Indian or foreign make and 
proven performance. 

(d) A control panel will be provided and located conveniently. All gauges levers and 
switches required for operation of the unit shall be grouped in the control panel. 

(e) The vehicles shall be provided with heavy-duty steel radials 
(f) The vehicles shall be painted with superior qua lity and anti-corrosion paint to ensure 

handling of MSW under corrosive conditions. 

4 Platforms for Placement of Bins 

(a) 
(b) 
(c) 
(d) 

A platform to place bins/containers has to be constructed at every storage/collection point 
(wherever containers are placed) with the following requirements; 

Each station should be large enough to accommodate containers. 
The platform should have impermeable base constructed with cement concrete or RCC. 
The des ign and speci fications sha ll be approved by G HMC. 
The plat fo rm shall be provided with proper drainage system connected to the nearby 
sewer where ever possible. The drainage system shall consist of a screen and inspection 
chamber to avoid entering of MSW into the sewer and chocking f connecting pipes and 

\ 
s~ 
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5 Transfer Stations 

The transfer stations shall be provi ded and the existing transfer stations sha ll be upgraded 
with the following facilities. 

It is required that the Concessionai re prepare engineering drawings that will be presented 
to GHMC for review and approval. Concessionaire is responsible for providing 
appropriate engineering drawings (recommended scale 1: 1 00) showing construction 
details including plan and layout of the transfer station, structural details, cross sectional 
& structural drawings, roads. utilities, etc, 

During all construct ion activities, the Concessionaire shall be responsible for maintaining 
quality control over all suppliers, services, site conditi ons, and workmanship, Require 
that the Concessionaire prepare a construction and quality control plan that describes the 
QAlQC measures that will be employed during construction. Require thai the 
Concessionaire should submit the plan to GHMC for approval. QNQC plan procedures 
and requirement should include the following: 

1. Continuous inspection and field supervision by qualified personnel provided by the 
Concessionaire. 

11. Laboratory testing of construction materials. 
111. Utili zing experienced Concessionaires and workers having a minimum of 5 years of 

experience in their profession or trades. 
IV. Conformance to manufacturer's installation QC procedures. 

The Concessionai re must construct the facilities in strict accordance with the approved 
design drawings. They should also be advised that any changes of the approved design 
would require approval. 

The transfer stations shall be a split level transfer station suffi cient to handle at least 
500 - 1500 tons of waste everyday and large enough for future expansion. 

The base and elevated platforms shall be impenneable constructed with minimum 1:4:8 
PCC and M35 grade Cc. 

The transfer stations shall be provided with IWO weigh bridges (at the entrance and ex it) 
located at the entrance and at the exit of the transfer station. The Weighbridge should be 
equipped with a computerized system for billing and tracking vehicle movement. The 
platform scales should have the capability of accurately measuring tare and net weights of 
range of vehicles. The scales should have a minimum designated level of accuracy (i.e., 
± 5kg). The weighbridge should be permanent structure furnished wit h appropriate space 
to maintain and operate the computerized weight recording system, store historical 
records and have sufficient room for two weighbridge operators. The minimum weighing 
capacity of the weigh bridge sha ll be 40 tons 

The transfer stations shall be provided with securi ty cabins at entrance and ex it sufficient 
enough to accommodate 2 persons. 

The transfer stations shall be provided with vehicle and cm1ta;n'~ 
for repai maintenance of vehicles and containers. 

ration 
76 

SPECIAL COMMISSIONE R 
CREATER HYDERABAD MUNICIPAL CORPORAT!("· ... 

103



Concession Agreement for Integrated Municipal Solid Waste Management Project at Hyd("rabad, Andhra Pradesh 

T he transfer stations shall be provided with green belt not less than 6 m width in case of 
new transfer station and one row of trees in case of ex isting transfer stations. 

T he transfer stations shall be full y covered with dome su pponed by RCC and steel 
structures, The transfer sta tion shall have sufficient ventilation, 

All the steel structure shall be painted with anti-corrosive paints. 

The transfer stations shall be provided with boundary wall s with minimum 2m heigh t 

The transfer stations shall be provided with sufficient hoppers and if required provide 
compaction facil ities. The transfer stations shall be planned and designed for future 
expansion. 

The transfer stations shall be provided with sufficient vehicle parking facility wi th the 
provision of fu ture expansion. 

The transfer stations shall be provided with approach and internal roads to allow for two­
way traffic and be designed to accommodate veh icles having a min imum 40-ton gross 
weight. 

The transfer stations shall be provided wi th leachate collection and treatment system 

The transfer stations shall be provided wi th vehicle cleaning and washing facility 

The transfer stations shall be provided with rainwater harvesting system 

The transfer stations shall be provided with odor control mechanism and management 
system 

T he transfer station shall be provided wi th office building which should be a permanent 
structure. It shou ld be equi pped with an office area for transfer station management and 
supervisory stalT and also include the following: 

I. Office for the facili ty manager 
II. Office to accommodate working space and desks fo r the employees. 

tIl. Office to store documents, drawings and records 
IV. Washrooms and shower area. 
v. Bathroom facilities 

VI. Lunch room for employees. 
VI I. First aid station. 

V111. Visitor reception area. 

The Concess ionaire is responsible for design and construction of on-site utilities 
including the fo ll owing: 

.. 
". 

Water: The facility should be equipped with potable drinking water as well as water 
fo r fire fight ing and dust mi tigation. 

p ~~ 

Electricity: Th~ faci l it~ should be equipped. wi t~ sufficient tf' tfical capacity to 
pow all electrical eqUIpment located on the SHe with backup a n e~e;n~I."3:~;;::~ 
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Ill. Sanitary Facilities: The pennanent office buildi ng should be equipped with a shower 
area, washrooms, toilets, and a change area to handle all employees. 

Adequate ligh ting system to achieve a mi nimum lux level of 20 for the working area shall 
be provided. Street lighting with permanent steel light posts fo r internal roads and access 
roads. Movable heavy duty foc us lamps depend ing on the operationa l requirements 

The maintenance of the transfer stat ion shou ld be at par with Good Industry Practice and 
should have all arrangements to meet emergency situations such as fire hazards as per 
Applicable Laws 

6. Workshop I Vehicle Maintenance Facility 

Workshop to meet requirements below: 

The Workshops shou ld be such that it allows for systematic use of des ignated parki ng of 
vehicles, easy right of way for in and outbound vehicles and separate sections for repair 
and maintenance of veh icles. 

The mai ntenance of the Workshops shou ld be at par with Good Industry Practice and 
should have all arrangements to meet emergency situations such as fi re hazards as per 
Applicable Law. 

The building and sheds in the Workshops should be painted periodicall y (at least 
annually) and periodically (at least repair annually) and maintenance operations should be 
carried oul. 

The concessionaire shal1 submit list of equipments & machi neries to be provided in the 
workshops to ma intain the entire fleet of vehicles. 

The concessionaire shall establish workshops and vehicle parking facilities at the present 
disposal sites viz. Fatullaguda, Shamshiguda, Gandhamguda and Jawaharnagar. 

7. Integrated Facility 

The waste processing shall incl ude composling, incineration, pelletisation, energy 
recovery or any other facility based on the state-of-the-art technology duly approved by 
the Ministry of Environ ment and Forests I Central Pollution Control Board. 

7.1 Design Drawings 

The Concess ionaire shou ld prepare the final design and engi neering drawings during the 
preparat ion period. At a minimu m, require that the Concessionaire provide the following 
engineering drawings: 

I. Location and Vicin ity Maps: These should show the site location and vicinity. The 
vic inity map should include the site boundary and all major roads, structures, 
industries, commercial and residential areas with in a 2 -km radius of the si te. 

11. Si te Boundary Surveys: These should show the boundary and a legal 
descript ion of the site. 

Gre"" H Y~ co~,'on 
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Ill. Site Layout with Topographic Contours: These should show locations and 
dimensions of all proposed site structures including roads, buildings, fenci ng, 
amenities, utili ties etc. topographic contours with a minimum of I m intervals should 
be depicted. 

IV. Construction Phasing Plan: These should the ultimate use of the site in a planned 
phasi ng approach. Interfacing of construction and operation should be noted. At a 
min imu m it should require an overall drawing (recommended scale I: 100) as well as 
construction phase drawi ngs (recommended scale I : I 00) showing the construction 
phasi ng detai ls. The construction phasi ng details should include details on process ing 
faci li ty development, phasing of cells, leachate collection system, landfill gas 
collection system, roads, and all other components of the integrated facility. 

v. Layout Pl ans: These should be the layout plan for all the components of integrated 
faci lity. 

VI. Structural drawings: These should be the structura l drawi ngs fo r all the componen ts 
of integrated facility. 

Vll. Evacuations and Grading Plans: These should be the excavation and base grading for 
the land fi ll & cells and required earth work for construction. At a minimum over all 
drawing (recommended scale I : 100) as well other drawings (recommended scale 
I: 100) showing the excavation and grading plans shou ld be required. 

VIII . Cell Construction Details: Theses should show cell profiles with liner, leachate 
collection pipe lateral drainage layer. di tches, access roads and fina l cover tie-in to 
the bottom liner at the edge of the fi ll area (recommended scale I: 100). 

IX. Leachate Management Plan: It is required that the Concessionai res provide a drawing 
(recommended scale I: I 00) that shows that the leachate collection, transport, and 
treatment system. This plan should include all inverts of the collector pipes, transport 
pipes. manholes, tanks, etc. 

x. Landfi ll Gas Management Plan: This plan should show landfill gas migration control 
and monitoring measure and venting system (recommended scale \: 100). 

Xl. Odor Control Management Plan: Th is plan should show odor control mechanism and 
management plan (recommended scale I: 100). 

XII. Final Cover Contours: It is required that the Concessionaire provide a drawing 
(recommended scale I : 100). 

XIII . Construction Details: These should show li ner anchorage details, leachate 
management & treat ment system, roadways, other infrast ructure, etc. (recommended 
scale I: I 00) when required. 

XIV. Cross Sections : These should show typical sections through the fill area; bottom 
cells, slide slopes, and fi nal cover elevations. Detailed cross sections showing the 
construction of solid waste lifts and slopes should be required (recommended scale 
10100). 

7.2 Bottom Liner 

(a) 

(b) 

The landfill site bottom composite liner of following specifications shall comply to 
Munic ipal Solid Waste (Management and Handling) Rules 2000. 

Drai na¥e layer of 50 cm thick granular soil materi al of permeability value of 
I X 10' em/sec. 

requirements as sti pulated in CPHEEO Manual. 

A min imu m 1.5mm thick Grade I smooth HDPE liner as per IS: 10889-\984 
Speci fi cation fo r High Density Polyethylene Fi lms. The HD~liner should meet the 

~ '" I 
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(c) A 900 mm thick clay or compacted soil amended with additives as per IS: 6186-1986 
Speci fication for Bentonite to reach the required permeability coefficient, (to leachate) 
and measured in fie ld, I x 10-7 cm/sec. 

7.3 Quality Control 

During all construction activities, the Concessionaire shall be responsible for maintaining 
quality control over all suppliers, services, site conditions, and workmanship. Require 
that the Concess ionaire prepare a construction and quality control plan that describes the 
QAJQC measures that will be employed during construction. Require that the 
Concessionaire should submit the plan to GHMC for approval. QAJQC plan procedures 
and requi rement should include the following: 

I. Continuous inspection and field supervision by qualified personnel provided by the 
Concessionaire. 

II. Laboratory testi ng of construction materials. 
Ill. Util izi ng experienced Concessionaires and workers having a minimum of 5 years of 

experience in their profession or trades. 
I V . Conformance to manufacturer's installation QC procedures. 

Facil ity Construction: The Concessionaire must construct the facilities in strict 
accordance with the approved design drawings. They should also be advised that any 
changes of the approved design would require approval. 

7.4 Construction Phasing Plan 

For each phase, It is required that the Concessionaire prepare engineering drawings that 
will be presented to GHMC for review and approval. 

The construction-phasing plan should demonstrate that the site has sufficient disposal 
capacity. The phasing plan should show how interfacing of the landfill construction and 
operation would take place. 

Concessionai re is responsi ble fo r provid ing appropriate engineering drawings 
(recom mended scale I : 100) showing cell construction details includi ng profile of the cell 
leachate collection pipes, lateral drawings layers, perimeter roads, and access roads and 
other important details. 

7.5 Final Co\'cr 

The final cover system shall be based on the recommendations of MoEF and CPHHEO 
Manual. The final cover sha ll consists of the following components, 

L 

". 
III. 

IV. 

Vegetat ive layer of 450mm thick with good vegetation supporting soil 
Drainage layer of 150mm thick granular material with permeability I X 10-2cm/sec 
Barrier Soi l Layer of 600mm thick compacted clay or soil amended with additives as 
per IS: 6 186-1986 to ach ieve a permeability val ue not greater than I x 10.7 cm/sec 
Gas venti ng layer of 200mm thick gran ular material with permeability 
I X IO·2cmlsec 

7.6 Leachate Management 

Greater H Y~ COI pUf.Hion 
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The engineered integrated faci lity des ign should include a leachate management system 
consisting o f a leachate collection from processing facility, drainage and leachate 
conveyance layer on top of Ihe bottom and si de slope liners, sumps and/or lanks, and a 
system 10 treal the collected leachate. 

It is requ ired that the leachate col lection system in landfill should be place directly above 
Ihe liner. Leachate head should not exceed 20 cm at any point on the lining system wilh 
the except ion of collect ion wells. The lateral leachate drainage layer should be designed 
with a minimum slope of 2 percent. 

The leachate collection system should be designed for the maximum est imated loading of 
solid waste material and equipment during landfill construction. The Concessionai re 
should use high densi ty polyethylene (HOPE) SOR 11 or better pipi ng, or a geosynthetic 
equivalent fo r leachate collection. Sufficient gravel, sand, and I or soil should be placed 
on the leachate collection system so that the integrity of the leachate collect ion system is 
mainta ined at all times during construction and operation of the engineered landfill. 

The collected leachate should be routed to an individua l manhole, lined leachate pond or 
lagoon or a central storage tank. The leachate pond or lagoon or a central storage tank 
shall be lined with 1.5mm thick HOPE membrane and permeability not greater than 
I X I 0.7 ctn/sec. 

The Concessionaire should be responsi ble for meeting all permitting requirements for 
leachate treatment. The Concessionaire shall provide a leachate treatment plant of 
appropriate capacity with suitable technology to ensure treatment of leachate to Inland 
Surface Water Siandards as per IS: 2490: Part I 198 1 Tolerance Li mits for Ind ustrial 
Effl uents and standards set out by APPCB. If allowed by regulatory authorities, the 
leachate could be concentrated in an evaporation pond or re-circulated into the land fill. 

7,7 Office Build ing 

The office building should be a permanent structure. It should be equipped with an office 
area for facility management and supervisory staff and also include the following: 

1. Offi ce for the fac ili ty manager 
11. Offi ce to accommodate working space and desks for the employees. 

111. O ffice to store documents, landfil l drawi ngs and records 
IV, Washrooms and shower area. 
v. Bathroom facil ities 

VI. Lunch room for employees. 
VI I. First aid station. 

V l1l . Visitor reception area. 

7,8 O n· Site Utili ties 

The Concessionaire IS responsible fo r design and construction of OIHite utilities 
including the followi ng: 

(a) Water: The faci lity should be eq uipped with potable drinking \ 
fire fi and dust mitigation. 
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(b) Electricity: The fac ility should be equipped with sufficient electrical capacity to power 
all electrica l equipment located on the site with backup arrangement. 

(c) Sanitary Facilities: The permanent office building should be equipped with a shower 
area, washrooms, toilets, and a change area to handle all employees. 

7.9 On-Site Access Road 

It is also required that the engineered landfi ll design include an appropriate access road 
from the site entrance to the land fill working face. This access road should be designed to 
accommodate veh icles having a minim um 40 IOn gross weight. The access road should be 
at a mi nimum of 15m wide to handle two-way transfer trailer traffic from the scale house 
to the face of the land fi ll .The access road should be designed and constructed to include 
ditchi ng and drainage. 

7.10 Weighbridge Facility 

It is also required that the integrated facility design include three weighbridges located at 
the entrance to the facility, a t the exit of the facility and at the entrance of the landfi ll site, 
The Weigh bridge shou ld be equi pped wi th a mini mum of two platform weighbridge and 
a computerized system fo r bi lling and tracking vehicle movement. The platform scales 
should have the capability of accurately measuring tare and net weights of range of 
vehicles. The scales should have a minimum designated level of accuracy (i.e. , ± 5kg). 
The weigh bridge should be permanent structure fu rn ished with appropriate space to 
maintain and operate the computerized weight recording system, store historical records 
and have sufficient room for two weighbridge operators. The minimum weighi ng 
capacity of the weigh bridge shall be 40 tons. 

7. 11 Separation Barrier 

It is required that the landfill design include provi sions for a min imum 2 m separation 
between the maximum groundwater elevation and bollom of the landfill liner. The design 
should include a separation barrier to ensure that water does not penetrate or destroy the 
integrity of the bottom and side s lopes liners. Design documentation should incl ude 
details on the materials, permeability, strength, thickness, and physical characteristics of 
the separation barrier. 

7.12 Side Slope Liner 

As a minimum service speci fi cation, it is require that the s ide slopes shall have a liner 
hydraulic barrier performance equal to that of the bottom liner. The Concessionaire is 
responsible fo r the design of any s ide slope lining system requi red withi n the landfill 
design. 

7.13 Site Access Road 

Through the service specification, it should require that the access road design allow for 
two-way traffic to and from the facil ities and be designed to accommodate vehicles 
having a min imum 40-ton gross weight. 
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7. 14 Site Fenci ng 

The integrated facili ty shall be fu lly secured by boundary wall and wire mesh fencing 
having a height of at least 2Am above pli nth area wi th top 0.6 m being barbed wire 
fencing wi th mild steel angles. 

7. 15 Storm Water Dra inage System 

The concessionai re shall design and implement a stonn water drainage system within the 
integrated fac ili ty in such a manner as to ensure that; 

1. It is independent from the leachate system 
11. The run-off from hin terland does not enter into the processing plant and land fill 

111. The run-off from active land fi ll area shall not be mixed with other run-ofT 
IV. There should not be any stagnation of rai n water with in the integrated fac il ity 

The conceSSIOnaIre shall des ign and implement the rainwater harvesting within the 
integrated fac ility 

7. 16 Lighting 

The concessionaire shall provide 

1. Adequate lighti ng system to ach ieve the lux levels, spec ified in the Ind ian Standard 
Codes (latest versions) of SP ~ 30 and IS 6665 ~ 1972 fo r the different working 
areas; 

11. Achieve a minimum lux level of20 fo r the work ing area 
111. Street lighting with pennanent steel ligh t posts for internal roads and access roads 
IV. Movable heavy duty focus lamps depending on the operational requ irements 

7.17 Green Belt 

The concessionaire shall provide a vegetati ve cover in a stri p of min imum width 6 m all 
along the integrated facili ty site boundary. The species of the trees for providing 
vegetative cover shall be approved by the Independent Engineer. The green cover 
requirements within the integrated faci lity shall be as per the applicable norms and 
regul ations. 

7. 18 Q uali ty Co ntrol Laboratory 

The concessionaire shall establish a quality control laboratory to carryout the followi ng 
activities; 

1. Physical and chemical characterizat ion of MSW as per MoEF and CPHEEO 
recommendations 

11. Regular monitoring during implementation, construction, operation and post closure 
phases as set out in operation and maintenance requirements 

The laboratory shall meet the standards of National AC,tn,d;ta!;on Board for Testing and 
Calibration Laboratories (NA BL) and MoEF. 
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The laboratory shall be accreditated by NA BL and MoEF wi thin two years of its 
establishment 

8, Procedure 

8. 1 Before Commencement of Implementation ! Construction 

Prior to commencement of any construct ion activity, the Concessionai re shall fina lise an 
implementation plan for the ProjCi;t (" Implementation Plan") in consultation with the 
Independent Engineer. The Implementation Plan shall, inter alia, include: 

A detailed schedule of implementation for putting up and operationalising the project, 
which shall spec ify at least four major milestones 

The Critical Path Method (CPM)lProgramme Evaluation and Review Techn ique (PERT) 
charts or similar activity planning technique! method for mon itori ng. This would cover all 
stages! aspects of implementat ion of the project including design and engineering, 
procurement of materials and equipment, installation, construction and testing; 

Manpower deployment plan, including the designation of key personnel for the 
management and supervision of all Project-related activities. (This would incl ude the 
designation of su itably qualified personnel for areas such as contract admin istration and 
supervision, construct ion management, safety, environmental managemen t, plant and 
equipment maintenance, procurement, materials management and quality control); 

A broad method statement for key items (includ ing earth works, concrete works, 
structural concrete work, and road works) setting out the methodology of construction, 
materials and construction equipment mobilisationl utilisation plans; 

Details of the quality assurance and quality control procedures; and 

Format of the Monthly Project Progress Report giving detai ls of the physica l progress in 
implementation of the project and operations and maintenance activities undertaken 
("Monthly Project Progress Report"). 

Prior to commencement of any implementation I construction, the Concessionaire shall 
also fi nalise in consultation wi th the Independent Engineer: 

I. An operations and maintenance plan fo r the Landfill Fac ili ty during the 
Implementation Period (O&M Plan - Implementation Period) and which shall, inter 
alia, include an Environmental Management Plan, 

tl. Quality Assurance Plan 

l. 

The Concessionaire shall, in consultation with the Independent Engineer workout an 
appropriate schedule for submission of all the documents set out to the Independent 
Engineer for review. 

Prior to commencement of implementation of the project, the Concessionaire shall have: 

Obtained all such Applicable Permits as are necessary to c mence implementation 
of 
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II. Finalised such Drawings as are necessary and the Implementation Schedule in 
consultation with the Independent Engineer; 

111. Mobilised the requisite resources, personnel and organisat ion necessary for the sa me 
and designated and appointed suitable officers! representatives as it may deem 
appropriate with responsibili ty to supervise implementation of the Project and for 
excha nge of information with the Independent Engineer and G HMC; 

tv. Finalised in consultation with the Independent Engineer a method statement setting 
out details of the actua l methods that would be adopted by the Concessionaire for the 
implementation of the project includi ng details of equipment and machinery that 
would be used, their locat ions, and arrangements for conveying and handling 
materials; 

v. Finalised in consultation with the Independent Engineer quality assurance and quality 
control procedures to cover all aspects of the project so as to ensure the des ired levcl 
of performance. This would include establi shment of a well-equipped func tional 
laboratory at the integrated facility. 

The Concessionaire sha ll immed iately upon commencement of implementation and 
Construction Works notify G HMC of the same 

8.2 During Implementation I Construction 

The Concessionaire shall: 

L. Ensure that the implementation I construction of the project is undertaken with no 
inconvenience to the traffic. 

II. Take precautions to avoid inconvenience to, damage to, destruction of or disturbance 
to any third party righ ts and properties 

111 . Ensure adequate safety of the personnel deployed which would include measures 
such as the provision and ma intenance of barricades, and ill umi nation during night in 
consultation with the Independent Engineer 

I V. Adhere to the Implementation Plan and Q&M Plan- Implementation Period 
v. Deploy adequate number of qualified and competent personnel having relevant 

experience and skills for implementation of the Project and interaction with the 
Independent Engineer I G HMC. 

8.3 Positio ns and Leve ls 

The Concessionaire shall be responsible fo r: 

I . The accurate setti ng-out survey control points, lines and levels of reference; 
II. The correctness of the positions, levels, d imensions and alignment of all components 

of the project 
ill. The provision of all necessary instruments, appliances and labour in connection with 

the forego ing responsibil ities 
IV. If, at any time during execution of the works, any error is noticed in the position, 

levels, di mensions or alignment of any component of the project, the Concessionaire, 
on being asked to do so by the Independcnt Engineer, shall at his own cost, rectify 
such errors 10 the satisfaction of the Independent Engineer 

The checking of any setting-out or of any line or level by the Inde endent Engineer sha ll 
not in any way relieve the Concessionaire of his responsi bility ~ he accuracy thereof 
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and the Concessionaire shall carefu lly protect and preserve all benchmarks, s ight rails, 
pegs and other materials used in setting-out the works. 

8.4 Tests 

Various tests ("Tests") would be undertaken fo r the Project as per the standards 
prescribed under applicable rules, regulations, acts, guidelines, standards and laws. 
Where no testing methods are specified by the said standards, detail s of the Tests to be 
carried out and specifications to be achieved for the respective works or part thereo f shall 
be agreed upon with the Independent Engineer prior to implementation/construction. 

Where material properties vary from or comply only marginally with the specifications 
contai ned in the Construction Requirements, the Independent Engineer shall increase the 
frequency of Testing as appropriate at the cost of the Concess ionaire. 

The Tests wou ld be carried out at a location (place of manufacture, fabrication or 
preparation, al site or any specialised testing laboratory) that the Independent Engineer 
may reasonably require, at the cost and expense of the Concessionaire. 

The Concessiona ire shall provide such assistance, labour, electricity, fuel s, stores, 
apparatus and instruments as are normall y requ ired for examini ng, measuring and testi ng 
any material s or plant and shall suppl y samples of material s, as required by the 
Independent Engineer to undertake Tests. 

No part of the Construction Works shall be covered up or put out of view before the same 
has been exami ned by the Independent Engineer. 

The Independent Engineer may from time to time requ ire: 

I . Removal from the location/site, wi thi n such ti me as may be specified \0 its 
instructions, an y material, equipment, machinery, vehicle or plant whi ch, in its 
opinion, do not meet the standards specified in the Construction Requirements 

tt. Substitution/ replacement of such improper material , equipment, machi nery or plant 
I II. Re-execution, of any or part of the implementation/construction works which in the 

opin ion of the Independent Engineer do not meet the standards set out in the 
Construction Requirements; 

IV. The Concess ionaire to requi red investigations and surveys fo r the Project. 

The Concessionaire shall mobilise adequate numbers of equipment, plants and machinery 
to ensure adherence to the Implementation Plan 

The Concessionaire shall arrange for all the material requ irements for the Project and 
d isposal of all material wastes. The Applicable Permits in th is regard wou ld have to be 
obtained by the Concessionaire. All excavation operations shall be carried out by the 
Concessionaire with minimum degradation of the environment. All excessive and 
unsuitable excavated material s shall be stacked at appropriate dumping places or 
otherwise d isposed of by the Concessionaire in consultat ion with the Independent 
Engineer 
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Engineer/G HMC the following, duly fi nal ised in consultation with the Indcpendcnt 
Engineer: 

I. The Operations and Mai ntenance Manual for the Project ("'O&M Manual") setting 
out in detail the standards, schedules, procedures, type, periodicity and other detai ls 
of the operation and maintenance activities to be carried out fo r the Project during the 
Act ive Operations Period so as to meet the O&M Requirements as well as details of 
the management infonnation system to be incorporated, reports to be submitted and 
procedure for reviews, and 

II. The Operations & Maintenance Plan (,;O&M Plan") fo r the firs t five years of 
operations. 

8.6 After Completion of Imple mentat ion I Construct ion 

Upon completion of implementation / construction but prior to issue of the Read iness 
Certifi cate, the sites shall be cleared of all construction equipment, surplus materials, 
debris and temporary installations and shall be left in tidy and clean manner and to the 
sa ti sfact ion of the Independent Engineer. 

8.7 Reporting Requ irements and Doc uments to be Provided 

During the period of construction of the Project (,'Implementation Period"), the 
Concessionaire shall submit to the Independent Engineer/ G HMC, Monthly Project 
Progress Reports (for each calendar month or part thereof) within 5 work ing days of the 
last day of the month. The report shall review the progress made, identify sl ippages, if 
any, and project the futu re activities to be undertaken (including rectifications), 
operations and mai ntenance act ivit ies undertaken and would, inter alia, inc lude the 
following: 

I. Listing of working drawings/designs submi tted 
II. Comments of Independent Engineer, if any on the working drawings/designs 

submi tted 
III . Concessionaire's response to the comments on the Drawings/designs 
IV. Listing of the "As Built" drawings submitted 
v. Progress of pre-construction activities - mobilization of plant, machinery, equipmcnt, 

personnel, site offi ce, util ity relocation etc. 
VI. Concessionaire's compl iance inspection report, if any requi red 

VI I. Constraints in construction 
VIII . Progress data with "S" curves 

IX. Project data with conlract detail and sectional completion details 
x. Tests carried out, if any. and results thereof 

XI. Remedial measures taken by the Concessionai re followi ng such tests, where requ ired 
XII. Review of milestones and reasons fo r delay, if any 

XII I. Suspension ofimplementationlconstruction, ifany, its reasons, duration and the steps 
undertaken to resume implementation/construction 

XIV. All actual or potential dcviations from the Implementation Plan 
xv. Disagreements! Disputes, ifany, and proposed measures to be taken 

XVI. Ma intenance activities carried out by the Concessiona ire 
xvii . Month ly mon itoring report (please refer O&M ReqUirements~ 

XVII I. Injury to any person nel, its severity. cause and remed ial m asure(s) taken to aVOid 
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XIX. Brief report of any accident / incident, injury/fatality, property damage, cause of 
accident and actions taken to avoid recurrence 

xx. Notes of meetings between the Concessionaire, the Independent Engineer and 
GHMC highlighting critical decisions taken or agreements reached. 

Within 90 days of issue of Readiness Certificate or the Provisional Readiness Certificate, 
as the case may be, the Concessionai re shall submit to GHMC the following documents, 
free of cost: 

I. Three hardcopies and two copies in electronic form (two Compact Discs) of the "as­
built" Drawings of the implementation I construction works which have been 
completed as on COD (both COD - C&T and COD - T&D), duly verified by the 
Independent Engineer, including, but without limitation, an"as-built" survey 
illustrating all the details of the Project as actually designed, engineered, 
implemented and constructed. Such "as-built" Drawings shall be detailed, accurately 
scaled and sequentially numbered, covering all relevant engineering features, which 
in relation to structures shall also include cross sect ions in each drawing; 

II. Copies of all studies, surveys, investigations and test carried out 
Ill. Three hardcopies and two copies in electron ic form (two Compact Di scs) of the 

Operations and Maintenance Manual. 
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Schedule 3 

OPERATION AND MAINTENANCE REQUIREMENTS 

I. Genera l 

The Concessionaire shall comply with the Q&M Requ irements set out in this Schedule. 
[n doing so, the Concessionaire shall ensure that the project is operated and maintained to 
the standards and specifications as set out in the Construction Requi rements and also 
meet the other requi rements, if any, set out in the Agreement. 

[n the design, planning and implementation of all works and functions associated with the 
operation and maintenance of the project, the Concessionaire shall take all such actions 
and do all such things (including without limitation, organ ising itself, adopting measures 
and standards, executing procedures including inspection procedures, and engaging 
contractors, ifany, agents and employees) in such manner, as will: 

IV. Ensure the safety of personnel deployed on and users of the project or part thereof; 
v. Kccp the equipment and machinery employed for the project from undue 

deterioration and wear 
VI. Permit unimpaired performance of statutory duties and functions of any party in 

relation to the Project; 

During the Concession Period, the Concessionaire shall, in rcpect of the project, ensure 
that: 

1. Applicable and adequate safety measures are taken 
II. Adverse effects on the environment and to the owners and occupiers of property 

and/or land in the vic inity of the project components, due to any of its actions, is 
minimised 

111. Any situation which has arisen or likely to arise on account of any accident or other 
emergency is responded to as quickly as possible and its adverse effects 
controlled/minimised; 

IV. Disturbance or damage or destruction to property of third party by operations of the 
project or project components is controlled/minimised 

v. Data relating to the operation and maintenance of the project is collected 
VI. All materials used in the operation, maintenance of any of the project component 

sha ll meet the Construction Requi rements; 
Vtl. The personnel assigned by the Concessionaire have the requisite qualifications and 

experience and are given the train ing necessary to enable the Concessionaire meet the 
O&M Requirements. 

2. Ope ratio ns and Ma inte nance Manual and O&M Plans 

The Concessionaire shall finali se the O&M Plan and the O&M Manual for the project in 
the man ner as set out below: 

(a) Prior to making application for the Readiness Certificate fo r the Project the 
Concessionaire shall fina lise in consultation with the Independe 
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I. The O&M Manual (including the formats for the reports to be submitted during the 
Operations Period and the Post Closure Period) 

11. The O&M Plan for the first five years of operations. 

(b) Six weeks prior to the anniversary of COD (both COD - C&T and COD - T&D) each 
year, the Concessionaire shall submit to the Independent Engineer and GHMC an annua l 
O&M Plan for the next year of operations. 

3. Complia nce Cr iteria as per MSW Ru les 2000 

3.1 Collect ion of Mu nic ipal Solid Wastes 

Organising doo to door collection of mun icipal solid wastes through organized door to 
door collection system by collecting daily on pre-i nformed timings and scheduling by 
using bell ringing of musical vehicle (without exceeding pennissible noise levels). 

Devising organ ized collection of waste from slums and squatter areas, direct collection of 
MSW from bulk generators including markets, hotels, restaurams. cinema theaters, ma lls, 
mu hiplxes, funct ion halls, office complexes, commercial areas and other sources as 
indicaled by GHMC time to time. 

Wastes from slaughter houses, meat and fish markets, frui ts and vegetable markets, which 
are biodegradable in nature, shall be managed to make use of such wastes. 

Bio-medical wastes and industrial wastes shall not be mixed with municipal solid wastes 
and such wastes sha ll fo llow the rules separately specified for the purpose. If the bio­
medical and industrial waste is observed same shall be reported to GHMC immediately. 

Collected waste from residential and other areas shall be transferred to storage bins by 
suitable vehicles. 

Horticu ltural and construction or demol ition wastes or debris shall be separately collected 
and disposed ofT following proper norms. Simi larly, wastes generated at dairies shall be 
regulated in accordance with the applicable regulations. 

At any stage the MSW shall not be burnt. 

St ray animals shall not be allowed to move around waste storage facilit ies or at any other 
place in the city and shall be managed accordingly. 

The concess ionaire shall notify waste collection schedule and the likely method to be 
adopted for the public benefit. 

The concessionaire shall achieve the binless system over a period of time as fi nalized in 
the implememation plan. 

3.2 Segregati on of municipal solid wastes 

In order to encourage the citizens, concessionaire shall organ ize awareness probrrammes 
for seb'l"egat ion of wastes and shall promote recycl ing or materials. 
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The awareness programs shall be conducted periodically once in a month for the first two 
years from COD-C&T and once in every quarter for rest of the concession period. Every 
six month schedule shall be prepared and submitted for GHMC approval at leasl 2 
months before the program start date. 

The concessionaire shall undertake phase programme to ensure community participation 
in waste segregation. For this purpose, regular meetings at quarterly intervals shal l be 
arranged by the concessionaire with representatives of local resident welfare associations 
and non-governmental organizations. 

3.3 Storage of municipa l solid wastes 

Concessionaire sha ll establish and mai ntain MSW storage facilities/containers/bills in 
such a manner as they do not create unhygienic and in-sanitary conditions around it. 
Following criteria shall be taken into account while establishing and maitaining storage 
facilities, 

I. Storage facilities/containerslbins sha ll be created and established by taking into 
account quantities of waste generation in a given area and the popu lation densi ties. A 
storage fac il ity shall be so placed that it is accessible to users; 

II. Storage facil ities/containersfbins to be set up by concessionaire shall be so designed 
that wastes stored are not exposed to open atmosphere and shall be aesthetically 
acceptable and user-friendly. 

I ll. Storage faci litieslcontainersfbins shall have 'easy to operate' design for handling, 
transfer and transportation of waste. Separate bins for storage of bio-degradable and 
non bio-degradable wastes shall be provided separately. The colour code for the 
storage facil ities/containerslbins shall be followed as per the GHMC's dire<:tions; 

IV. Manual handling of waste shall be prohibited. 
v. Multi ple handling of waste sha ll be prohibited. 

VI. At no stage of tile system the MSW shall touch the b'found. 

3.4 Transportation of municipa l solid wastes 

Vehicles used for transportation of waste shall be covered. Waste should not be visible to 
public, nor exposed to open environment preventing their scattering. The fo11owing 
cri teria shall be met: 

I. The storage facilities sha ll be da ily attended for clearing of wastes. The bins or 
containers wherever placed sha11 be cleaned before they start overflowing; 

II. Transportation vehicles shall be so designed that multiple handling of wastes, prior to 
final disposal, is avoided. 

Ill. The transportation system shall be designed in synchronization wi th the collection 
system. 

3.5 Processing of municipal solid waste 

Concessionaire shall adopt suitable technology or municipal solid technologies to make 
use of wastes so as to min imize burden on landfill. Following criteria shall be adopted, 
namely:-
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L. The bio degradable wastes shall be processed by composti ng, vermi n composting, 
anaerobic digestion or any other appropriate biological processing for stabi lization of 
wastes. It shall be ensured that compost or any other end product shall comply with 
standards as speci fied in Schedule- IV of MSW Rules 2000; 

11. Mixed waste containing recoverable resources sha ll follow the route of recycling. 
Incineration with or without energy recovery can also be used for processing MSW. 
Concessionaire wishing to use other state-of-the-art technologies shall approach the 
Central Pollution Control Board to get the standards laid down before applying for 
grant of authorization. 

3.6 Disposal of municipal so lid wastes 

Land filling shall be restricted to non-biodegradable inert waste and other waste that are 
not suitabl e either for recycling or for processing. Land fill ing shall also be carried out for 
residues of waste processi ng facilities as well as pre-processing rejects from waste 
processing faci li ties. Land filling of mixed waste shall be avoided unless the same is 
found unsuitable for waste processing. Till instal lation of integrated facili ty, land-filling 
shall be done following proper norms. Landfill sites shall meet the specifi cations as given 
in schedule- [II of MSW Rules 2000. 

4. Containers - HOPE or Metal 

The containers shall be maintained clean and hygienic. 

The containers shall be inspected at least once in a week. On each container date of 
installation, date of last inspection and next due date for the inspection shall be clearly 
written. 

No leakage of leachate and overnow of MSW from the containers are allowed. 
Containers without lid/cover shall nOi be allowed. 

Any repair o f containers shall be attended immediately. 

If the container found unfit for the use shall be replaced immediately. 

All the bins reaching transfer station or inteb'Tated facil ity shall be recorded using the bin 
coding along with the details time & date of emry, vehicle carrying the bins, area, elC. 

S. Vehicles 

Vehicle garages/workshops shall be maintained at the locations as agreed by G HMC for 
repair and maintenance of all the vehicles (except operated at integrated facility). The 
vehi cle garage/workshops shall have facilities to attend following but not limited to; 

Regular repair and maintenance works like; 

I . Washing, greasing, serv icing as per schedule 
II . Water topping in the radiator 

I I ]. Engine oil level check and change of engine oil 
tv. Air pressure in tyres 
v. Checkin oil level of the hydraulic system 
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V\, Check leakage of oil and change oil seal if requ ired 
VII, Ched hydraulic operation, check pressure 

VIII , Auto electric works, 
IX. Battery checking, charging, etc. 
x. Regu lar repa ir and maintenance of vehicles 

T he garage/workshop shall support preventive maintenance of vehicles. The working of 
the preventive maintenance should be devised on the recommendations of the vehicle 
man ufacturers (daily, fortnightly and after every 2000 km). 

A schedule shall be prepared fo r daily checki ng, monthly chtx:king and periodic chtx:king 
and repairs, replacements as speci fi ed by the manufacturers o f the vehicles. 

Each vehicle & equipment should have its own history of document, providing details of 
purchase, specifications, deployment and use, maintenance work done, all costs, etc. 

Sumcient number of recovery vehicles for attendi ng break downs shall be provided. 

Stock of all spare parts, t}Tes, oil. auto electric items, hosepipes of hydraulic systems, etc. 

Battery chargers, t}Te inflators, vulcan isi ng fac il ities. 

Welding units, both electrica l and gas welding. 

Ai r compressor & water servicing facilities. 

The vehic les shall be kept clean and regularly painted al least twice in a year with ant i 
corrosive pa int. 

Sumcient trained slafT shall be deployed to attend the repai r and ma intenance of vehicles. 

All the vehicles shall have fit ness certificate from Road Transport Authority, Government 
of Andhra Pradesh or any other agency approved by Government of Andhra Pradesh. 

6. Transfer Stat ion 

6. 1 Reception 

Duri ng the reception procedures the concessionaire shall ensure, that only waste, which 
can be, accepted at the transfer station is ad mitted and that the waste is controlled and 
registered before admittance. 

6.2 Acce ptable Waste 

6.3 

The transfer station can receive only municipal solid waste as defined in MSW Rules 
2000 and Andh ra Pradesh Poll ution Control Board, excluding hazardous waste, bio· 
medical wasle and treated hazardous & bio·medical waste. 

Only ~w:Jl"'''''-''' 

Greatcr Hydcrnbad M.!ilil;;;;;;;;'F::;:;:;;;;~ 
SPECIAL COMMISSIONER 

GUATUL HYDERABAD MUNICIPAL CORl'ORATION 

93 

120



Concession Agreement for Integrated Municipal Solid Waste Management Projcct at Hydcrabad, Andhra Pradesh 

6.4 Reception of Waste in Small Ve hicles or Prh'ate Vehicles 

Citizens of GHMC can deliver waste for disposa l at the transfer station by their own 
transport without prior agreement The concessionai re can at his choice establish an area 
in close connection with the reception area, where private citizens can unload their waste 
into e.g., open containers, thereby avoiding traffic of pri vate vehicles in the transfer 
station. 

6.5 Control of incoming waste 

All waste delivered at the transfer station shall be controlled by the Concessionaire. The 
control comprises: 

I. Registration details of the waste transportation truck and the origin of waste. 
11. Weighi ng and registration of the waste. 

111. Control of delivery documents (i.e. weighment slips). 
IV. Direct visual control of the waste for type and composition fo r compliance of waste 

type with documentation. 

All information is recorded in the ele<:tron ic data system, stored and se<:ured. 

6.6 Registration 

Records of all data concerning reception and transport of waste to the transfer station are 
registered in the software data system conne<:ted to the weighbridge. The operator of the 
weighbridge and registration system is responsible for {he input to the data system of all 
relevant data for each incoming truck and for each shipment of waSle. Input data will 
consist of: 

Date and time of arrival of the veh icle. 

Data regarding the waste supplier: 

I. Source ~ by the concessionaire I GHMC I citizen I other 
I I. Address 

111. Telephone number 
IV. Responsible person/officers name. 
v. Regi stration number/code of the truck. 

The waste producer and the origin of the waste as stated in the waste declaration 

If the waste is delivered in trucks that have no registration card/details vehicle shall not 
be allowed inlo the transfer station. 

6.7 Weighing a nd registration of the waste 
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Persons specifically trained in its use shall operate the systems. A special instruction 
manual for operating the data recording system will be prepared for the stalT by the 
supplier of the weighing system I concessionai re. 

The manufacturer's operation manuals for the ind ividual units sha ll be adhered to strictly. 
Each weighing procedure shall as a minimum comprise: 

I. Truck registration number. Owner of the truck 
11. Waste origin/producer. 

111. Waste type 
IV. Weight of the waste. 
v. Acceptance/non-acceptance of the waste at the landfill 

Data from each weighing procedure shall be recorded in a database. At the end of each 
day a back-up copy of the weighing of the day shall be produced on compact disc (CD). 
The back-up files shall be stored in a bu ild ing other than the traffic Control Building 
containing the dala recording system. 

Not later than by the end of each day the weigh bridge records of the day are printed and 
inserted in the "Transfer Station Report Book" kept by the Manager of the facility. 

6.8 Installation of Close circuit C amera 

The concessionaire shall install a close circuit camera at each weighbridge to record the 
vehicles being weighed. The camera shall record clearly the registration details of the 
vehicle and face of the vehicle driver along with time. At the end of each day a back-up 
copy of the close circuit camera recording of the day shall be produced on compact disc 
(CD) or any other electronic data storage device. 

6.9 Vehicles Departing the Facility 

All vehicles departing the transfer station shall be weighed, inspected and if necessary 
cleaned in the truck wheel wash facility located at the transfer station. 

All the vehicles leaving the transfer station shall be weighed and the procedure for 
weighing and monitoring and dala record shall be same as waste reception. 

6.10 Maintenance of Structures 

The ee, Ree, Masonry, Steel and other structures within the transfer station shall be 
reported to the lndipendent Engineer and repaired or maintained. 

1. The CC, RCC, Masonry and other structures shall be chechked for cracks and other 
deformations and shall be attended immediately 

11. Periodic maintenance including plastering, cementing, painting, etc. shall be done for 
CC, RCC, Masonry and other structures periodically (atleast once in every year) 

111. Periodic maintenance including welding, riveting, paining, etc. shaH be done for steel 
structures periodica lly (atleast once in every year) 
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6. 11 Maintenance of Utilities and Sen'ices 

The utilities and services like water supply, wastewater collection & treatment, leachate 
management system, lighting, green belt, etc. within the transfer station shall be attended 
immediately fo r any repaired or maintained. The same shall be brought into the notice of 
the Independent Engineer. 

6.12 Maintain Hygienic and Aesthetic Conditions 

The transfer stations shall be maintained hygienic and aesthetic conditions by taking 
prO[Xler measures as suggested by Indipendent Engineer. This shall be the part of O&M 
Plan I O&M Manual. 

7. Integrated Facility 

All incoming vehicles carrying waste shall pass through the main gate and on to the 
weigh bridge for regi stration of the weight. All data on received waste shall be recorded in 
the data system integrated with the weighbridge. This data wi ll indicate the type and 
com[Xlsi lion of the incoming waste, quantity (in tons), the origin of the waste (i.e. the 
transfer station or area) and the waste declaration (permission for disposal of the waste in 
the inte~"Tated facility). 

7.1 Reception 

During the reception procedures the concessionai re shall ensure, that only waste, which 
can be, accepted by the integrated facility is admitted and that the waste is controlled and 
registered before admittance. 

7.2 Acceptable waste 

The integrated faci li ty can receive on ly munic ipal solid waste as defined in MSW Rules 
2000 and Andhra Pradesh Pollution Control Board, excluding hazardous waste, bio­
medical waste and treated hazardous & bio-med ical waste. 

7.3 Permission for disposal 

Only wastes from GHMC area and GHMC approved sources/areas shall be accepted. 

7.4 Reception of Waste in Small Vehicles or Private Vehicles 

Citizens of G HMC can deliver waste for disposal at the integrated facility by their own 
transport without prior agreement The concessionaire can at his choice establ ish an area 
in close connection with the reception area, where private citizens can unload their waste 
into e.g., open containers, thereby avoiding traffic of private vehicles in the integrated 
facility. 

7.5 Control of incoming waste 

All waste delivered to the integrated facility shall be controlled y the Concessionaire. 
The control comprises: I 
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I. Registration details of the waste transportation truck and the origin of waste. 
II. Weighing and registration of the waste. 

III. Control of delivery documents (i.e. weighment sli ps). 
IV. Direct visual control of the waste for type and composition for compliance of waste 

type with documentation. 

All information is recorded in the electronic data system, stored and secured. 

7.6 Regislration 

Records of all data concern ing reception and transport of waste to the integrated facility 
are registered in the software data system connected to the weigh bridge. The operator of 
the weighbridge and registration system is responsible for the input to the data system of 
all relevant data for each incoming truck and for each shipment of waste. Input data will 
consist of: 

Date and time of arrival of the vehicle. 

Data regarding the waste supplier: 

v. Source - by the concessionaire / GHMC / citizen / other 
VI. Address 

VII. Telcphonc number 
VIII. Responsible person/officers name. 

IX. Registration number/code of the truck. 

The waste producer and the origin of the waste as stated in the waste declaration 

If the waste is delivered in trucks that have no registration card/details vehicle shall not 
be allowed into the integrated facility. 

7.7 Weighing and registration ofl hc wasle 

All incoming and outgoing trucks carrying waste shall pass over the weighbridge and be 
weighed and registered. Data from the weighing procedure (including data for rejected 
waste) shall be recorded in the integrated data system. 

Persons specifically trained in its use shall operate the systems. A special instruction 
manual for operating the data recording system will be prepared for the stafT by the 
supplier of the weighing system / concessionaire. 

The manufacturer's operation manuals for the individual units shall be adhered to strictl y. 
Each weighing procedure shall as a minimum comprise: 

I. Truck registration number. Owner of the truck 
11. Waste origin/producer. 

111. Waste type 
IV. Weight of the waste. 
v. Acceptance/non-acceptance of the waste at the landfill 
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Data from each weighing procedure shall be recorded in a database. At the end of each 
day a back-up copy of the weighing of the day shall be produced on compact disc (CD). 
The back-up files shall be stored in a building other than the traffic Control Building 
containing the data recording system. 

Not later than by the end of each week the weighbridge records of the week are printed 
and inserted in the "[ntegrated Facility Repon Book" kept by the Manager of the facility. 

7.8 Installation of Close circuit Camera 

The concessionaire shall install a close circuit camera at each weighbridge to record the 
veh icles being weighed. The camera shall record clearly the registration details of the 
veh icle and face of the vehicle driver along with time. At the end of each day a back-up 
copy of the close circuit camera record ing of the day shall be produced on compact disc 
(CD). 

7.9 Vehicles Departing the Facility 

All vehicles departing the integrated facility shall be weighed. inspected and if necessary 
cleaned in the truck wheel wash fac ility located at the facili ty. 

All the vehicles leaving the integrated facility shall be weighed and the procedure for 
weighing and monitoring and data record shall be same as waste reception. 

7.10 Wasle Transport a t the Integrated Facility 

After control and registration at the entrance the operator of the weighing bridge directs 
the driver of the truck to the appropriate area for unloading of the waste. 

The concessionai re shall install traffic signs and road markings inside the integrated 
facility. 

The common Traffic Regulations shall valid inside the faci lity area. The maximum speed 
limit for all vehicles is shall be 30 kmph. 

[n order to ensure a safe Iransponation of the waste at the facility all d isplayed traffic 
signs sha ll be maintained properly. This applies whether it is a signboard or signage on 
the road surface. 

The traffic regulations shall be in accordance with the Transpon Depanment, GoAr and 
all applicable regulations. 

7. 11 MSW Processing or Treatment Facility 

The incoming wastes at facility shall be maintained property prior to further processing. 
The waste storage area should be covered. The siorage area shall be provided with 
impermeable base with facil ity fo r collection of leachate and surface water run-off into 
lined drains leading 10 a leachate treatment and disposal facility. 

Necessary precautions shall be taken 10 m1l1imlZe nuisance of E ur, flIes, rodents, bIrd 
menace an fire hazard \ 
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Necessary alternative and I or storage arrangements shall be planned during of breakdown 
or ma intenance of plant. 

Pre-process and post-process rejects shall be removed from the processing fac ility on 
regu lar basis and shall not be allowed to pile at the facility. Recyclables shall be routed 
through appropriate vendors. The non-recyclables shall be sent for landfill site{s). 

In case of compost plant, the windrow area shall be provided with impermeable base. 
Such a base shall be made of concrete or compacted clay having permeability coefficient 
less than 10'7 cm/sec and load bearing capacity 40 MT/m2

. The base shall be provided 
with 2 per cent slope and circled by lined drains for collC{;tion of leachate and surface 
run-off; 

The operation & maintenance and moni toring of the processing I treatment facility sha ll 
be in accorda nce with the Andhra Pradesh Pollution Control Board and all other 
applicable ru les, regulations, acts, guidelines. standards and laws 

8. Secured Landfill Facility 

8. t Temporary Roads 

No traffic shall be allowed directly on top of dra inage layer in the landfill cells or on the 
intermediate dikes. The landfill stafT shall establ ish and maintain access ramps and 
temporary roads over the dikes and the drai nage layer with a mi nimum thickness of 0.5 m 
ensuring a minimum distance from wheelbase to the polymer liner of minimum 1.0 m. 

The landfi ll staff shall establish and maintai n access ramps and temporary roads over the 
already deposited waste inside the landfill cells, securing the safe access of waste delivery 
trucks for unloadi ng in the cells. The roads can be established using gravel and/or stone, 
crushed mineral debris from construction and demolition waste or moveable plates of 
concrete or steeL The thickness of compacted waste below the temporary roads shall be at 
least 2.5 m. 

8.2 Un loading and Co ntrol 

When the delivery truck arri ves at the landfill cell the operator of the compacter points 
out to the driver the exact location for unload ing the waste. 

After unloading at the appointed posi tion, the landfill compactor or a bulldozer spreads 
the waste and the operator visua ll y ins~ts the waste fo r compliance with the waste type 
and composition, which is acceptable in the landfi ll ceiL The delivery truck is not allowed 
to leave the landfill cell before the waste has been finally accepted or rejected. 

In case the waste is rejected the waste shall be loaded back into the truck and the truck 
driver sha ll be instructed to return for processing, 

8.3 Compact ion of the Waste 

Nei ther the compactor nor any other vehicles are under any Cil~i!:~~a;~;~~; 
dri ve directly on the drainage layer at the bottom or inner Ie 
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this may cause damage to the drainage pipes and/or the bottom liner. Therefore an initial 
layer of mainly fi ne grai ned waste without large objects (longer than I m), hard or sharp 
objects, wh ich could perforate the HDPE membrane shall be placed before any 
compaction of the waste takes place. Nor may the initial layer contain sludge or liquid 
waste. The initial layer is installed using a bulldozer or the compactor to position the 
waste by "over-rolling" - not push ing -in to a single layer of approx. 2.5 m height before 
compaction. 

The initia l layer shall be covered using a daily or intennediate cover. 

After the 'initial layer has been placed concurrent layers are installed usi ng the compactor 
or a bulldozer to push the unloaded waste to its fina l position in the landfi ll cell and 
spread it to a layer no more than 0.5 m in thickness. The waste is crushed and compacted 
by 3-5 passes by the landfill compactor. Larger objects in the waste may require 
additional passes to be crushed adequately. 

The compacted waste layers are installed with a sloping face to promote surface water run 
off and to minimize the total open area of uncovered waste during operation. 

8.4 Face tipping 

The waste is lipped out and compacted into a bench. The bench continues level across the 
cell for a period of days or weeks until the cell is filled in its full 'Width. The height of the 
bench is 2-3 m, and the compactor is working down the face of the bench as well as along 
the surface of the bench. 

8.5 Onion Skin Tipping 

The gradient of the face slope is considerably shallower than for the Face Tipping 
method, and the compactor operates solely on the face. This method generally results in 
higher compaction degree of the waste and reduces the risks for litter being blown of the 
face by the wind. 

8.6 Counteracting seepage and o\'Crflow: 

Irrespective of the chosen installation technique. the concessionaire shall ensure, that 
neither during filling of the landfil l cells, nor after insta llation of intermediate, temporary 
or final cover may overnow or seepage of leachate occur, that results in leachate nowing 
to the surround ings. 

Until the top coyer system has been installed a temporary ditch shape shall be maintained 
between the deposited waste and the side of the dike along the surrounding dike and the 
ring road. 

Each lift of waste shall be installed and compacted with a slight gradient of the near 
horizontal surface towards the central part of the landfill cell. This will reduce the risks 
fo r leachate ins ide the waste body to move horizontally towards the outer slopes of the 
deposited waste and consequently reduce the risks for seepage through the cover system. 
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8.7 Special measures 

The operators of any machinery operating in the landfill cells shall pay special attention 
not to cause damages to gas coll ection well s or other structures inside the landfill cell. 
The compactor and other vehicles may not operate within a 2.0m distance from these 
structures. 

8.8 Daily and Intermediate Cover 

(a) Dail y Cover 

At the end of each working day the working face of the waste shall be covered with free­
draining soil or other suitable inert and permeable material , e.g. crushed construction and 
demolition wastes. The implementation of a daily cover decreases the risks for fires and 
odours, for windblown litter, and impedes the access for vectors to the waste. 

The Concessionaire shall, in accordance with the O&M Requirements, at its own cost and 
expense provide the Daily Cell Cover which shall consist of atl east 150 mm thick 
compacted soil layer over a 2 m thick la yer of MSW amended with additives as per IS: 
6186·1986. 

(b) Intermediate Cover 

Intermediate cover is used when filled surfaces are likely to be left for a period of 4 
weeks or one month and before monsoon before addi tional lifts of waste are to be added. 
The cover signifi cantly reduces rainfall infiltration, whilst it effectively reduces the risks 
for windblown litter. 

The Concessionaire shall. in accordance with the O&M Requ irements, provide an 
Intermediate Liner, which shall consist of atleast 450 mm thick compacted soil amended 
with additives as per IS: 6186-1986 to reach the required permeability value 
I x 10.7 cm/sec. 

8.9 Cas Collection Wells 

After installation of the in itial layer of waste al the bottom of the landfill cells, gas 
collection wells shall be erected concurrently with the increasing fill height. The wells 
shall be established us ing coarse grained gravel and stones or crushed mi neral debris 
from construction and demolition wastes installed as vertical "ch imneys" through the 
waste body. Installation takes place using a steel tube as casing as described in lhe 
following: 

The open ended pipe casing is positioned vertically at the surface of the initial layer of 
waste using the compactor or equ ivalent machinery, lifting the casing by cha ins attached 
to handles welded to the casing. The casing shall be stabilized, e.g. with waste positioned 
up to the casi ng. 

When the filling of waste reaches the lift height the casing is filled with the gas dra in 
material. The drainage material shall not be compacted as this t ay impede the extraction 
of the casing without dislocation of the drainage material. 
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The casing is li fted corresponding to the height of the next lift of waste, agai n using 
chains and the compactor or equivalently suitable machinery. The operations above are 
then repeated for each lift of the waste up to the last lift before reaching the final fi lling 
height in the landfill celL 

[n the fina l lift the vertical gas collection pipe in the centre of the well is installed inside 
the casing before filling the casing. When the final fill ing height has been reached the 
casing shall be removed in which process special care shall be exercised securing, that the 
vertical collection pipe is not damaged or dis located. 

When the final top cover system has been installed the remaining components of the gas 
collection well shall be installed 

8. IO Tempor ary Cover a nd Top Cover System 

(a) Temporary Cover: 

The utilisation of a temporary cover reduces the area of exposed waste and thus 
diminishes negative visual impacts and reduces leachate generation. The temporary cover 
is used when fi lled surfaces are likely to be left for a period of one year or more. Further 
the temporary cover is used to cover the waste in the period of time between the fi nal 
fil ling height being reached and the final top cover system being established. Materials 
used for the temporary cover shall be low-permeable - but not impermeable - soils. 

The thickness of the temporary cover shall be approximately 50 cm or more. In order to 
protect the surfaces from erosion and to reduce the risks for drift of dust from the surface, 
a thin layer of topsoil is applied and seeded using b'Tass and herbs with strong roOl 
systems. 

In areas where filling operations arc resumed at a later stage and prior to installation of 
the final top cover system, the temporary' cover is scraped off fo r subsequent reuse. 

The temporary cover shall be inspected regu larly and as minimum after any heavy 
rainstorms in order to detect and repair any defects in the cover caused by e.g. erosIon. 

(b) Top I Final Cover System 

The top cover system acts as a barrier between the waste and the surrounding 
environment and reduces the amount of rainwater infiltrating the landfill body and 
herewith reduces the leachate generation. 

The top cover system shall be installed in phases concurrently with stages of the landfill 
reaching their fina l filling height. 

The lOp cover shall be inspected regu larly and as minimum after any heavy rainstorms in 
order to detect and repair any defects in the cover caused by e.g. erosion, sliding, etc. 

8.11 Leachate Manage ment System 

Leachate management at the landfill includes the operation ofth.:)(.,}I .,wing uni ts: 
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1. Leachate drainage system (dra inage layer and drainpipes at the bottom of the landfi ll 
cells, the leachate outlet structures in the lowest and in the highest posi tioned comers 
of each cell) 

II . Inspection and leachate collection shafts positioned outside the membrane covered 
area. 

111. Leachate pumps install ed in the leachate collection shafts. 
IV. Leachate transportation pipes installed in the surrounding dike. 
v. Leachate treatment 

During normal operation the equipment is tota lly self reliant requ iring no input by the si te 
person nel sha ll however be exercised to ensure the proper fu nction of the system at all 
times. 

To ensure an effective operation of the systems the periodical inspections and 
ma intenance must be exerc ised 

8. 12 W astewater Ma nage ment 

The wastewater generated in the faci lities and build ings in the reception area shall be 
treated to meet the applicable standards. The system shall be inspected on a regular basis 
for sedimentations or other blockages impeding the function of the system. 

8.13 La ndfill Cas Manage ment 

(a) General 

The emission of landfill gas is controlled by the operation of the gas collection system, 
which wi ll be installed and set in to operation immed iately after the top cover system has 
been installed. The pri nciples for the design and funct ion of the gas collection system 
shall be submitted for G HMC's approval. The fina l design in terms of the fina l number of 
necessary gas collection wells cannot be undertaken before actual measuremenlS of the 
gas production have been performed, which again cannot be performed before the 
deposition of waste in a landfill cell is completed. 

When installed and runn ing at a stable level the gas management system is in princi ple 
se lf re liant. In order to secure the most efficient gas control it is however necessary, that 
the concessionaire monitors and adj usts the system on a regu lar basis. 

(b) Installation of wells, etc. 

Duri ng fi ll ing operations the concessionai re ensures, that the gas collection wells are 
installed as approved . As the filling of waste reaches its final height and the top cover 
system is installed, the collection gas drain pipes in the top cover system sha ll be 
connected to the gas collection wells, the remai ning parts of the gas collection well s shall 
be installed as shall the gas transportation pipes and the flare/util ization uni t. The initial 
adjustments of the collection system sha ll be perfonned in accordance with the operalion 
instructions given by the supplier of the flare uni t after GHMC's approva l. 

It is strongly recommended that the installations are unde 
experienced wi th this kind of work under the supervision of 
GHMC. 
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During the initial operation of the gas collection system it may prove necessary to install 
add itional gas collection wells in order to control gas emissions from the landfill. These 
can be established by drilling or by excavation from the top of the re-cultivated landfill. 

The quality (composition) of the gas and the pressure inside the wells vary from well to 
well and over time fo r the individ ual well. Each well must be adjusted indi vidually at 
start-up of operation, and it is further necessary to monitor end adjust the wells later 
during the operation. 

In order to adjust a gas well , it is necessary to moni tor 3 parameters: 

1. The vacuum or the flow in the boring 
11. The methane content (C H4) 

111. The oxygen content (02), 

(c) Running-in 

In the ini tial phase of the operation and after any major changes to the system (e.g. the 
addition of new gas collcction wells) the system shall be adjusted to the new cond itions 
through the below procedures. 

1. All the gas well s are cheeked for water and emptied if necessary. 
11. The above stated parameters are measured and registered for each well , as is the 

corresponding atmospheric pressure. 
111. All valves at the gas wells are opened corresponding to the maximum flow from each 

well. 
IV. All valves at the in-flow man ifold at the stack and fla re/utilisation uni t are opened, 

and the pump is adjusted to a gas flow of approx. 2-3 ml!year! tons waste covered by 
the installed gas extraction system. 

v. Pumping cont inues for approx. I week. Every 24 hours readings are taken of all the 
above stated parameters. 

VI. In case the content of oxygen increases sign ificantly and above 1.0% in either any of 
the wells, the val ve at the well is adjusted in small increments to reduce the flow 
from that we1J , until the content of oxygen is below 1.0 %. 

VII. The measurements and consequent adjustments are continued until the contents of 
methane and oxygen are stable for each well. In thi s stable situation the content of 
methane shall not be less than 35% and the content of oxygen not more than 1.00/0. 

Vlll . When a stable situation is reached, the total flow is increased by about 20% by 
adj ustment o f the pump. 

IX. The above procedures - items 5 to 8 - are repeated until the maximum flow, i.e. the 
maximum gas production, at a stable content of methane is reached . 

During the first 48 hours the quality of the gas most likely will be better (i.e. have a 
higher methane content), than when the stable situation is reached. 

(d) During operation 

When the system is operating at full capacity the content of I 

vacuum and/or the flow shall be measured once every week at I 
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stack and fl are I collection uni t. All Measurements are registered in the log book for the 
gas management system. 

If the total oxygen content measured in the pump house increases to approximately 1.5%, 
measurements sha ll be done at the individual gas wells. At all wells, where the oxygen 
content is more than 1.0 %, the valve is adjusted in small increments until a stable level 
of oxygen below 1.0% has been reached. It may prove necessary to make several rounds 
of measurements and adjustments. 

Adjustments of the flow from and especially the closing of individual gas wells will 
innuence the flow from the other gas wells in the system. After s ignificant adjustments 
and after closure of one or more gas wells, the resulting vacuum (suction pressure) at the 
in-flow mani fold of the pump must be checked. If necessary the pump must be adjusted 
accord ingly to obtai n an acceptable suction pressure. 

Closed gas wells shall be monitored every 14 days. If the methane content increases 
above 35% the well shall be re-opened 

8. 14 Measures fo r Redu ctio n of Nu isa nces 

Odours, dust, wind-blown litter, vermi n and noise can become significant nuisance 
factors for the surroundings during the operation of the landfill. 

(a) Odour 

Offens ive odours may arise from: 

L Digging activities in previously deposited waste. 
I I. Handling of malodorous wastes. 

111. Arial spraying (re-circulation) of leachate, open leachate lagoons or containers 
I V. Emission of land fill gas 

Principal means of minimizing landfill odours include: 

I. Effective compaction. 
11. Provision of adequate cover especially the daily cover. 

11l. Immediate deposition and coveri ng of especially malodorous wastes. 
IV. Effective gas collection and treatment system. 
v. Immediate deposi tion and covering of excavated wastes 

VI . Avoid re-cycling of leachate and the storage of untrealed leachate in open lagoons or 
con tainers 

(b) Dust 

Emission of dust may occur under windy cond itions: 

I. Duri ng unloading of waste. 
11. During installation of cover materials. 

111. When driving on dry, unpaved areas. 
IV. When driving on paved but poorl y cleaned areas. 

c;b-40 . 
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The concessionaire sha ll organize the operations at the landfill in such a way, that 
emission of dust is kept to a minimum. The following measures can be used: 

1. Surfaces with dry soil and service roads are sprinkled wi th water. 
11. Transportation activities are restricted to the service roads 

I ll. Paved service roads are cleaned by sweepi ng. 
IV. Sprink ling of dry soi l or waste during excavation and reposition 
v. Areas with temporary cover area seeded with grass. 

(c) Litter 

A frequent reason fo r complaints from residents living near land fil l sites is li tter blowing 
outside the landfill area. The perimeter fence installed around the landfill s ite and the 
planted windbreak zone helps to contain litter and prevents it from being scattered to 
adjacent propert ies. Daily cleanups, particularly at the end of the working day, limi t the 
quantity of liner that can be carried to adjacent properties. 

The amount of wind-blown litter can further be substantially reduced by: 

I . Keeping the working area as small as possible 
II . Pl acement and compaction of the waste immediately after unloading 

I II . Installation and maintenance of daily, intermediate and temporary covers 
IV. Installation and maintenance of moveable fencing around the working face 
v. Restricting unloading on windy days to areas of the landfill cells sheltered from the 

wind 
VI. Closing the site under exceptiona ll y bad weather conditions. 

(d) Vermin 

Vennin include rats and other rodents, insects, birds and other animals, each of which can 
carry disease agents and therefore becomes a health haza rd. 

The most effective practice in the control of vermin is rapid and complete compaction 
and coveri ng of all waste. The territory of the land fill must be maintained clean and tidy. 
The accumulation of stagnant water anywhere on the s ite must be prevented by proper 
grad ing, filli ng low spots, and placing cover soil over waste material. 

Rats and mice may be brought into the site with the solid waste. Regular site inspections 
will ind icate the prevalence of these animals. When significant numbers are identified, an 
experienced pest control specialist should be employed to dea l with the problem. 

Noise: 
Nu isance from noise mai nly may arise from vehicles and mechanical equipment 
operating or movi ng at the site. 

In order to mitigate noise all veh icles and mechanical equipment shall be kept in good 
working order at all times. Special attention shall be given to the fitting and mai ntenance 
of any sound reducing equipment to vehicles, machinery and fixed plant. The strict 
enforcement of speed limits will reduce noise from vehicles moving in the area. 

= 
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9. Cleaning and Maintenance Requirements 

9.1 General 

The Concessionaire shall plan and execute cleaning and ma intenance procedures 
ensuring, that 

I . the bui ldings, structures. seeded and planted areas, paved and un-paved traffic areas 
etc. are maintained clean and proper without damages, that may impede their 
func tionality or appearance. 

11 . all moving or fixed equipment and machinery are maintained clean and in good 
working condition. 

111 . all service fac ilities, e.g. outdoor sewage system, leachate management system, etc., 
are inspected regularly, cleaned and maintained. 

All mechan ical equipment and machinery used at the landl1ll must be strictly maintained 
according to the manufacturer's specifications. 

Every day at closing time the internal roads and other paved areas shall be inspected, and 
any spillage of waste shall be collected and disposed of in the landfill cell currently in 
operation. If necessary the paved areas shall be swept using a sweepi ng machine. During 
dry periods dust emission shall be controlled by sprinkling the surfaces with water in 
connection with sweeping acti vi ties. 

9.2 Fence and Surrounding Areas 

The fence, the windbreak zone and the surrounding areas in the vicinity of the landfill 
shall be inspected and windblown litter removed on a regular basis, e.g. once every week. 
Collected litter shall subsequently be disposed of in the landfill cell currently in 
operation. 

Registered damages of the fence and gate must be repaired immediately. 

9.3 Reception Area 

The reception area shall be kept free from dropped and windblown waste, soi l/mud, etc. 

9.4 Weighbridges 

The weighbridges and the weighbridge foundations shall be kept clean and free of spilled 
waste. 

The weighbridges shall be serviced and maintai ned strictly in accordance with the 
manufacturer's specifications. 

The weighbridges shall be calibrated and certified on a yearly basis by the competent 
authori ty: 

Any cali bration needed sha ll follow the directions and 
authority. 

~~ 
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In the case of any problems with Ihe weighbridge operation, the concess ionaire shall 
immediately inform the GHMC and shall undertake the immediate repair works. 

At times when either one of the two weighbridges is out of operation the weight of the 
delivered waste must be recorded using the other weighbridge. The landfill management 
shall search for cooperation with other facilities that possess an approved weighbridge to 
enable weighing even at times when both weighbridges are out of operation. 

In case of malfunction of the data registration system the concessionaire sha ll 
immediately inform the GHMC and shall undertake the immediate repair works. In such a 
period the data on delivered waste shall be recorded manually. When the data system has 
been repaired and in operation all the manually registered data sha ll be converted to the 
data system. 

9.5 Buildings, Structures and Installations 

Observed damages to buildings, structures and installations must be repaired 
immediately. For all significant incidents a damage report sha ll be prepared and kept in 
record forGHMC's verification. 

The garage and workshop must always be kept clean and tidy for optimal working 
condi tions for the maintenance and repair of facility machinery and vehicles. 

9.6 Equipment and Machinery 

Equipment and machinery used at the landfill must be strictly maintained according to the 
manufacturer's speci fi cations, on the frequency of lubrication, oil change and inspections 
must by strictly adhere to. 

The equipment and machinery must be kept clean and protected from corrosion. 

I. A log-book must be kept for each main element of equipment. Log-books shall be 
maintained fo r all the equipment, machinery and vehicles 

All data regarding service, maintenance and repair of the equipment, machinery and 
vehicles shall be recorded in the log-books as well as the operating time of equipment, 
machinery and vehicles. 

9.7 Access and Service Roads 

The roads must be inspected regularly. Any potholes or other damages must be repaired 
wi thin the shortest period of time ensuring. that minor damages do not develop in to an 
extent, whieh may impede the function of the faci lity. 

By the end of each working day all paved areas at the integrated facility and the external 
access road shall be inspected fo r dust, litter and spillage of waste. If required they shall 
be cleaned and swept usi ng a sweeping machines. 

9.8 Dikes and Surface Water Ditches 

U!">SHOe-H,s'pected regularly and at least twice a year,. as ,",m" a~'liG~V' 
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Registered damages to the surface of the dikes, e.g. from surface water erosion, landslides 
etc., shall be repaired and ifdamaged the vegetation shall be restored. 

In places where the same kind of damage is registered repeatedly spec ial attention shall 
be given to determine the cause of the damage and to determine appropriate 
countermeasures. 

Surface water ditches shall on a regular basis be inspected and kept clear from waste, 
vegetation, soil and sand to prevent clogging of the system. The ditches must be inspected 
at least twice a month. 

9.9 L.eachate Management System 

(a) General 

The following on site incidents may impede the proper function of the leachate 
management: 

I. Intrusion of fine panicles in to the drainpipes and subsequent clogging of the pipes 
LI. Accumulation of sediments at the bottom of the collection well causing malfunction 

of the pumps 
LLI. Mechanical malfunction of the pumps in the collection we ll s 
LV. Clogging of main transportation pipe line in the ring road 
v. Ma lfunction of the waste water treatment plant 

VI. In general the above incidents are avoided by the regular inspection, cleaning and 
maintenance of the components in the system. 

VII . Measurement of the leachate depth in the inspection and collection wells 
VIII. Visual control of the landfill cell for accumulations of leachate above the drainage 

layer 
LX. Monitoring of the pump function (operation time, registration of start and stop, 

registration of unscheduled stops and alarms) 
x. Registration of the quantities of leachate delivered for treatment at the waste water 

treatment plant 
XL The inspections shall be exercised on a monthly basis and in addition after heavy rain 

storms each incident and pursuant counter measure shall be recorded in a log-book. 

(b) Clogging of the drainpipes 

Indications of clogging of the drainpipes in the landfill cell can be: 

L. A risi ng level of leachate in the inspection well and/or visible leachate above the 
drainage layer combined with little or no pumping activity in the collection well. 

11. Little or no pumping act ivi ty in the collect ion well even after heavy rain. 

The drainpipes shall be Oushed using a high-pressure water jet from the inspection well 
and the collection well respectively. ensuring that the drain pipes are flushed in their 
entire length. 

The risk of the drainpipes being clogged is increased during the initial 1-2 years of 
operation of a landfill cell, and in this period the function 0 the drain pipes shall be 
fo llowed ev cr. 
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(c) Malfunclion of the pumps 

A rising level of leachale in a collection shafts and/or alanns from Ihe cOnlrol panel for 
the pu mp indicates that the pump does not operate adequately. 

The pump shall be removed from the well for appropriate inspection for mechanical 
malfunction and for immed iate repair. 

The collection well shall be inspected for accumulation o f sedi ments and if necessary 
emptied using a vacuum tanker / gully emptier prior to reinstallation of the pump. If the 
pump cannot be reinstalled within 24 hours a spare pump or moveable pump shalt be 
temporarily installed ensuri ng the function of the leachate managemenl system. 

(d) During pump Stop 

The cOnlrol panels for the pumps are equipped with a usua l alarm for breakdowns or 
stoppages of pumps. 

In case of breakdown or sloppage of a pump, and when a pump sha ll undergo 
maintenance procedures, the pump in question sha ll be removed from the leachate 
collection shaft for appropriate repair or maintenance. 

[n order 10 remove pumps personnel has to enter the leachate shaft observing at all times 
the special measures for work in confined areas containing hazardous fumes. 

The following procedure shall be followed for removal and re·installation of pumps: 

1. The power for the pumps shall be switched ofTbefore entering the shaft. 
II. Qualified personnel enter the shaft and from a position at the intermediate plat form 

inside the shaft the stop valves of the pump are closed . 
Ill. The pump in question is lifted to the platfonn. dismantled and removed from the 

pumping station. 
IV. In case the pump must be removed fo r more than 24 hours a sui table spare pump 

shall be installed in its place ensuri ng the funct ion of the collection shaft. 
v. In case sediments have accumulated in the bottom of the pumping well to an extent 

impeding the re·installation, the pumping well may be flushed us ing pressurized 
water through a flexible hose or emptied using a vacuum tanker I gully emptier prior 
to the re-installation of the pump. 

VI. After installation of the repa ired pump the pump is lowered into position. 
VII. The stop valves fo r the pump are opened. 

V1l1. After leavi ng the collection shaft the power to the pump is swi tched on aga in. 

(e) Clogging of main transportation pipe 

A low in-flow of leachate to the waste water treatment plant combined with a rising level 
of leachate in the coll ection shafts may ind icate sedimentations in the main transportation 
pi pe. The pipeline sha ll then be fl ushed using a high-pressure water jet ensuring that the 
pipeline is flushed in its enlire length. 
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9.10 Top Cover and other covers 

Areas covered by imermediate, temporary or the final top cover shall be inspected at least 
once every two months for damages, e.g. erosion, slides, cracks or significam subsidence. 
Seeded areas shall be inspected for signs of vegetation die-ofT. Inspections shall also be 
carried out after heavy rain storms. 

Any registered damages shall be repaired ensuring the continued function of the cover. In 
places where the same kind of damage is registered repeatedly special attention shall be 
given to determine the cause of the damage and to determine appropriate 
countermeasures. It is strongly recommended that the lndependem Engineer is consulted 
in this case. 

Vegetation die-off may indicate migration of landfill gas through the cover, which may 
be caused by reduced efficiency of the land fill gas collection system in the area in 
question or by damages to the top cover. Where the surface of the landfill at the same 
time exhibits significant subsidence, the reduced efficiency may have been caused by 
discontinuities in the gas drain layer in the top cover. The efficiency of the gas collection 
system shall be increased by regulati on of the vacuum in the nearest gas wells or by 
adding new gas wells to the system. It may prove necessary to excavate the top cover in 
the subsidence area, level the subsidence and reinstallthc top cover. 

The vegetation shall be restored following the above repair works. 

9.11 Landfill Gas Management 

The pump and flare stack unit shall be checked, cleaned and serviced as required by the 
suppl ier / manufacturer. 

The effic iency of the landfill gas management system can be influenced by condensate 
accumulated in water traps in the transmission pipes - created by subsidence in the waste 
or by excess ive accumulation of condensate in the condensate wells. The Concessiona ire 
shall check the system for such disturbances whenever the gas flow seems to be reduced 
and at least once every month. 

(a) Condensate wells 

Condensate wells are opened and the level of the accumulated condensate is checked. If 
the level of condensate exceeds a level of 0.7 m above the bottom of the well, the-well 
shall be drained and a return-blow procedure sha ll be executed. 

(b) Water traps 

A progressing accumulation of condensate in a water trap will result in significant and 
rapid changes in the suction pressure in the pipeline. as the gas passes Ihe water trap in 
thrusts. During the regular readings of the suction pressure at the in-flow manifold at the 
pump, the reading will be very unstable, thus indicating a progressing condensate 
accumulation. 
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9. 12 Wastewater Management System 

The waste water management system shall be inspected at least once every two weeks. 
Any repai r and maintenance shall be attended immediately. Sufficient storage of 
wastewater and alternative arrangements shall be planned. 

10. Monitoring Procedures 

The monitoring at integrated facility shall be carried out during implementation I 
construct ion period, operation period and post closure maintenance period. The 
monitoring plan shall include but not limited to the following sections 10.1 to 10.9. The 
monitoring plan shall be prepared in accordance to the Andhra Pradesh Pollution control 
Board (APPCB) requirements. 

10.1 Meteorological Data 

No Parameters 

1 Precipita tion 

2 Temperature. 
- minimum and 

maximum 
reading 

- - read ing at 2 
p.m. 

3 Wind direction and speed 
4 Evaporat ion 

5 Atmospheric Humidity at 2 
p.m 

6 Atmospheric pressure 
- minimum and 

maxtmum 
reading 

- reading at 2 
p.m. 

10.2 Air 

Description 
Ambient Air Qua lity 

Greater Hyderaba~d~~;;;;;;;:C;;1P';;:;;rO" 
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Unit During After closure 
operations 

mmlm- Daily Dail y 

°c Daily Dail y 

mls Dai ly Daily 
mmlm- Dail y Monthly 

% Dail y Monthly 

mm Hg Daily Monthly 

Sampling Spec ifications 
Two continues days every week with segregated days 
every month. 
Ambient air quality monitoring at one location In 

upwind, three locations in downwind and one location at 
cross-wind directions. 

112 

139



Concession Agreement ror Integrated Municipal Solid Waste Management Project at I-I yderabad. Andhra Pradesh 

2. Suspended particulate mailer 500 ~g/m ' (24 hou<5) - SPM 
(SPM & RSPM) 

3. Methane < 25 % of the lower explosive limit(650 mg/mJ
) 

4. Ammonia ( 24 hour average) 0.4 mg/m' (400 ~g/m ' ) 
5. Carbon Monoxide 1 hour average: 2 mg/mJ 

8 hour average: I mg;mJ 

10.3 Surface and Ground Water 

DescriPtion Samplinl! Specifica tions 
Surface Water Qualit y One grab sample at all the water bodies within 5km 

from the integrated facility every month. 
Ground Waste Qual ity Five samples at upstream side and Ten samples at down 

stream side of the integrated faci lity every month. 
Ground Water Level Once in every month. 

The parameters to be monitored shall be as indicated in IS 10500 standards updated time to time. 

S.No. Parameter to be monitored IS 10500: 1991 Desirable Limit 
I Arsenic, mg/I 0.05 
2 Cadmium (as Cd) mgt l 0.01 
3 Chromi um, mg/I 0.05 
4 Copper as Cu, mg/I 0.05 
5 Cyanide as CN, mg/I 0.05 
6 Lead (as Pb), mg/I, 0.05 
7 Mercury (as Hg) mg/ I 0.001 
8 Nickel as Ni, mg/ I -
9 Nitrate as NO, mg/I 45 
10 pH 6.5 8.5 
II Iron, mg/I 0.3 
12 Total Hardness (as CaCO] , mgtl 300 
13 Chloride as CI, mg/I 250 
14 Dissolved solids, mgtl 500 
15 Phenolic compounds (as C6HsOH), mg/I 0.001 
16 Zinc A as Zn, mg/I 5 
17 SulDahte as S04), mg/I 200 

10.4 Leachate 

The leachate monitoring programme sha ll provide data for: 

I . Confirmation on the proper function of the leachate management system 
II . The evaluation of the decomposition progress in the waste 

II I. The current composi tion of the leachate as basis for eva luation of grand water 
monitoring 

All cells shan be monitored in the operation phase and after closure providing data 

d~1 and ': compos",on of leachate ;n 'he cells. ~ \-' ~,i;=.:""" 
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No 

I 

2 

3 

No 

I 
2 
3 
4 
5 
6 
7 
8 
9 
10 
II 
12 
13 
14 
15 
16 
17 
18 
19 

The level of the leachate shall be measured in the inspection and in the collection shafts. 
Samples for analysis shall be extracted from the collection shafts. The volumes of 
leachate from each cell shall be estimated on basis of the recorded pumping hours from 
each collection shaft the inflow to the waste water treatment plant and the released 
volumes to the municipal sewage network. 

Parameters Unit Monitoring During After closure 
point operation 

Leachate levels m above well Inspection Weekly and Week ly and 
bottom shafts after heavy after heavy 

Collection rain ram 
shafts 

Leachate volume m31h Collection Daily and Monthly and 
(Accumu lated and shafts after heavy after heavy 
average) (control ram ram 

panel) 
Inflow point 
to WWTP 
Outflow point 
to public 
sever system 

Leachate mgll Collection Quanerly Every 6 
composi tion shafts months 

In flow point 
10WWTP 
Outflow point 
to public 
sever system 

Parameter Unit Mixed Waste 
Standard Extended 

DH - D D 
Conductivity mS/m D,K D,K 
NVOC m~ 1 D,K,R D,K,R 
Phenols m~ 1 K,R K,R 
Arsenic m ' K,R K,R 
Lead m~ 1 D,R 
Cadmium mlY l D,R 
Chromium VI m,, 1 D,R 
Coppe' mlY l D,R 
Nickel m~1 D,R 
Mercury m,,1 R,K 
Zink m!>l D,R 
Fluoride mgl K,R 
Ammonia m I D,R,K 
Chloride m I D,K,R 
Cyanides, volatile m&1 K, R 
Sulphate m,,1 D,K 
Nitrites m,,1 K,R 
AOX mgll D,K,R 
.c ~ A 
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S uDDlcmcnta IP aramctcrs 
20 Dry matter m·] D,R D,R 
21 Nitrate mgl K,R -
22 Calcium mgl - D,K 
23 Potass ium m I - -
24 Sodium mgl - D,K 
25 Total Iron mgl - D,R 
26 Iron- III m I - D,R 
27 Su lphide m I D,R D,R 
28 COD mgl - D,R 
29 Bls m I - D,R 
30 GC-F IO-screenin J mol - D,K 
NOTES, 

NVOC = Non volatile Organic Carbon 
AOX =Ahsorbable Organically Bound Halogen 
GC-F10= Screening by Gas Chromato!,'Taphy for extractable, organic substances, inc!. 
solvents and oil products 
0 = Parameter related to decomposition processes in the waste 
K = Parameter related to control of ground -and surface water 
R = Parameter related to the treatment of leachate 

10.5 Landfill Gas 

The monitoring programme for landfill gas shall provide data for: 

I. Assessment of the potent ial generation of landfill gas 
II. Estimat ion of any risks to human health and safety. 

111. Eval uation of the efficiency of the gas management system, when installed. 
tv. Eval uation of emissions to surrounding areas. 

The monitoring of gas will be performed according to approved methodologies and by 
using measuring equipment, specified by standardi zation documents, or - when such 
standardization documents are not available - according to methodologies, approved by 
the Ministry of Environment. 

(a) Monitoring locations 

The composition of the landfill gas shall be measured using handheld eq uipment in: 

I. All gas collection wells under construction (i.e. in the active filling areas of the 
landfill cells) 

11. Al l gas collection wells completed but not yet connected to the gas management 
system 

As part of the monitoring system gas alarms shall be installed in all manned rooms in the 
buildings in the reception area. 

The barometric pressure of the gas shall be measured inside c 
wellscr;;:d to the gas management system, 
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The data collected during the operation of the gas management system will provide 
supplemental data generation and composition of the landfill gas. Emission control 
mon itoring shall take place at two stations: At the reception area of the landfill and in the 
nearest village. 

(b) Monitoring frequency 

No Parameter During operation After closure 
1 Potential gas Monthly Monthly 

emissions and 
atmospheric pressure 

2 Emissions to Monthly Monthly 
surroundi ngs 

(c) Parameters measured 

No Parameter Unit Gas wells under Gas wells completed 
construction not yet in operation 

1 Geometric dimensions of the mm . X 
gas pIpe, where the 
measurement or sample 
taking is carried out 

2 Mean veloc ity mI, . X 
3 Gas temperature C X X 
4 Barometric pressure in gas mm Hg X X 
5 Oxygen concentration O 2 %-voL X X 
6 Methane concentration CH4 %-vol. X X 
7 Carbon dioxide CO2 %-vol. X X 
8 Outside air-temperature "C X X 
9 Outside Atmospheric pressure mmHg X X 

10.6 Landfill Stability and Settlement 

The appearance of the landfi ll waste body shall be monitored on a yearly basis to provide 
information for assessing and reponing the status of the landfill, i.e. the totals for 
deposited wastes, the remaining capacity, e tc. lnfonnation from the topographical survey 
is fun her crucial for the concessionai re for meeting the requirements in respect of the 
final filling heights and to avoid land slidi ng or instabilities in the waste body. 
Registration of settlements provides information on the current status for the 
decomposition of the waste body. 

The topographical surveys and the assessment of landfill stability and settlement should 
be undertaken by a qualified civil engineer. 
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I No 
I 

12 

NOTE: 

: ~~.:,y I 
-Area of landfill 
covered waste l 

-Volume of waste 
deposited I 
-Composition 
(.ypes) of waste 
deposited1 

-Methods for 
depositing4 
-Time and duration 
of depositint 
-Calculation of 
remaining capacity 
of the landfill I , 
behaviour l 

I Determined on basis of annual topographical survey 
2 From registrations at the reception 
3 Description of technology used for landfilling 

AI'er 
-

.. , 

4 Dates for initiation and ending of operation of each cell. Total operation time of each 
cell 
5 By registration of noted changes in the landfill body and surface. 

A number of benchmarks shall be installed, from which the topographical surveys of the 
landfill surface shall be carried out. The benchmarks shall be installed outside the waste 
body and shall be well marked and protected against damages caused by negligence or 
malice. 

10.7 Stack Mo nitoring 

The mon itoring of all the stacks within the integrated site including stacks of RDF Plant, 
I>ower Plant, DG Sets, etc. shall be monitored as per the APPCB and CPCB nonns and 
regulations. 

IMPORTANT N OTE: The parameter, sampling schedule and sampling methodology shall 
be approved by the Independent Engineer one month before carrying out the mon itoring. 

10.8 Quality Co ntrol Laboratory 

Quality and cal ibration certification from authorised independent certification agency 
(approved by the Independent Engineer) to be renewed every year. 

Maximum period of non-operation: 5 days. 

Data re<::ording and reporti ng fo rmal to be decided in consultation 
Engineer a fonn part of the O&M Plan and/or O&M Manual. 
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10.9 Post-Closure Maintenance Plan 

The Concessionaire sha ll maintain the Landfill Facility during the Post Closure Period in 
accordance with the Post-Closure Maintenance Plan. 

At least three months prior to the completion of any Financial Year during the Post 
Closure Period, the Concessiona ire shall prepare and submit for review and approval by 
the Independent Engineer / GHMC, the Post Closure Maintenance Plan for the 
subsequent Financial Year. 

Post-closure maintenance shall be in accordance with Applicable Laws and shall involve 
periodical inspections. of at least once every three months, of the Landfill Facility to 
monitor land surface care, leachate collection, and methane control. 

Post-closure maintenance shall also involve investigations for detection of adverse 
environmental impacts, if any, and implementation of measures for mitigation of the 
same. 

II. Reclamation Of Existing Dumpsitcs 

The construction requirement and operation procedures including monitoring and other 
procedures of integrated facility are holds good for reclamation of existing dump sites. 

12. Operational Records and Operations Control 

The concessionaire shall keep all the statutory documents and 'registers duly recorded for 
inspection ofG HMC at any point of time. 

The concessionaire should also keep operational records: 

1. Attendance Cards/ Register of the manpower deployed 
11. Log Book of vehicles. 

111. Register of issue of the disinfectants. 
IV. Register of Stock ofimplements, and other materials and their issue. 
v. Record of Acceptance of Personnel carriers with registration Numbers & timings. 

VI. Register for issue of Uniforms and protective gears. 
Vll. Performance Evaluation Record in separate form for each circle (in coordination with 

Independent Engineer). 
VI1l. Operations & Maintenance records of all vehicles, equipment and machinery. 

A computerized system of keeping records of operations & maintenance of the service 
and complaint Registration & Redressal shall be established and maintained to keep 
information on all the aspects of the service ready and to receive and redress complaints 
to the sat isfaction of the users. 

The concessionaire shall give a vide publicity in leading Hyderabad news papers to this 
effect along with other modes of communication like radio, ble T.V., cinema halls, 
display on vehicles etc .. 

Greater Hyderabad Municipal Corporation 
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The concessionaire may design his own operations management and operations control 
system for approva l ofG HMC before commencing the work. 

An overall supervisor, first line supervisors capable of understanding work plan, 
organizing the work accordingly, and capable of directing, disciplining and controlling 
work force sha ll be appointed before commencing the work. 
The concessionaire supervisors shall keep close liaison with GHMC stafTthat is in charge 
of the work and Independent Engineer of organ izing joint inspection daily as desired for 
ascenaini ng work performance. 

13. Management of Labour and Prevention of Events of Accid ents 

The concessionaire shall comply with all the provisions of the laws regardi ng deployment 
of labour under the contract; The Abolition of contract Labour Act, The Mini mum wages 
Act, The Workmen's Compensation Act and the provisions of the MSW Rules 2000. 

It shall be the liabili ty and responsibili ty of the concessionaire to implement the 
provisions of these acts. In addition to; 

The concessionaire shall not employ in connection with the work any person who has not 
completed 18 years of age. 
The concessionai re sha ll furnish to the G HMC; infonnation on the various categories of 
labour employed by him and the facilities given to the employees in the fonn prescribed 
for the purpose at such intervals as may be specified in the work specification. 
The concessionaire shall keep atl records desired under the said labour laws and submit 
period ical returns to the respective statutory authori ties. 

The concessionai re shall in respect of labour employed by him comply with provisions of 
the various labour Laws and the Rules and Regulations as applicable to them in regards to 
matters provided therein and shall indemnify G HMC in respect of all claims that may be 
ra ised aga inst G HMC for non-compl iance thereof by the concessiona ire. 

The concessionaire shall obtain the license in accordance with the rules and provisions of 
contract Labour (regu lation and abolition) Act, 1970 and adhered to all tenns and 
condi tions stipulated therei n. 

The concessionaire shall pay their workers - supervisor, labourer, drivers etc as per the 
minimum wages act in force and amended from time to time. 

In the event of the concessionai re committing a default or breach of any provision of the 
above labour laws and MSW Rules, 2000 and Regulations as applicable, and pointed out 
by the statutory authority, the concessionaire shall without prejudice to any other 
liabilities under the Act pay to G HMC, a sum not exceeding Rs. 1,00,000/- (Rupees one 
lakh only) per day for each defau lt till it is redressed. 

Notwi thstanding anything contained herein, GHMC, may declare as concessionaire's 
event of default and take necessary action. 

Greater Hyderobad Municipal Corporation 
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14. Facilities and Benefits for th e Work Force Employed 

The concess ionaire shall furnish the detai ls of the work force employed fo r the work 
defined in this document - detai ls of the workers including those for supervision beforc 
commencing the work 

Each pcrson (including Supervisor) deployed on thi s work shall be provided the 
following facilities. 

IX. Uniform - Pant, shirt / apron, cap - approved by GHMC (visible distinctly at night) 
x. The name of the person and level shall be either knitted on pocket of the apron or 

name embossed on plastic badge. 
Xl. A set of Hand Gloves, Mask, safety shoes, etc. will be gi ven to all employees 

XII. A set of gum boots and rain wear shall be provided. 
XIII. If the employees are found without proper dress code; a penalty of Rs. 5,000 (Rupees 

five thousand) per person per default shall be imposed on the concessionaire. 

15. Public Awareness Programmes 

Daily/Fortnightly/Monthl y public awareness program details to be provided to GHMC by 
the one month before throughout the concession period 

15.1 Prime approach in conductin g public awareness programme 

Prime objecti ve of the act ivities under the programme is creation of public awareness for 
their responsibility under the MSW Rules, 2000 and explain them contents of the Bye 
laws framed and also the GHMC 's plan for improving the services. 

Thc end results aim at full implementation of the dirCi;ti ves under the MSW Ru les 2000 
regarding separate collection of solid waste at source, door to door collection, prevention 
of li ne ring/ prevention of deposition of all kinds of waste on roads and public placcs done 
by them and maintain discipline rega rding general clean liness and nuisance free streets 
and public places. 

The performance evaluation shall be based on measurement on fortnigh tl y work, planned 
against carried out as assessed by GHMC I Independent Engineer. 

Looki ng to the mode of work on contract due care should be taken for planning and 
implementing the public awareness 

15.2 The work coverage - Public Awareness 

It is necessary 10 organize the public awareness programme in the GHMC Area target 
group wise consultation with GHMC. 

Th is should be one day duration workshop to explain the service users the proposed 
approach of the integrated sol id waste management in the GHMC Area and the role of the 
service users- citi zens and outsiders. 

The programme sha ll be organized on an average 15 days in the 
wise. Tar et group stake holders; councilors, housing 
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wives, shop keepers, school children, hawkers, construction agencies, citizens etc. should 
be invited group by group. 

The literature, posters and other reading material desired for the programme shall be 
prepared and distributed. 

More cycles shall be repeated by organizing meetings of the loca l stake holders ward 
wise or group of wards wise in subsequent months for the next four to five months. This 
round shaH be completed wi thin the period by which the regular project / work starts on 
daily basis. 

As explai ned earli er the Public awareness should encompass atl the aspects of the 
compliances under the Rules. Major items shall be 

1. Separate collection of biodegradable and recyclable waste at source for all the 
generators, 

II. Generators participation and close cooperation in door to door collection, 
I ll. Public partic ipation in prevention of littering & prevention of deposi tion of garbage, 

debri s and other househo lds in drains and on public roads and places, 
IV. Encouragement in use of litter bins and keeping them clean, 
v. Encouraging citizens fo r using on demand services of debris and green waste 

collect ion, 
VI. Daily/Fortnightl y/Month ly programme shall be planned a month in advance to cover 

systematically the awareness components listed above and implemented. 
VII. The Contractor should plan, organize and conduct the awareness programmes and 

initiate citizen's group's formation to continue such programmes periodica ll y and 
help G HMC in monitoring the results. 

Vlll. The programme shall be a conti nuous fea ture with innovations in approach as the 
level of response of the users / benefic iaries changes. 

16. Uealth Safety and Environment (USE) Policy 

The concessionaire shall prepare HSE Policy exclusively for the project. The HSE policy 
shall be internationa l standard and need approval from GHMC. 

17. H ealt h Records 

The concessionaire shall mai ntain health records of all the stafT. The health record 
fonna ts and record keeping procedure shall be approved by G HMC. 

18. Accidents and Other Incidents 

The concessionaire shall report and register all occurrences of; 

I. Accidents involving ri sks for human health and security 
11. Other incidents connected with occupational health and security 

Ill. Unscheduled interruptions to the planned operations including fires, explosions, 
break-down of veh icles. break·down of essent ial mach inery & equipment. etc. 

Greater Hyderabad Municipal Corporation 
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The reports shall be forwarded to the GHMC & relevant authori ties. The registered 
info rmation shall be kept in the "Report Book". The accident and other incident record 
formats and record keeping procedure shall be approved by G HMC. 

19, C itizens Charter and Create A System to Register Publi c G rievances 

The concessionai re should draw up a citizen's charter and create a system to register 
public b'Tievances in all the wards and set up a mechanism fo r expeditious redressa l of 
grievances through sophisticated system. 

For this purpose the concessionaire sha ll establish 24X7 customer care call centre with 
the following communicat ion med ia; 

tv. Telephone 
v. E-ma il 

V1. Web Registration 
VII. Fax 

VIII . Postal letters 
IX. Compliant boxes at ward level 

The complaints received upto 3.00 PM shall be redressed on the same day and the 
complain t received after 3.00 PM shall be redressed by next morning. 

The concessiona ire shall notify the public awareness programmes, public grievance, 
customer care, etc. details regularly in the at least top two leading local news papers (one 
English and one telugu) in GHMC. 

Greater Hydcmbad Municipal Corporation 
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SCHEDULE 4 

PERFORMANCE STANDARDS AND PENALTIES 

I. DOOR TO DOOR COVERAGE OF SOLID WASTE MANAGEMENT SERVICES 

Performance Indicator 
Indicator Unit Definition 

Coverage of MSW Management Services 
Percentage of households and establishments and other sources that are covere 

through door·to·door Collection of waste 
% door to door Collection system. 

Data Requirements 
Data required for ealculatin~ the indicator Unit Remarks 
a) Total number of households and Number The total number of households and establishments and other sources in the 
establishments and other sources in the Circle circle as per O&M Plan / O&M Manual and GHMC / Other data. 
b) Total number of households and Number Include doorstep collection through concess ionaire. This can even include 
establishments with and other sources covered door·to·door coll ect ion systems operated by concessionaire with the help o f 
dail y doorstep collection Resident Welfare Associations, etc. 
Coverage % Coverage ~ l(b/a)*1001 
Desired Level % 100 

Minimum frequency of measurement of performance indicator I Smallest ~eographical jurisdiction for measurement of performance 
Measurement I Daily 

c ~~ 
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2. NUMBER OF BINS ATTENDED 

Performa nce Indicator 
Indicator Unit Definition 

Number of bins attended dail y % 
Percentage of bins attended in the circle. 

D R ata cqUiremcnts 
Da ta required for calculatine the indicator Unit Remarks 
a) Total number of bins in the circle Number The total number of bins including HPDE and metal bins in the ci rcle 
b) Total number of bins attended in the circle Number The total number of bins including HPDE and meta l bins attended in the 

circle 
Coveral!c % Coverage ~ I(b/a)- IOOI 
Dcsircd Lcvel % 100 

Minimum frc ucnc of measurement of crfor mancc indicator Smallcst co ra hical ' urisdi ction for measuremcnt of crforma ncc 
Measurement Dai! 

Greater HJBilGbt\U ~ilitQliiHation 
CRIAllR HYDfRA8AD MUNICIPAL CORPORATION 
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3. MAINTENANCE OF THE BINS 

Performance Indicator 
Indicator Unit Definition 

Maintenance of the bins by the concessionaire % 
Percentage of bins in good conditions in the ci rcle. 

Data Requirements 
Data required for calculating the indicator Unit Remarks 
a) Total number of bins in the circle Number The total number of bins including HPDE and metal bins in the circle I 

inspected by the Ind~pendent Engineer 
b) Total number of bins in the good condition in Number The total number of bins including HPDE and metal bins the good condition 
the circle in the ci rcl e as assessed by Independent Engineers during daily checking of 

bins 
Coverage % Covera .. ~ l(b/a)-1001 
Desired Level % 100 

Minimum frequency of measurement of performance indicator Smallest geographical jurisdiction for measurement of performance 
Measurement I Weekly Measurement J Circle level 

Note: Good conditions means bins with; 
• No overflow 
• Regular cleaning and disinfection 
• No breakages 
• No large cracks 
• No toppling of bins 
• No di slocation of covers 
• Bin coding clearly visible, etc. 

To the satisfaction of Independent Engineer / GHMC 
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4. MSW MANAGEMENT VEHICLES ON THE ROAD - PRIMARY COLLECTION 

Performance Indicator 
Indicator Unit Definition 

Percentage of vehicles for MSW management on the road under good 

Vehicles for MSW management on the road 
condi tion for primary collection i. e. collection from source to the secondary 

% collection points / vehicles. Primary collection vehicles shall also include 
under good condition for primary co llection 

vehicles for door to door co llection in the ci rcle. 

D R at. equlrements 
Data required for calculating the indicator Unit Remarks 
a) Total number of vehicles deployed for Number The total number of vehicles deployed for primary collection in the ci rcle as 

I primary collection per the O&M Plan I O&M Manual 
b) Total number of vehicles in the good Number The total number of vehicles on the road for primary coll ecti on in the circle 
condit ion for primary collection in the circ le 
Coverage % Coverage ~ l(b/a)*1001 
Desired Level % 100 

Minimum fre uenc of measurement of erformance indicator Smallest eo ra hical 'urisdiction for measuremcnt of crformancc 
Measurement Dail 

"S~(;(;,W'\;Q!!,-~\sjON'R 
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Measurement Circle level 
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5. MSW MANAGEMENT VEHICLES ON THE ROAD - SECONDARY COLLECTION 

Performance Indicator 
Indicator Unit Definition 

Percentage of vehicles for MSW management on the road under good 
Vehicles for MSW management on the road 

% 
condition for secondary coll ection i.e. transportation of MSW upto transfer 

under good condition for secondary coll ect ion stations or di rectly to integrated faci lity in the circle. 

Data Requirements 
Data required for calculating the indicator Unit Remarks 
a) Total number of vehicles deployed fo r Number The total number of vehicles deployed for secondary collection in the circle as 
secondary coll ection I pcr the O&M Plan I O&M Manual 
b) Total number of vehicles in the good Number The total nu mber of vehicles on the road for secondary collection in the 
cond ition for secondary collection in the circle circle 
Coverage % Covcra~e ~ l(b/a)* IOOI 
Desired Level % 100 

Minimum fre uenc of measurement of erformance indicator Smallest eo ra hieal 'urisdiction for measurement of crformancc 
Measurement Da il Measurement Circle level 
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6. MSW MANAGEMENT VEfIICLES ON THE ROAD - TRANSPORTATION 

Performance Indicator 
Indicator Un it Definition 

Percentage of vehicles for MSW management on 'he road under good 
Vehicles for MSW management on the road 

% 
condition for transportat ion i.e. transportation of MSW from transfer stations 

under good condition for transportation to integrated facil ity. 

D R ata eqUlrements 
Data required for calculating the indicator Unit Remarks 
a) Total number of vehicles deployed for Number The total number of veh icles deployed for transportation under transfer station 
transportat ion as per the O&M Plan / O&M Manual 
b) Total number of vehicles in the good Number The total number of veh icles on the road for transportation under transfer 
condi tion for transportati on station 
Coverage % Coveraee • l(b/a)'IDOI 
Desired Level % 100 

Minimum frequency of measurement of performance indicator Smallest eeoeraphical jurisdiction for measurement of performance 
Measurement 

----
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7. HYGIENIC TRANSPORTATION OF MSW 

Performance Indicator 
Indicator Unit Definition 

Percentage of vehicles transporting MSW under hygienic conditions deployed 

Hygienic transportation ofMSW % 
for primary collection, secondary collection, transportation of MS W from 
transfer stations to integrated facil ity, etc. 

D R ata equlremcnts 
Data required for calculating the indicator Unit Remarks 
a) Total number of vehicles deployed for Number The total number of veh icles inspected daily by Independent Engineer -
primary collection, secondary collection, primary collection, secondary co llect ion, transportation of MSW from transfer 
transportation ofMSW from transfer stations to stations to integrated facility, etc. 
integrated facility, etc. 
b) Total number of vehicles transport ing MSW Number Total number of vehicles transporting MSW under hygienic conditions 
under hygien ic conditions during daily inspection of Independent Engineer - primary coll ection. 

secondary collection, transportation of MSW from transfer stations to 
integrated facility, etc as 

Covera~e % Coverage ~ l(b/a)*IOOI 
Desired Level % 100 

Minimum fre Ilene of measurement of erformanee indicator Smallest eo ra biea! 'urisdiction fo r measurement of erformanee 
Measurement Dail Measurement GHMC level 

Note: Hygienic transportation means; 
• Covered transportation 
• NooverflowofMSW 
• No leakage of leachate, etc. 

To the satisfaction of Independent Engineer I GHMC 

~~~ON'R 
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8. EFFI CIENCY OF COLLECTION OF M UN IC IPAL SOLID WASTE 

Performance Indicator 
Indicator Unit Definition 

Total waste co llected by concessionaire versus the total Waste generated within 

Coll ection Efficiency % 
the GHMC excluding recycl ing or processmg at the Generation point. 
[Typicall y, some amount of waste generated is either recycled Or reused by the 
citizen itself. This Quantity is excluded from the total Quantity Generatedl. 

D t R a a t cqUlrcmcn s 
Data rCQuired for calculatine the indicator Unit Remarks 
a) Total waste that is generated and which Tons per day Total waste generated shall be calculated based on the number of sources and 
needs to be collected their unit generat ion rate. This quantit y shall be authent icated by the 

Independent Engineer after review of the first three months collection of MSW 
by the concessionaire. The quantity o f waste generated shall be revised every 3 
months by the Independent Engi neer. 

b) Total quantum of waste that is coll ected by Tons per day Total quantity o f waste coll ected by the concess io naire. This should be based 
the concess ionaire on actual weighment of the co llected waste assessed al transfer stations. Thi s 

Should exclude any special drives fo r waste co llection, and waste generated 
from one-off act ivities such as demoli tions, desilt ing canal s. etc. 

Collection Efficiencv % Collection efficiency :..:: l(b/a)*1001 
Desired Level % 100 

Minimum frequency of meas urement of perfor mance indicator Smallest eeoeraphical .iurisdictioll for measurement of performance 
Measurement 

G reate r 1 - l ydtMIti~ ,OOMM~a~n 
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9. EXTENT OF SEGREGATION OF MUNICIPAL SOLID WASTE 

Performance Indicator 
Indicator Unit Definition 

Segregation should be separation of bio-degradeable waste and non bio-
degradeable .. 
It IS important that segregated waste collected, IS not agalll mixed, but 

Extent of Segregation of waste % transported through the entire chain in a segregated manner. It is therefore 
important that thi s indicator is based on measurement of waste arriving in 
segregated manner at the integrated facility, rather than measuring the same at 
collection point. 

D R ata eQulrements 
Data required for calculating the indicator Unit Remarks 
a) Quantum of waste that is segregated tons per day Total quantum of waste that arrives in segregated manner at the integrated 

faci lity .. Waste that arrives at these locations in an un-segregated manner should 
not be considered. 

b) Total quantum of waste that is collected by tons per day Total quantity of waste collected by the concessionaire. This should be based 
the concessionaire on actua l weighment of the collected waste assessed at integrated facility .. 

Extent of Segregation % Extent of Segregation ~ [(alb)- I OOJ 
Desired Level % 100% of the segregation levels committed by the concessionaire time to 

time (revised atl east once in everyone yea r) 

Minimum fre uenc of measurement of erfo rmanee indicator hical ' urisdictioll for measurement of erformance 
Measurement Dail 

Greater H~~f'4QMM~U1Qtlmtion 
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10. FUNCTIONING OF TRANSFER STATION 

Performancc Indicator 
Indicator Unit Definition 

Functi oning of Transfer Station % 
Total number of days functioning of transfer station as per the standards and 
O&M Plan I O&M Manual every week 

D R ata eqUlrcments 
Data required for caleulatinl! thc indicator Unit Remarks 
a) Total number of days Number Total number of days in the week 

b) Total number of days transfer station Number Total number of days for which transfer station has funct ioned as per standards 
functioned in the week and O&M Plan I O&M Manual 
Collcction Efficienev % Collection efficiencv ' l(b/a)* IOOJ 
Desired Level % 100 

Minimum freQuencv of measurcment of pcrformance indicator Smallest I!col!raphicaliurisdiction for measurement of performance 
Measurement 

Greater H~PA~ ~!5WRO:ation 
GREATtR HYDERABAD MUNICIPAl CORPORATION 

I Weekly Measurement I Transfer Station level 
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II. FUNCTIONING OF INTEGRATED FACILITY 

Performance Indicator 
Indicator Unit Definition 

Functioning of Integrated Facility % 
Total number of days functioning of integrated facility as per the standards and 
O&M Plan I O&M Manua l every week 

Data Requirements 
Data required for calculating the indicator Unit Remarks 
a) Total number of days Number Total number of days in the week 

b) Total number of days integrated facil ity Number Total number of days for which integrated facility has functioned as per 
functioned in the month standards and O&M Plan I O&M Manual and accepted the waste. 
Co llection Efficiency % Collection efficiency :..: l(b/a)*IOOI 
Desired Level % 100 

Minimum frequency of measurement of perf orma nee indicator Smallest geographical jurisdiction for measurement of performance I 
Measurement I Weekly 

Greater H~ WM:h~t ion 
CREATU HYDERABAO MUNICIPAl CORPORATION 
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12. EXTENT OF MUNICIPAL SOLID WASTE RECOVERED 

Performance Indicator 
Indicator Unit Definition 
Extent of recovery of waSle collected 

% 
This is an indication of the quantum of waste coll ected. wh ich is either 
recycled or processed. This is expressed in tenns of% of waste collected. 

D R ata eqUirements 
Data required for calculatine the indicator Unit Remarks 
a) Amount of waste that is processed or recycled Tons per Total quantum of waste intake by waste processing! recycling facilities. Inert 

month matter, and other material refused by the process ing I recycling fac ilities, which 
will go back to the landfill s should be deducted from the intake quantit ies. 

b) Total quantum of waste that is coll ected by Tons per Total quantity of waste collected by the concessionaire. This should be based 
the concessionaire month on actual weighment of the collected waste assessed at integrated facility. 
Recovery % Extent of recovery : : la I hi * 100 
Desired Level % 80 

Minimum fre ueuc of measurement of erformance indicator Smallest co ra hical 'urisdiction for measurement of erformance 
Measurement Oail 

c 
G""" Hyd'!lp'!!IA1''E'isillil.\fS~~" 

GREATIR HYDERABAD MUNICIPAL CORPORATION 

Measurement GHMC level 
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ConCCSliion Agreement for Integrated Municipal Solid Wastc Management Proj\x:! at Hydcrabad. Andhra Pradesh 

13. EXTENT OF SCIENTIFIC DISPOSAL OF MUN ICIPAL SOLID WASTE 

Performance Indicator 
Indicator Unit Definit ion 

Amount of waste that is disposed in landfills that have been designed, built, 
Extent of sc ientific disposal of waste in operated and mainta ined as per standards laid down. This extent of compliance 
landfill sites % should be expressed as percentage of total quantum of waste disposed at landfill 

sites. 

Data Requi rements 
Data required fo r ca lculatine the indicator Unit Remarks 
a) Total waste disposed in "compliant" landfills Tons per Daily log vehicles with waste being disposed at such "compliant" land fill 
every month month sites should be maintained. at the active landfill ce ll. 

b) Total waste di sposed in all landfills every Tons per Total waste disposed after collection and recovery (if any) at landfill s. This 
month month quantity should be based on actual measurement at weigh bridges that are 

located at the entrance of landfi ll . 

Extent of scientific disposal % Extent of scientific disposal - la I bl * tOO 
Desired Level % 100 

Minimum fre uenc of measurement of erformance indicator Smallest eo ra hical ' uri sdiction for measurement of erformance 
Measurement Daily Measurement GHMC level 

135 
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Conce;s ion AgrL'Crncnt for Intcgrated Municip;ll Solid Wastc Man3gC1l1L'fl1 Projl.:cl 31 HydLTab3d, Andhra Pradcsh 

14. EFFI CIENCY IN REDRESSA L OF CUSTOM ER COMPLA INTS 

Performance Indicator 
Indicator Unit Definition 

Total number of MSW management related complaints redressed with in 24 

Efficiency in redressal of customer complaints % 
hours of receipt of compla int, as a percentage of the total number of MSW 
management related complai nts received in the given time period 

Data Requi re ments 
Data r equired for ealeulatine the indicato r Unit Remarks 
a) Total number of SWM related complaints Number per Total number of all MSW management related complaints from consumers 
received per month week rece ived during the month. Systems for receiving and logging in complaints 

should be effective and easily access ible to the citi zens. 

b) Tota l number of complaints redressed within Number per Tota l number of MSW management related complaints that are sati sfactorily 
the month week redressed within 24 hours or the nex t working day, within that particular 

week. Satisfactory resolution of the complaint should be endorsed by the 
person making the complaint in writing, as part of fonnat I proforma that is 
used to track complaints. 

Efficiencv in r cdrcssa l of compla ints % Efficiency in redressal of complaints ....: I(b/a)* 1 001 
Des ired Level % 95 

Minimum frequency of measurement of performa nce indicator Smallest eeoeraphicai jurisd iction fo r measurement of perfo rma nce 
Measurement Weekl y Measurement Ci rcle level 

" 

9" 
I 

Gb:-.. ~~ ..f. ==-= ~ ,,"if!: 
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Concession AgfLocmcnt for Integrated Municipal Sol id Waste ManagcnK'Ilt I'roj IXt at Hydcrabad, Andhra Pradesh 

PENALTIES AND CONCESSIONAIRE'S EVENT OF DEFAULT W.R.T PERFORMANCE 

S.No Performance I Service Performance Tolerance Penalty for Under Concessionaire's Event of 
Standards Target I Desirable Limit (T) Performance Default 

Level 
I Door to door coverage of solid 100% 10% 0.08 X TFA X {( IOO - P)1l00) 0 <. (100 - P) 5 T for 5 

waste management services contifluous days 
or 
if the bi-weckly average of 
(100 - P) is greater than 
Tolerance Limit 

2 Number of bins attended 100% 5% 0.04 X TFA X {(I 00 - P)1l00) 0 < (100 - P) 5T for 5 
continuous days 
or 
if the bi-weekly average of 
(100 - P) is greater than 
Tolerance Limit 

3 Maintenance of the bins 100% 5% 0.04 X TFA X {(lOO - P)1l00) 0 < (100 - P) 5T for 2 
cont inuous weeks 
or 
if Ihe monthly average of 
(100 - P) IS greater than 
Tolerance Limit 

4 MSW management vehicles on 100% 5% 0.04 X TFA X {(I 00 - P)1l00) 0 < (100 - P) 5T for 5 
the road - Primary Collection conti nuous days 

or 
if the bi-weekly average of 
(100 - P) is F-r than 

Tolerance ~LQ~ 

~ ~ ~ HYdera~ 

~~ h 
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Concession Agrccment for Ink-gratcd Municipal Solid Waste Management Project at Hydcrabad, Andhra Pradesh 

S.No Performance I Service Performance Tolerance Penalty for Under Concessionaire's Event of 
Standards Target I Desirable Limit (T) Performance Default 

Level 
5 MSW management vehicles on 100% 5% 0.04 X TFA X ((100 - P)1100) 0 < (100 - P) ,;T for 5 

the road - Secondary continuous days 
Col lection or 

if the hi-weekly average of 
(100 - P) is greater than 
To lerance Limit 

6 MSW management vehicles on 100% 5% 0.1 XTFAX {(100 - P)1100) 0 < (100 - P) ,;T for 5 
the road - Transportation continuous days 

or 
if the hi-weekly average of 
(100 - P) IS greater than 
Tolerance Limit 

7 Hygienic transportation of 100% 5% 0.04 X TFA X ((100 - P)1100) 0 < (100 - P) ,;T for 5 
MSW continuous days 

or 
if the hi-weekly average of 
(100 - P) IS greater than 
Tolerance Limit 

8 Efficiency of collection of 100% 5% 0.04 X TFA X ((100 - P)1100) 0 < (100 - P) ,;T for 3 
MSW continuous days 

or 
if the hi-weekly average of 
(100 - P) IS greater than 
Tolerance Limit 

1)';1'- II I 

~ 
<z-
'" 9 ::;> ~ HYIlE >baa 

~ ~ 
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S.No 

9 

10 

II 

12 

Conccssion Agreement for Integrated Municipal Solid Waste Management ProjCl;:t at HydCTabad. Andhra Pradcsh 

Performance I Service Performance Tolerance Penalty on not Meeting the 
Standards Target I Desirable Limit (T) Criteria 

Level 
Extent of segregation of 100% 10% 0.04 X TFA X {(I 00 - P)/ IOO) 
municipal solid waste 

Functioning of transfer station 100% 15% 0.1 XTFAX {(IOO - P)/ IOO ) 
(any operating transfer station) 

Functioning of integrated 100% 15% 0.1 XTFAX {(100 - P)/ 100) 
facility 

Extent ofM SW recovered 80% 10% 0.2 X TFAX {(I00 - P)/I 00) 

Greater Hyderabad Muni cipal Corporation 

SPECIAL <...u.. ~';' 139 
CRfAnR HYDERABAO MUNICIPAL CORPORATION 

Concessionaire 's Event of 
Default 

0 < (100 P) ,; T for 5 
continuous days 
or 
if the hi-weekly average of 
( 100 - P) is greater than 
Tolerance Limit 
0 < (100 - P) ,; T for 2 
continuous weeks 
or 
if the monthly average of 
(1 00 - P) is greater than 
To lerance Limit 
0 < ( 100 - P) ,; T for 2 
continuous weeks 
or 
if the monthly average of 
(1 00 - P) is greater than 
To lerance Limit 
0 < (100 - P) ,; T for 5 
continuous days 
or 
if the hi-weekly average of 
(1 00 - P) is greater than 
Tolerance Limit 

.r;' . 
• 

Ii ~ j .~ 
Ramky Envi 'Elilinetrr Ltd. 

~ 'Y~"j 
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Concession Agrt:t:mL'fI1 for Integrated Municipal Solid Waste Management I'rojcct at Hydcrabad. Andhra Pradesh 

S.No Performance I Service Performance Tolerance Penalty on not Meeting the Concessionaire's Event of 
Standards Target I Desirable Limit (T) Criteria Default 

Level 
13 Extent of scientific disposal of 100% 5% 0.1 XTFAX (IOO-P)/ IOO} 0 < (100 - P) ,;T for 3 

MSW continuous days 
or 
if the bi-weekly average of 
(100 - P) is greater than 
Tolerance Limit 

14 Efficiency on rcdressa l of 95% 5% 0.04 X TFA X ( 100 - P)l IOO} 0 < (100 - P) ,;T for 2 
customer compla ints continuous days 

or 
if the bi-weekly average of 
(100 - P) IS greater than 
Tolerance Limit 

15 Daily Collection of Waste Daily Ni l TFA If the MSW is not co ll ected 
continuously for 3 days 

Note: The penalty clauses shall be read With reference to the Performance Standards 
P means Perfonnance Achieved as assessed by GHMC I Independent Engineer as per Performance Standards 
TFA means the Total Tipping Fee Amount to be paid to the concessionaire on the particular day 
T means Tolerance Limit 

Greater Hyg~~isI)oos~Rtion 
GREATER HYDERABAD MUNICIPAl CORPORATION 140 
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AXIS B/ HYD/ BG/ J530/ 0B-Q9 

Feb ruary 20. 2009 

To 
Commissione r Greate r Hy derabad 
Munic ipal Corp oratio n, 
Tank 8und Road, 
Hyd erabad. 

Dear Sir, 

AXIS BANK 

Re: Issue at BG No. 0080100003530 doted 20.02.2009 for Rs.18,OQ,QQ,QOO/· 

We forward herewith on Inland Bank. Guarantee in original issued by us in your favour on 
behalf of M / s.Ramky Env lro Engineers ltd., The said Guorontee is valid up 10 
19.02.2011 (Including o f claim period). 

rhe Bonk sholl be discharged from its liability on the expiry o f the guarantee unless and 
until a written claim is lodged with branch before the expiry of the said guarantee 
inclusive of claim period of i.e. 19.02.2011. 

Note: "The b eneficiary may in Their own interest may obtain a c onfirmation of the 
Guarante e from the AP Advonces Cell of the Bonk for checking the genuine ness of the 
Bonk Guorontee," 

AXIS BANK Ltd 
AP Advances Cell 

Ground Floor.6-3-879/B 
Greenlands Road.Begumpet 

Hy derobod-500016 
I e1.040-6684 I 188/66841 I 77/ Fox: 234181 28 

Kindly acknowledge the receipt. 

Yours faithfully. 

t ncl: One Origlnoll3onk Guaran tee 

SPfctAl COMMISSIONER * 
Regd, 0 Ice: rlS III , ~'8W. §<JfW,g~Hmtr Temple. Law Garden, Ellis Bridge, AHMEDABAD · 380 006. 
Branch Office : 6-3-879/B, 1st Floor. G Pulla Reddy Bldg., Greenlands, Begumpet Road, Hyderabad 500 016_ 

Telephone Nos: 040-2340 0731n32, Fa): No: 040-2340 7184, E -mail' hydbr@axisbank.com 
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B.G.No. 
B.G. Amount Rs . 
B.G. Date 
B.G. Exoirv Date 

K. RAMA CHANDRAVATHI 
STAMP VENQOR Il. No·271S9. RL.No.16!2001j; 

I /)....,PJ J.3.387: Be~.k!e B2~j e.:f::r Ourba: Hotel PanjaguttB. r -, 'HYDER"Bl..... 5('0 \/ol2. Phone . No. 2335179{ 

.~-~ -

00801000 
18.00.00. -
20.02.200 
19.02.201 

I 
000/· I 03530 

-
l B.G Claim ExnilV Date 19.02 .201 

9 - - 1 

To 
Commilsioner Greater Hyderobad 

Municipal Corporation 

Tonk B~d Road 

Hyderobad 

- ~ 

BANK GUARANTEE 

1 
1I11S DUD Of GUARANIt:1:: executed on this the 20lh doyl-ebruory2009. We AXIS 'dANK LlMIILD, 0 

bonkin@ c.;ompony incorporated under the Companies Act, 1956 and carrying on Bonking BUSiness 

under The Bonking Regulation Act. 1949 and having its Registered Office at . frishul'. 3rd floor. 

For AXIS ~~ L/ 

,,;::-!:~;;;:rc~;;;: Authorised ';;?1ory 
CREATER HYDER B OMMISSfONFR ... 

A D M UNICIPAL C0 :rORATlO:ll 

For AXIS BANK LTD. 

rc~ 
Authorised sl!Jn1j'ho"'ryC---
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Opposite Samartheshwar lemple, Low Gorden, Ellis Bridge, Ahmedabad 380 006, Gujarot and its 
Centrol office at Maker Towers "F", 13th !toor, Cuffe Parade, Colaba. Mumbai -100 005 and one o f its 
branc tl office at 6-3 879m. Creenlands Road, Begumpel , Hyderabad-5000 16 (hereinafter referred to 
as Ihe "Bonk" which expression sholl unless repugnant to contexl or meaning Ihereof. include lis 
successors or assigns in business) hereinafter referred to as "the Guarantor" which expression sholl 

unless it be repugnant to the subject o r context thereof include successors and assigns: 

In favour or 

Creater Hyderabad Municipal Corporation, represented by the Commissioner, Creater Hydcrabad 
Municipal Corporation and hoving its office at Tonk Bund, Hyderobad, hereinafter referred to as 
"G!!MC", which expression sholl. unless repugnant to the context or meaning thereof include its 
administrators, successors or assigns. 

WHEREAS 

A. By the Concession Agreement ("the Concession Agreement") being entered into between GIIMC 
and MIs. Ramky Enviro Engineers limited, a company incorporated under the Companies Act . 
1956. having its registered office at "RAMKY HOUSE", Opp. Necklace Rood Railway Slation. 
Rojbhavon ~oad . Somajiguda, Hyderobad - 500 082.("the Concessionaire") , the Concessionoire 
has been granted the Concession to implemenl the project envisaging collection & transportation 
o f MSW, design. financing. construction. operations. maintenance of transfer sfations and on 

integrafed Municipal Solid Waste Processing and Engineered Sanitary I andfill facility at 
Jawaharnagar. Ilyderobad, (hereinafter referred to as "the rroject"). 

B In terms of Article 5.1 of the Concession Agreement. the Concessionaire is required to furnish to 
GHMC. an unconditional and irrevocable bonk guarantee for an amount of RS.18.00,00,OOQI 
( ~upees Eightenn Crores Only) os security for due and punctual performance I discharge of its 
obligations under the Concession Agreement. relating to achievement of COO by the 
Concessionaire. 

C. At the request of the Concessionaire. the Guarantor has agreed to prov ide bank guarantee, 
being these presents guaranteeing the due and punctual performance /discharge b y the 
Concessionaire o f its obligations relating to the Projec t. 

NOW HII::RHORI:: I IIiS 0 1::.1::.0 WI1 NI:: SS l::. fI ! AS FOLLOWS: 

1. Capi talised term s used herein but no t defined sho ll have the meoning assigned to the!'n 
respec tively in Ihe Concession Agreement. 

~== 
AXIS BANK LT 

SPfCt "l. r()H' · ·~(' Ir' t ~ ... 

GREATU HYDH .. '.~AD "" .... >ril!lMr 

For AXIS BANK LTD. 

AU~O:'~ 
.. 
'A 
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B.G.No. 
B.G. Amount Rs . . _----
B.G. Dote 
B.G. Expiry Dale 
B.G. Claim Expiry Dote 

l OOBO·I 000035~O 
18,00,00,000/· 
20,02,2009 

1
19.02.2011 
19,02,2011 
~--

2. The Cuarantor hereby Irrevocably guarantees the due and punctual performance by M/s.Romk.y 
rrwiro rnginccrs Umited (hereinafter called "the Concessionaire") of all its obligations relating to 

the I'rojec t ond in connection with achievement of COD by the Concessionaire in accordance 

with the Concession Agreement. 

J . lhe Guarantor sholl. without demur, pay to GHMC sums nol exceeding in aggregate ~s . 

5O.0Il0001 (Rupees rifly Lokhs Only). within live (5) calender days of receipt o f a written demand 
therefor from CHMC staling thai the Company has failed to meet its obligations under the 
Concession Agreement. [he Guarantor shall not go into the veracity of any breach or failure on 

the part of the Concessionaire or validity of demand so made by GIIMC and sholl pay the 

amount specified in the demand notwithstanding any direction to the contrary given or any 

dispute whatsoever raised by the Concessionaire or any other Person. The Guarantor' s obligations 

hereunder sholl subsist untit all such demands are duly met and discharged in accordance wilh 

Ihe provisions hereo!. 

tI . In order to give e ffect to this Guarantee. GHMC sholl be entitled to treat the Guarantor os tho 

principal debtor. I"he obligations of the Guarantor shall not be affected by any variations in the 

terms and conditions of the Concession Agreement or other documents or by the extension of 

time for performance granted to the Concessionaire or postponement/non exercise/ dctayed 

exercise of any o f its rights by GHMC or any indulgence shown by GHMC to the Concessionaire 

ond the Guarantor sholl not be relieved from its obtigations under this Guarantee on occount of 

any such vmiation . extension. postponement. non exercise. detayed exercise ot ony o f its righ ts by 

GHMC or any indulgence shown by GHMC. provided nothing contained herein shall enlarge the 

Guarantor's obligation hereunder. 

S. Ihis Gl)Oranlee sholl be irrevocable and sholl remain in full force and effect unlil 24 monlhs from 

ihe date of signing the Concession Agreement unless discharged/released earl ier by GHMC in 

accordance with the provisions of the Concession Agreement. rhe Guarantor' s liability in 

aggregate be limited to a sum of Rs. 18,00.00.000/- (Rupees bghtenn Crores Only). 

6. This Guarantee shall not be affected by any change in the constitution or w inding up of the 

Concessionaire/the Guarantcr or any absorption, merger or omolgasr;a!ion o f Ihe 

Concessioniare/the Guaranto r with any other Person. 

7 the Guarantor has power to issue this guarantee und dischurge the obtigulions contemplated 

her~in. nnd the undersigned is duly authorised to e xecute this Guarantee pursuant to the power 

uruntcu 

~~~~==~For AXlswgKLTD 
Authoris . ignatory 

SPECIAL COMMlssro!l./FI~ r. j f""") 

GREATER H YO[ RABAD MiJl~I:"1 'Tln~ • 

For AXIS BANK L TO. 

"c, AUthOriS~ 
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B.G. No. 
B.G. Amount Rs. 
B.G. Date 
B.G. Expiry Dale 
B.G. Claim Expiry Date 

0080100003530 
18.00.QO,OOO/· 
20.02.2009 
19.02.2011 
19.02.2011 

Notwithstanding anythingcontoined hereinabove. our liability is rcstri c ted to Rs. lB.OO.OO.OCXJ/ 
(Rupces rightcen Oores Only) In the aggregate. This Guarantee wH! remain in force up 10 19.0??Oll 
unless a claim o r a demand in writing is made against the bonk in terms of this guarantee on or before 

the expiry of 19.02.20 I I all your rights in the said guarantee shall be forfeited and we shall be relieved 
and discharged from all the liability there under irrespective of whether the original guarantee IS 
received by us or not. 

IN WIIN!:::SS WI!I:: ~ I::O j- nit: GUARANtOR HAS SET IT'S HANDS HE~EUNI O O N 1111:: DAY. MONtll AND YI::AR 
FIRST H[RrtNABQVr WRITTFN. 

For AXIS BANK LTD. 

-~ 
AJAY UD GIRKAR 

SS.Nt>:3i35 

SPECIAL C 
CREATER H'fDERAB OM""'S510NfR 

AD M UNICIPAL CORPORATION 

For AXIS BANK LTD. 

-~ 
... M. V.X-55.No ~a'pi Raju 

55.No.527 
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ConcessiOn Agreement for Integrate Municipal Solid Waste Management Project at Hyderabad. Andhra Pradesh 

Schedule 6 

SCOPE OF WORK OF INDEPEN DENT ENG INEER 

I. Role of the Independe nt Engineer 

The Independent Engineer (" IE") is expected to playa positive and independent role in 
discharging its functions, thereby facili tati ng the smooth implementation and operation of 
the Project Facilities. Broadly, the role of the Independent Engineer is to: 

i) independently review, monitor and where required by the Agreement, to approve 
activities associated with the Design, Construction, Operation and Ma intenance 
of the Projcct Facilities to ensure compliance by the Concessionaire with the 
Construction Requirements and O&M Requirements; 

ii) report to the Parties on the various phys ical, technical and financ ial aspects of the 
Project based on inspections, site visits and Tests; 

iii) assist the Parties in arriving at an amicable settlement of disputes, should the 
need arise; and 

iv) review matters related to safety and environ ment management measures adopted 
by the Concessionaire for the Project. 

2. Scope of Services 

The services to be provided by the Independent Engi neer are listed below. In addition, the 
scope of services would also include such other func tions as are requ ired to be 
undertaken pursuant to specific provisions of the Agreement. 

2. 1 Implementation Period - Des ign and Planning 

(a) Ensure that all design work fully complies with all Applicable Laws and, in particular, 
MSW Rul es governing the requirements of Mun ici pal Solid Waste disposal. 

(b) Review all the drawings submitted by the Concessionaire and ensure confonnity of the 
sa me with the Construction Requi rements. 

(c) Review of the fo llowing submitted by the Concessionaire: 
(i) Quality Assurance Plan; 
(i i) Implementation Plan; 
(iii) O&M Plan - Implementation Period. 

2. 2 Implementation Period - Construd ion Inspection and Genera l Se rvices 

2.2.1 The Independent Engineer would monitor, in accordance with Good Industry Practice, 
the progress in implementation of the Waste Processing Facil ity and the Landfill Facil ity 

and ensure compl iance with the Construction Requirements E~thiS furpose the 

~ -
Greater Hyderabad Municipal Corporation 146 Ramky Envi 
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COIlO8SSion Agreement for Integrate Municipal Solid Waste Management Project at Hyderabad, Andhra Pradesh 

Independen t Engineer shall undertake, interal ia, the fo llowing activi ties and where 
appropriate make sui table suggestions: 

(a) Provide administration of the contract in fu ll and in complete accordance with 
applicable laws; 

(b) Act on the GHMC's behal f as the GHMC's representative regard ing all contact 
with the Concessiona ire unless expressly indicated otherwise; 

(c) Designate tests on materials and/or equipment; 
(d) Review and approve test resu lts and materials and/or equipment used in the 

Construction Works; 
(e) Interpret the requirements of the contract and make decis ions regarding 

performance of the Concessionaire. The IE shall inform and advise the GHMC, 
in a timely manner all matters relating to the execution, progress, and 
completeness of the Construction Works; 

(f) Reject work which fails to comply with the specifications and requ irements of 
the Agreement. Whenever considered necessary or advisable to ensure correction 
of defective work, the IE may requ ire inspection or testi ng of such work, whether 
or nOI such work be then fa bricated, installed, or completed; 

(g) Review, approve or disapprove drawings, samples, and other submissions of the 
Concessionai re to determi ne compliance and conformance with the requi rements 
of the Agreement; 

(h ) Provide the services of a fu ll time resident project representative during the 
period commencing from 7 seven days from the date of appointment of the IE 
un til the expi ry of the IE's appointment ; 

(I) Provide the secvlces of expens to check the qual ity of materials and the 
workmanship duri ng the installationlcontruction of the Waste Processing 
Facility, incl uding the following: 

(j) 

(i) weigh bridge at the Project Fac ility entry gate; 
(ii) windrow platfonns; 
(ii i) drainage system; 
(iv) leachate collection and treatment system; 
(v) water supply system; 
(vi) seiving mechanism for the Residual Inert Matter; 
(vii) quality control laboratory and associated equipments; 
(viii) electrica l systems. 
Provide the services of experts to check the quality of materials 
workmanshi p during the installationlcontruction of the the Landfi ll 
incl uding the fo llowing: 
(i) weigh bridge at the Landfill Facility gate; 
(ii) drainage system; 
(ii i) leachate collection system; 
(iv) leachate treatment plant 
(v) composi te liner system of the Engineered Sanitary Lan Ill; 

and the 
Facil ity. 

~ Stab: ty of the Engineered Landfill upto Fi nal Covec 

Greater Hyderabad Municipal Corporation 147 Ramky EnVir~o En ~ E~..:~~ -, J('~ SPECIAL COM fj < I \"fI \ 

ClEATER HYDfRABAD MISSIONER II,,'~I ;y(hrabJd :-r:, ",' 
M UNICIPAL CORPORATION .. / v. 

~.( 

174



Concession Agreement for Integrate MuniCipal Solid Waste Management Project at Hyderabad, ArKlhra Pradesh 

(vii) testing laboratory and associated equipments 
(k) Address issues relating to specific site conditions, design modifications, or 

Concessionai re disputes. 

2.2.2 The IE shall attend regu lar meetings ("Project Review Meetings" or "PRMs") with the 
GHMC and the Concessionaire, to be held at least once in every two week during the 
Implementation Period to report on progress and quality of work performed by the 
Concessionaire and to discuss problems or other perti nent matters relating to the work. 
The IE shall take notes at the meetings and provide a copy of the PRM minutes to each 
person who attended the meeting. 

2.2.3 The IE shall prepare and submit to GHMC, Fortnightly Progress Reports including the 
fo llowing: 
(a) Daily progress of works; 
(b) Slippages, ifany, in the construction vis-a.-vis planned construction schedu le and 

the reasons thereof; 
(c) Construction schedule for the succeeding week; 

(i) Report on Tests 
(ii) Report on notices issued 

(d) Issues, ifany, with regard to the works along with the details of the action taken 
for the resolution of the same; 

(e) Photographic record of progress of works over the previous week. 

2.2.4 The IE shall provide all other services as nonnally provided by an architect-engineer. 

2.3 Acli\'c Operations Period 

2.3. 1 During this period the Independent Engineer would mon itor. in accordance with Good 
Industry Practice, the operations and maintenance activities undertaken by the 
Concessionaire so as to ensure compliance with the O&M Requirements. The specific 
activities to be undertaken would incl ude the following: 

(a) Provide ad min istration of the contract in full and in complete accordance with 
applicable laws; 

(b) Act on the GHMC's behalf as the GHMC's representative regarding all contact 
with the Concessiona ire unless expressly indicated otherwise; 

(c) Designate tests on materials and/or equipment; 
(d) Review and approve test results and materials and/or equipmem used; 
(e) Interpret the requirements of the contract and make decisions regarding 

performance of the Concessionaire. The IE shall inform and advise the GHMC, 
in a timely manner all matters relating to the execution, pro!,rress, and 
completeness of works; 

Reject work wh ich fa ils 10 comply with the S~:i~~::::~'~(,~~! req uirements of 
the Agreement. Whenever considered necessary or 

G,ea,e~,pal eMpo,",;on 146 

(I) 

Ramky 
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of defective work, the [E may require inspection or testing of such work, whether 
or not such work be then fabricated, installed, or completed; 

(g) Review, approve or disapprove drawings, samples, and other submissions of the 

Concessionaire to determine compliance and conformance with the requirements 
of the Agreement; 

(h) Provide the services of a full time resident project representative during the 
period commencing from 7 seven days from the date of appointment of the IE 

until the expiry of the IE' s appointment; 

(i) [n addition to the daily responsibilities, conduct a general inspection of the 
Project Facilities at [east once a month and as and when exigencies require to 

ascenain conformity with Construction Requirements and O&M Requirements; 
0) Provide the services of experts to check the quali ty of materials and the 

workmanship during the contruction of the the Landfill Facili ty, includ ing that of 
the fo llowing: 
(;) leachate collect;on system; 

(ii) intermediate liner system of the Engineered Sanitary Landfill ; 
(iii) dail y cell cover; 
(iv) gas venting and flaring system; 

(v) slope stabi li ty of the Engineered Sanitary Landfill ; 
(vi) final cover system. 

(k) Inspect and cenify the quality of Municipal Solid Waste supplied by G HMC. 
when required 

(1) Inspect and certify the quality of compost being sold or otherwise disposed 

outside the Site 
em) Inspect and certify composition of the Residual Inert Matter 

(n) Address issues relating to specific si te conditions, des ign modifications. or 
Concessionaire disputes. 

to) Review the O&M Plans submitted by the Concessionaire from time to time and 

assist the Concessiona ire in finalising the same. The Independent Engineer shall 
also consult GHMC prior to finalisation of the O&M Plans; 

(p) Periodically review the O&M Manual for adequacy; 
(q) Monitor Operation and Maintenance activi ties (includi ng maintenance of Project 

Facili ties and equipment, standards of service, safety and environmental issues) 
and the overall quali ty of O&M activities so as to ensure compliance by the 

Concessionaire with the O&M Requirements, O&M Plan and O&M Manual; 
(r) Review and ascertai n the cost variation arising as a result of Change in Law and 

determine the Additional Cost; 
(s) Undertake a quarterly review of the various records and registers to be 

maintained by the Concessionaire and suggest suitable remedial measuresl 
procedures, where necessary. 

2.3.2 The IE shall attend regular meetings ("Project Review Meetings" or " PRMs") with the 

GHMC and the Concessionaire, to be held at [east once in ev,")' n"onthduring the Active 
Operations Period to report on progress and quality of by the 

~, '" 
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Concessionaire and to discuss problems or other pertinent matters relating to the work. 
The IE shall take notes at the meeti ngs and provide a copy of the PRM minutes to each 
person who attended the meeting. 

2.3.3 The IE shall prepare and submit to GHM C, Monthl y Project Reports including the 
following: 
(a) Report on Tests 

Report on notices issued (b) 
(e) Issues, if any, with regard to the works along with the details of the action taken 

for the resolution of the same; 
(f) Photographic record of progress of works over the previous week. 

2,4 Handback of Waste Processing Facilities to CHMC 

2.4.1 At the time of handing back the Waste Processing Facilities to GHMC at the end of 
Active Operations Period, the IE shall: 
(a) monitor and certify compliance with the Handback Requirements, 
(b) issue a Certificate of Compliance with Handback Requirements to the 

Concessionaire, 
(c) assist in preparation of the Post Closure Maintenance Plan 

2.5 Post Closure Period 

2.5. 1 During the Post Closure Period, the IE shall monitor and certify compliance with the Post 
Closure Maintenance Plan. 

2.5.2 Attend meetings wilh the GHMC and the Concessionaire, to be held at intervals as 
mutually dedded upon by the Parties, to discuss problems or other pertinent matters 
relating to the Project. The IE shall take notes at the meetings and provide a copy of the 
minutes of such meetings 10 each person who attended the meeting. 

2.6 Meetings, Records and Reporting 

2.6.1 In addition to attending Ihe meeti ngs hereinabove mentioned, the IE shall also participate 
in emergency or extra-ordinary meetings of the Parties held to deal with any Force 
Majeure Event or other exigenc ies. 

2.6.2 The Independent Engineer shall. in the ordinary course, maintain record of the activities 
undertaken by it in discharge of its functions and responsi bilit ies. This would include 
records in respect of the following: 
0) Manpower deployed and other organ;sat;onal arrangements of the Independent 

Engineer; 

~ 
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(ii) Reviews of documents submitted to it by the Concessionaire to meet 

Construction Requirements and O&M Requirements, such as manuals, 

Drawings, As Built drawings, schedules, plans and reports; 

(iii) Inspections undertaken and notices! instructions issued to the Concessionaire; , 
(iv) Review ofcompiiance with Construction Requirements and O&M Requirements; 
(v) Tests; 

(vi) Concession Payments I Tipping Fees certified; 

(vi i) Change in Law; 
(viii) Force Majeure Events; 

(ix) Breaches and defaults by the Parties; and 
(x) Handback Requirements 

2.6.3 The Independent Engineer would be required to submit the following reports to the 
Parties during the Concession Period: 

(a) Implementation Period 

(i) Fortnightly Progress Report (in accordance wi th Article 2.2.3 above) 
(ii) Readiness Certificate (including Peovisional Readiness Certificate) 
(iii) Any supplemental or special report that may be considered necessary by the 

Independent Engineer (including Force Majeure, and breach of obligations). 

(b) Active Operations Period 
(i) Monthly Project Report (in accordance with Article 2.3.3 above) 
(ii) Any supplemental or special report that may be considered necessary by the 

Independent Engineer (including Force Majeure, and breach of obligations) 
(iii) Annual Review ofO&M Manual 

(c) Report on Handback Requirements. 

(d) Any other report as may be reasonably requi red by GHMC or as may be necessary to 
give effect to the provisions of the Agreement. 

Greater Hyderabad Municipal Corporation 

SPECIAL C 
CREATER HYOERABA OMA.11SSION£R 

o M UNICIPAL CORPO •• 
""nON 

151 

178



Concession Agreement for Integrate MuniCipal Solid Waste Management Project at Hyderabad, Andhra Pradesh 

Schedule7 

OPERATIONAL PLAN 

(TO BE SUBMITTED BY TlIE CONCESSIONAIRE) 
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ScI/elite 8 

LIST OF EXISTING ASSETS 

Asset Unit Number 
Bins and Vehicles 
Dumper Bins No. 3000 
Dumper Placers No. 185 
25T Tippers No. 39 
16T Tippers No. 63 
6T Tippers No. 200 
Compactors No. 8 

Transfer Stations No. 3 
Sites for New Transfer Stations 
Fathull aguda Acers 45 
Shamshiguda Acers 23 
Gandhamguda Acers 10 
Site for Integrated Facility 

Jawaharnagar Acers 350 
Refer Project Information Memorandum for the description 
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Copies of Agreement Executed between GHMC and Other Developers 
(Selco International Limited, RDF Power Projects Limited) 
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NOVATION AGREEMENT 

This Novation Agreement is made on 1st day of February, 2012. 

BETWEEN 

(A) Greater Hyderabad Municipal Corporatio�, established under the
Hyderabad Municipal Corporation Act, 1956. and having its registered
office at Tank Bund, Hyderabad acting through the Commissioner
("GHMC'') of the first part;

(B) Ramky Enviro Engineers Limited, a company incorporated under
the Companies Act, 1956 and having its registered office at Ramky
House, Opposite Necklace Road Railway Station, Rajbhavan Road,
Somajiguda, Hyderabad - 500 082 ("Concessionaire") of the second
part, and

(C) Hyderabad Integrated MSW Limited, a company incorporated
under the Companies Act, 1956 and having its registered office at 6-3-

1089/G/10 & 11, Gulmohar Avenue, Rajbhavan Road, Somajiguda,
Hyderabad - 500 082 ("SPC") of the third part.

Annexure R-2
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WHEREAS: 

1. Pursuant to the Concession Agreement (CA) made on 21st day of February, Two
Thousand and Nine at Hyder.abad. between Greater Hyderabad Municipal
Corporation �GHMC) and M/s.Ramky Enviro Engineers. Limited (REEL), the

Concessionaire.

2. Pursuant to the provisions of Clause· 5.i& of ·the ·.CA, upon fulfillment of
conditiOl")S,

. 
-GHMC agre_ed that upon . incorporation . of the SPC, SPC shall

undertake and · perform · the . obligations· and exercise the · rights of the
Concessionaire-under the CA.

Now this Agreement witness. as follows: 

1. In this Agreement, except to the. extent that the context requires other wise :
"Effective D9te" means, 2L05.2009 . being the date of commencement of
business for SPC.

2. M/s.REEL has promoted and. incorporated a SPC "Hyderabad Integrated MSW
. . 

. 

Limited" ori 23.04.2009 _as a limited liability company under the Companies Act,
1956 in terms of clause 5.26 of the CA to undertake and perform all its
obligations and exercise the rights of the Concessionaire under the CA.

3. · M/s. REEL hereby undertake t_o hold at least 51 % (fifty one pe·rcent) of the paid
up capital of the SPC:throughout the Concession Period.

4. M/s.REEL undertakes. to hold itself principally responsible for all the duti.es and
obligations under "the CA throughout' the conc�ssion·period though the same is
assigned in. favour of the SPC.

5. GHCM agreed that the SPC is a permitted Assign who sha!l do and cause to be
done the implementation of CA duly discharging• all the duties, obligations and
responsibilities of ··M/s.�EEL, and claiming the · rights reserved for the
Concessionafre.

6. The Novatioh Agreement is orily to .facilitate. the principal to execute the CA
through. it;; associate/assigns. Jt is not a contract for substitution of M/s.REEL
with the assign and discharge the M/s.REEL from i_ts obligations.
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IN WITNESS WHEREOF this agreement has been : executed by the authorized 
representatives of the Parties on th_e da·y and year first above written. 

. ' 

. . . 
. . 

Signed by Navin Mlttal, I.A.S., n�t, GHMC 
for and on Authorized by C9mr,ni .::i,�.:ui1!.'.,11c1 -1�.te®rders in file 
behalf of No.589/EE(SWM)o/.)\b . /GHMC/2010 dt.30.01.2012 
Commissioner, GHMC · 

In the presence of 

Signed by.
for and on behalf of 

A 
. r: �{ d'A/ 

·. t . � 
Adamala Satyanara � Authon�Pl&o� 

. . 
. . e Si \i.ter:y

Ramky Enviro Engineers Limited 

Signed by 1.IV.Vljaya Ku�/ ir<!tti»�

1

::::., 
for and on behalf of J );,.·,lrs'..t\1':i:l >i'.,:.:.- ·
HyderaOOd Integrared MSW Limited

� 
i rj,, �\i O I l-

In the presence of 1) v.s.ve·nkatesan, :Head-- C_& T ·

�{1��ltf 

· 2} R.Srikanth Reddy, Executive Accounts

• ·
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絆   GREATER HYDERABAD MUNICIPAL CORPORAT10N
HYDERABAD Municipal Complex, Lower Tankbund Road, Hyderabad - 500 063

From
The Commissioner,
Greater Hyderabad Municipal Corporation,

1st Floor, CC Complex
Tankbund road,
Hyderabad

Lr.No.594C(H&S)EF(SWM)^ry5Dated:r}05.2022
Gentleman,

Sub : GHMC SWM - Establishing Solid Waste processing facility at

pyaranagar and diversion of 0.6228 ha of forest land for laying approach

road - Reg.

Ref : 1. Lr.No: B/1055 /201.4 dated 20.12.2017 from Tasildar, Gummadidala

Mandal addressed to RDO Sangareddy

2.Lr no. F.No. 4-TSB244/2022-HYD/475, Dt: 05-05-2022 of the Asst.

Inspector General of Forests (Central), Integrated Regional Office,

HYderabad, MoEFCC. 
****

With reference to the letter 1't cited, it is to inform that 152 acres of land at

pyaranagar (V), Sangareddy (D) is under advance possession of GHMC for establishing

alternate Solid Waste processing facility to the existing MSW Treatment & Disposal

facility at Jawaharnagar. Further, vide reference 2"dcited, the Ministry of Environment,

Forest & Climate Change, GoI has accorded in-principle approval (Stage-I) under section

,2' of Forest (Conservation) Act, 1980 for diversion of 0.6228 ha of forest lancl for laf ing

approach roacl, at Nallavelly(V), Nallavelly RF, Sangareddy (D), to the above said land

subject to compliance of certain conditions.

In view of the above, HiMSW is hereby permitted to commence the construction of

the treatment and disposal facility including waste to energy plant, if required, in the

above said Government land of 152 Acres,as per the applicable rules and the terms &

conditions of Concession Agreement of the IMSWM Project. Further, HiMSW is requested

to lay the approach road in the above said forest land of 0.6228 Ha duly following the

conditions enclosed in the Annexureto this letter, as communicated by the Ministry of

Environment, Forest & Climate Change, GoI.

To
The Project Head
HIMSW Ltd,
Survey No 173, Jawaharnagar
Kapra Mandal,
Medchal Malkajgiri (D)500087

Encl: Copy of references & Annexure (2) pages

レ comJ[≧鮒
GHMC

タCopy to the Director General, EPTRI for information.

∠
糧

孵

＼
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ANNEXURE

(i) Demarcation of the proposed forest area shall be carried out by erecting 4 feet

high cement concrete pillafs duly numbered at an interval of 20 meters.

(ii) The dug out material/overburden shall be dumped outside the forest area.

Storage of any material shall not be done in the forest area.

(iii) The User Agency shall endeavor to minimize the felling of trees existing on

the forest land proposed to be utilized to the extent possible. Wherever

necessary, felling shall be carried out under the strict supervision of the

DFO/FDO concerned.

(i") The User Agency has to create a live fencing by planting tree species in 4 rows

(at a spacing of 2m x 2m) all around the boundary of the Solid Waste

Treatment & Disposal Facility (within the UA's land).

(") Speed breakers shall be constructed along the road at an interval of 150 meter

by the User Agency to prevent collision of trucks with wild animals.

("i) No additional or new path shall be constructed insicle the forest area for

transportation of construction materials for execution of the project work.

(vii) Fencing of Solid Waste Treatment and Disposal Facility shall be done with

compound wall.

(viii)The layout plan of the proposed road shall not be changed without the prior

approval of the Central Government.

(i*) A manned barrier shall be established at the beginning of road and a gate at

entry of waste treatment'and disposal facility to prevent entrv of private

vehicles.

(*) No labour camp shall be established inside the forest area.

(*i) Ensure that the labourers & staff engaged in execution of work do not cause

any damage to the nearby forest flora and fauna.

(xii) The total forest area utilized for the project shall not exceed 0.6228 ha and the

forest area diverted shall not be used for any purpose other than those shown

in the diversion proposal.
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(X五i)The forest land prOposed fOr diversiOn shan under no circurnstances be

transferred Or sublet tO any other agency′
departl■lent or persOn withOut prior

apprOva1 0fthe Central Government.

(XiV)Shall ensure compliance to provisiOns Of the an Acts′
Rules′ RegulatiOns and

Cuidelines′ fOr the time being in fOrce′
as apPhcable tO the proieCt.

(Xv)Any Other cOnditions that the centtal Governlnent Or Regional officer

(Centtal)。 f lntegrated Regional offic9′ Hyderabad may ill.POse fr01n timc tO

tilne in the interest of affOrestatiOn′
cOnservatiOn and management Of flora

and fauna in the area′ shall be cOmplied.

り comρ蕊J「
GHMc
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Re. No. 70/FRO/SR.D/2023, 
Date: 06.08.2025. 

GOVERNMENTOFTELANGANA 
FOREST DEPARTMENT 

Office of the Fore st Range Officer, 
Sangareddy. 

Present:- Sri 1<..Devilal, M.Sc., 
Forest Range Officer, 
Sangareddy. 

Notice: 

Sub:- TGFD - Clearance of tree growth in 71.l 2 acres more than 0.4 density - violation of 
Forest conservation Act, 1980 and WALT A Act, 2004 - Sho cause Notice issued - Reg. 

Ref:- l )  POR No. 906/37, dated: 05.05.2025.
2) Lr. No. SWM/0013/2020/AE-3 (SWM) HO Dated: 29. l l .2022.
3) This office Re. No. 70/FRO/SRD/2023, Date:06.05.2025
4) Reply of Hyderabad Integrated MSW Ltd., Dated:
5) DFO Sangareddy Rc.No.457/S6/2020, Dated:24.06.2025
6) DFO Sangareddy Rc.No.457/S6/2020, Dated:26.07.2025
7) This office Report to DFO, Sangareddy in Form-F, Dated:28.07.2025

Attention of Sri R.Ram Mohan Rao, Project Head, Municipal Solid Waste Management 
Project, Pyaranagar, O/o the Hyderabad Integrated Municipal Solid Waste Ltd., is invited where 
in it has come to the notice of the undersigned that you have cleared the tree growth in the land in 
Pyaranagar village, Gummadidala Manda! adjacent to the Nallavally R.F. where the tree growth 
is more than 0.4 and the area cleared is more than 10 Ha. 

Accordingly, a notice has been issued to you vide reference 3rd cited, in which you have 
submitted that, you are denied the and not admitting the subject notice saying that, it is issued 
under false information or misinterpretation of the people. 

Further, you have submitted that, no tree growth was cleared in the area and prepare to 
provide satellite imagery showcasing no change. 
And the District Forest Of

f
ice, Sangareddy has also instructed vide reference 5th and 6°1 cited to 

reexamine the Pre I irninary Offence Report issued vide reference I st cited, and to reexamine the
legal provisions invoked in the POR and also !o re-estimate the quantity of tree growth removed 
from the site in question. 

Accordingly, it is found that, the land l"ro111 where the tree growth is removed a Govt. land, 
and till date it is deemed that it is not incluclccl in Forest area, it attracts the Telangana (Protection 
Trees and Timber in Public Premises) Rules.1989 hence, the same is invoked. 

As per the instruction of the District Forest Officer, Sangareddy the quantity of tree growth 
removed from this public premises is re-estimated to be 10167 trees and 694.54 Cmt. And the 
value of the tree growth removed is calculated to Rs.15,54,653/-. 

Hence, if you agree for compounding the case as per the Section 59 of the Telangana 
Forest Act, 1967, the case wil I be submitted to the competent authority. 

Hence, you are required to appear before the under signed and depose a statement 
accordingly and also to express willingness for paying the compounding amount, by submitting in 
Form-D as per the rule 5 of Telangana Forest Offence (Compounding and Prosecution) Rules, 
1969. Otherwise, the case will be dealt under relevant provisions of the law. 

Your reply to this reference shall reach the under signed within (7) days from the issue of 
this reference, failing which the case will be dealt accordingly. 
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To 

Sri R.Ram Mohan Rao, 

Project Head, Municipal Solid Waste Management Project, 

Pyaranagar, O/o the Hyderabad Integrated MSW Lrcl .. 

Level 11 B, Aurobindo Galaxy, Hyderabad Knu11 ledge City, 

Hitech City Road, Hyderabad - 500081. 

Copy submitted to the District Forest Officer, Sangareddy for favour of kind infonnation. 
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